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Heard the learned counsel for the 

parties. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

application is allowed. No order as to costs. 
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And 

Original Application No.478 of 2001 

1) 	 17.6.2002 
Shri. R.K. Deori(O.A,No.434/2001) 	 ate of Decision....,. 

ShriS.J. Jongsam (0.A.No.478/2001) 

Petitioner(S) 

Mr R.P. Sarma, Mr B. Chakraborty and 
Mr K. Das 

Advocate for the 
PCt1tjor( s -Versus...  

The Union of Thdia and others 	

e)riaentc) 

Mr A.K. Chaudhuri, AddL C.G.S.C. and 
Mr B.C. Pathak, Addi. C.G.S.C. 

- 	
for the 

RE.3ponde#\ 
THE HON'BLZ MR JUSTICE D.N. CHOWDHURy, VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.434 of 2001 

And 

Original Application No.478 of 2001 

Date of decision : This the 17th day of June 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

L 0.A.No.434/2001 

Shri R.K. Deori, LF.S. 
Divisional Forest Officer, 
Nampoong Forest Division, 
Jairampur, District- Changlang, 
Arunachal Pradesh. 

IL O.A.No.478/2001 

Shri S.J. Jongsam, LF.S. 
Deputy Conservator of Forests ([ND), 
O/o the Principal Chief Conservator of Forests, 
Arunachal Pradesh, Itanagar. 

By Advocates Mr R.P. Sarma, 
Mr B. Chakraborty and Mr K. Das. 

- versus - 

......Applicants 

The Union of India, through the 
Secretary, Ministry of Forest & Environment, 
Government of India, 
New, Deihi. 

The State of Arunachal Pradesh, 
Through the Secretary, Forest & Environment, 
Government of India, 
Itanagar, Arunachal Pradesh. 

The Union Public Service Com mission, 
Through its Secretary, 
Dholpur House, Shahjahan Road, 
N e w Delhi. 

By Advocates Mr A.K. Chaudhuri, Addi. C.G.S.C. and 
Mr B.C. Pathak, AddL C.G.S.C. 

.Respondents 



0 R D E R (ORAL) 

CHOWDHURY.J. (V.C.) 

The sole controversy raised in these two O.A.s are related 

to assign m ent of the year of allotment. 

Both the applicants were officers of the State Forest Service 

of Arunachal Pradesh. On the basis of a selection made, the two 

applicants were appointed to the Indian Forest Service (IFS for short) 

in terms of Sub-rule (1) of Rule 8 of the IFS (Recruitment) Rules, 

1966 read with Sub-tegulation (1) of Regulation 9 of the IFS (Appointment 

by Promotion) Regulations, 1966 vide order F.No.32012/1/93-IFS-i dated 

26.9.1996. The two applicants accordingly were appointed to the IFS 

of Arunachal Pradesh, Mizoram and Union Territories (A GM UT for 

short) Cadre in the Arunachal Pradesh seg m ent. By order dated 

26/29.6.2000 the two applicants along with others were also assigned 

1992 as the year of allotment. The applicants submitted their represent-

ations before the authority indicating their grievances. The applicants 

contended. that the last selection made was held in the year 1987 and 

after a lull of nine years the Select List was prepared in the year 

1996 appointing four persons in the Arunachal Pradesh segment. The 

applicants contended that had the Select List been prepared in 

conformity with the IFS (Appointment by Promotion) Regulations, 1966 

they would have been appointed in the IFS earlier and consequently, 

they would have been assigned higher year of allotment than the year 

1992 and thus they would have been assigned higher position. To mitigate 

the hardship caused to the officers due to the delays in holding the 

Cadre Reviews and holding of Selection Com mittee meetings the applicants 

represented to the authority, which was not responded to. Hence these 

applications. 

Mr B. Chakraborty, the learned counsel for the applicants 

referred to the decision of the Government of India dated 27.2.1997 

pertaining to the Jam mu and Kashmir Cadre Officers, where the 



respondent authority considered the case of the Jam mu and Kashmfr 

Cadre officers in the light of Rule 3 of the All India Service (Conditions 

of Service - Residuary Matters) Rules, 1960. The applicants also referred 

to the decision rendered by the Tribunal in the case of Ramson Mod!, 

IFS, an officer who was also appointed to the Indian Forest Service 

alongwith these two applicants, in 0.A.No.266 of 2000 disposed of on 

1.1.2002. 

We have heard Mr B. Chakraborty, learned counsel for the 

applicants and also Mr A.K. Choudhury, learned Addi. C.G.S.C. as well 

as Mr B.C. Pathak, learned AddL C.G.S.C. appearing on behalf of the 

respondents in both the cases, at length. Considering the facts and 

circumstances of the case we are of the view that the applicants 

had made out a case for consideration by the appropriate authority 

in terms of Rule 3 of the 1960 Rules in the light of the decision 

rendered by this Tribunal. Considering the facts and circumstances 

of the case we feel that ends of justice would be met if a direction 

is made to the applicants to submit fresh representations before the 

respondents ventilating their grievances within a month fro m today. 

If such representations are made the authority shall consider the case 

of the appicants in the light of the decision of this Tribunal in the 

case of Ramson Mod! (Supra) as well as the decision rendered by the 

Government of India in the case of the officers of Jam mu and Kashmir 

dated •  27.2.1997 by taking aid of Rule 3 of the All India Services 

(Conditions of Service - Residuary Matters) Rules, 1960. If such 

representations are made by the applicants, the respondent authority 

shall consider the same as per law as early as possible, preferably 

within two months from the date of receipt of the representations. 

The applications are accordingly allowed. There shall, 

however, be no order as to costs. 

( K. K. SHARMA ) 
	

( D. N. CHOWDHIJRY ) 
ADMINISTRATIVE MEMBER 
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Guwaiati Bench 

I)ISTRICT-PAPUM-PARE.  

IN TILE CENTRAL ADMINISTRATIVE TRIBUNAL 

Guwibati Benvh 

(An application under Section 19 of the Administrative Tribunal Act, 1985.) 

For use in Tribunal's Office 

Signature 
I Date 

OA.Ne - 	
/2001 

Between 

Sri R.K.Deori, LF. S. 

Divisional Forest officer. Nampoong Forest Division, 

Jairaiupur, districtChang1aflA.P. 

Applicant. 

Union of India, 

Through the Secretary. Ministry of Forest & 

Environment, Govt. of India, Pariyavarafl Bhavan, 
.1 

COO Complex, Lodhi Road, New Delhi-I 10003. 

State of Arunachal Pradesh, 

Cwtt 
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Through the Secretary. Forest & EnvIronment. Govt of 

Arunachal Pradesli, Itanagar. 

3, The Union Public Service Commission, Dholpur 

House, Shahjahan Road, New Delhi-11000i. (through 

its Secretary). 

Respondents. 

1 Particulars of order(s) against which the application is made: 

i) 	The Applicant assailed the action of the Respondents in not promoting the 

applicant to the I.F.S. cadre in the year 1988 with the year of allotment from 

1984 when the applicant was fit and eligible and when the posts were 

available but instead the applicant was promoted on 26.9.96 with year of 

allotment as 1992 . The applicant also assailed the action of th Respondents 

in causing 4elay in reviewing the ca&'e and holding meeting of the selection 

committee which has thereby delayed the scope of promotion to the posts IFS 

and getting allotment of year. The applicant further assailed the inaction of 

the Respondents in taking appropriate action in pursuance to the various 

representations so filed by the applicant, the latest being submitted duly on 

30.7.2001. 

Order dated 2942000 passed by the Govt. of India, Minisliy of Forests & 

Environment by which the year of allotment and the seniority of the applicant 

vis--vis was fixed. 

2. 	Jurisdiction of the Tribunal 

H 
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The application declares that the subject matter of this application is within the 

jurisdiction of this Hon'bie Tribunal. 

1 thitation: 

The applicant also declares that the present application is within the limitation 

period as has been prescribed under Section 21 of the Administrative Tribunal 

Act, 1985. 

4, 	Facts of the case :- 

That the applicant is a citizen of India belonging to the Schedule Tribe 

community of Arunachal Fradesh. The applicant is entitled to the rights and 

privileges as guaranteed under the Constitution and the relevant rules framed 

thereunder. 

That following due procedure, the applicant was appointed as Assistant 

Conservator of Forests (ACF in short) after due selection and interview in the 

year 1978 issued by the Respondent No.2. Being so selected, the applicant also 

underwent two years training for Diploma Course in Forestry at the State Forest 

Services College, Byrnibat. Thereafter vide an order No. FOR-1491E-2/81/14195 

245 dated 15.6.81, the applicant w.si 1.4.81 was regularised in the post of ACF. 

The service of the applicant was later on confirmed vide an order dated 22.1.87 

w.e.f 1985. 

The copy of the order of regtilarisatOfl and the order of confirmation dated 

i5.61 and 22.1.7 are annexed herewith as ANNEXURA & B 

rpecth'eiy. 

Contd. 
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That on 25.1.85 vide notification No. FORI8OIE-2/84/2697..2772 the Govt. of 

A.P. published the final gradation list: of ACF wherein the position of the 

applicant was fixed at serial No.17, the said list was later modified vide dated 

30.7.93 

'That the humble applicant vide various orders was appeinted in a senior State 

Cadre post as Divisional Forest OfliceiIDCF from 1985 to 1993 holding various 

division. Thereafter the applicant was appointed on officiating basis in a cadre 

post of IFS as Deputy Conservator of Forests in the year 1993. In all the cases the 

order of appointment on officiating basis was intimated to the Respondent No.1. 

The applicant on officiating basis, served as Divisional Forest Officer (DFO in 

short) Waste land &Developmont, Itanagar from 1993 to 1996. 

The copy of such various orders of appointment on officiating basis as 

DCF/DFO are annexed herewith as ANNE MIRE C Series. 

That in the year 1986, the total cadre strength in the Senior Duty Post was 61 in 

the UT cadre and out of which the U.T. of A.P. was given 27 Senior Duty Posts 

which though 11 posts were meant for share in promotional quota, in actual, they 

were given 13 posts. Similarly in the year 1987, the senior duty was 28, one 

having created by the Govt. of A.P., out of which the share of promotional posts 

should have been 14 and as such there were ready senior duty posts to appoint 

SFS officers in such posts by promotion. 

Curød. 
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That as there was no cadre review from 1987 onwards, the number of duty posts 

remained the same and the state wise allotment also remained unchanged. The 

various year wise duty posts and the distribution/calculation which prevailed in 

the year 1986 and remained stagnant thereafter for the sake of brevity is detailed 

below: 

Year Total No.Sonlor duty post 	Post ought to have been allotted to SFS promctees 
under the i... AJT cadre 	 At 33 5'% 

19% 	61 	 29 

The above number of posts remain stagnant till 1995 when the cadre strength was 

reviewed for the first time after t9$6 

That it is stated that the calculation as described above for the number of posts has 

been arrived as per the decision given by the Hon'ble Central Administrative 

Tribunal, Calcutta Bench in O.A. No.994/1990 decided on 26/7194 where in the 

Hon'ble Tribunal for uniformity of allocation of posts decided that service 

conditions of All India Service Officers are the same irrespective of the state 

cadre to which they belong. Hence there should be uniformity of criterion in all 

the states in determining the cadre strength as per IFS (Fixation of Cadre Strength 

) Regulations, 1964. The Hon'ble Tribunal while delivering the judgement, relied 

on the judgeinent and order passed by the Hon'ble CAT, Jabbalpur in TA 81/1986 

(K.K. Goswami vs Union of India reported in 1987 (4) SLJ(CAT) 194 Jab). The 

said decision of the CAT Jabbalpur Bench was assailed before the Hon'ble 

Supreme Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP 

was dismissed. The calculation as per Hon'ble Calcutta CAT Bench's judgement 

has been detailed below in the foregoing paragraphs. 

Could. 



8. 	That earlier, while calculating promotion post, on the strength of Senior Duty 

posts were done as per the schedule as enumerated under the IFS(Fixation of 

Cadre Strength) Regulations, 1966 where in item no. 5 was never taken into 

consideration as per Recruitment Rule existed upto 21.2.89. But the Hon'ble 

Calcutta CAT judgement observed that while calculating posts for the promottee 

quota, the item No.5 (in the table below) also needs to be added in determining 

the number of posts to be allotted to the SF5 officers under promotion quota. 

As such when the number of posts to be filled up by promotion in Union 

Territories as on 1.1.86 should have been 29 but it was shown as 24, i.e. short of 5 

posts. The calculation as prescribed under the Regulations of Seniority Rules 

1968 is shown in the table below: 

Senior pods under the Union Territories 

Total Senior Duty Posts: 	
61 

Central deputation(20% of item I above) 	 12 

3, Posts to be filled by promotion (33 &I 12% of item No i 2&5 toethci) 	29 

4.Direct Recruit posts (item No.1 42) 	
49 

Deputation Reserved (state) (25% of item No. I above) 	 1 5 

Leave reserve 1  Jr. posts, training reserve (30% of item I above) 	 18 

9. 	That describing the way as stated above, it can be seen that on 1.1.1987, the total 

promottee officers were 19 where as per the table above, the promotional posts 

should have been 29, i.e. 10 numbers of promottee posts were lying vacant under 

UT cadre of which the U.T. of A.P. is a constituent. 

t,eutU. 
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That the applicant begs to stats that as earlier cadre strength was calculated sector 

wise taking the unit as a whole, the number of posts for promo ttees which were 24 

in the year 1986, the U.T. of A.P. was allotted 11 promottee posts out o24 and in 

practical, only 15 SFS officers were promoted from the state of A.P. This was 

done as the cadre was calculated unit wise as a. whole. The applicant, as such. 

ought to have been promoted against the vacant promoted posts occurred under 

UT. cadre in the year 1987, 1988, 1989 etc. 

Ii. 	That as per the calculation explained above, in the year 1988, there ixisted 8 

vacant posts for promottees in U.T. as the number of promotes officers were 21 

only out of 29. The petitioner in the said year was within the zone of 

consideration being at serial No.4 out of 6 eligible SFS officers from the U.T. of 

A.P. and the rest 2 are from the constituents unit of U.T. The applicant thus could 

have very easily been promoted to IFS in the year 1988. 

12. 	That just for the sake of argument without any admissionif the U.T. afAY. then, 

is considered as a separate cadre, then the year wise duty posts and the promottee 

posts would have been from 1987 onwards in the following manner respectively:-

Year Total No.of Sr. dty posts posts for pronicttees 

1.1.87 	28 	 14 

1.1.88 	30 	 15 

1.1.89 	34 	 17 

Thus when the number of Senior Duty posts was 34 in the year 1989 with the 

erc.ctm f R ntc h tIu. (i''trf nf A P thp ('nfrcd (twt t-nt th nirn4ør nf- 
'i 'tL! 	J 	 , 'JL A Lt.L 	 JJ.I 1,11V £14A/4' 	4. 

Ceiitd. 
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senior duty posts to be 34 in the year 1995 only. If the cadre review have been 

done time to time yearly and the meeting of the selection committee were held 

annually as prescribed, there would have been enough vacancy to accommodate 

the applicant in the IFS in the year 1988 itself. This would have been possible as 

there was 8 posts under U.T. cadre of which 7 posts gone to IJ.T. of A.P. 

Be it stated here that the Govt. in between 1986 to 1995 created 8 Senior Duty 

posts and the same was intimated to the Respondent No.1 vide official letter dated 

11.8.98. 

A copy of the said official letter dated 11.8.98 Is annexed herewith as 

ANNEXIJRE-D. 

13 
	That it is stated that the state of A.P. is a. constituent of the Joint Cadre Authority 

in matters of notional allocation of the promotion quota for the then U.T. 

constiti-tents units as framed by the Ministry of Environment and Forest, Govt. of 

India which is the controlling authority. The Govt. of India accordingly vide 

oflicial letter dated 25.1.95 sought concurrence from the constituents units for 

approval for distribution of notional allocation for promotion to the post of IFS... 

A copy of the letter dated 25.1.95 is annexed herewith as ANNEXJJRE- E 

14. 	That the seniority posts of the state of A.P. then U.T., which was earlier 27 in 

number, sride anotffication issued by the Govt. of India was raised to 34 which 

includes 8 posts created by the State Govt. in DCF rank of which 6 were Deputy 

Conservator of Forests and 2 were of Conservator of Forests. 

Contd. 
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A copy of the said notification dated 2610.95 is annexed herewith as 

ANNE XtJRE F. 

	

1. 	That finally vide a Odth:i dated 296 issued by the Respondent No.! 

exercising power under Rule 8(1) of the IFS (Recruitment) Rules,! 966 read with 

Rule 9(1) of the IFS (Appointment by Promotion ) Regulation ,1966, the applicant 

was appointed to the IFS with immediate effect and his seniority was fixed at 

serial NO in the cadre of IFS. 

A copy of the said 	;T dated 26.9.96 is annexed herewith as 

ANNE XURE-G. 

	

1. 	That being aggrieved, the applicant submitted representation on 7.10.99 making a 

prayer therein to appoint him to the IFS cadre with year of allotment as 1984 

when he became eligible for he having joined ACF in the year 1978. 

A copy of such representation dated 71099 is annexed herewith as 

ANI'(EXUREII. 

17 	That finally vide an order dated 29.6.2000 issued by the Respondent No.!, the 

applicant's year of allotment in the IFS was shown to be from 1992. The 

applicant, accordingly on 31.8.2000 submitted another representation addressing 

the concerned authority of the Govt. of India This representation was followed by 

another on 9.8.2001 and on both the occasions, the representations were duly 

forwarded by the Govt. of A.P. 
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A copy of the said order dated 26I29.6i0 0  and the representation dated 

31,8.2000 and 98,2001 are annexed herewith as ANNE XURE L J & J-1 

respectively. 

18. 	That the applicant begs 
to state that having appointed in a substantive and 

sanctioned posts which is very much evident from the allotted cadre strength for 

p
d unexplained delay romotion quota, the unnecessarY an 

caused in cadre 

reviewing and holding meeting of th e  selection committee upon wrong calculation 

of promotion posts has deprived the petitioner to get promoted to IFS from 1988 

when same became due and when posts were readily available. The 
applicant 

ought to have been promoted from 
1988 with year of allotment as 1984 when he 

was fit and suitable for the appointment to IFS. 

19. 	That 
the applicant humbly begs to state that had the applicant been promoted to 

the post of IFS with year of allotment as 1984 when same became due, the 

petitioner would have been promoted by now, to a higher scale of pay. The 

applicant instead of getting the higher pay scale is being given lower pay scale 

and as such the pay scale has remain stagnant for the last few years. 

1 20 	That it is stated that the relevant service conditionS relating to promoti0fl 

appointment selection etc. in matters of 
IFS cadre in the present case, are 

H 	
ng niles namely- L The iFS(RecrUitmfl Rules, 196 6 - 

governed by the followi  

Rule4 speaks about method of recruitment and Rule 4(b) provides for promotion 

from substantive members from State Forests Services. Rule 8 provides 

.ctmttt. 
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proniotion from SF3 cadre and also laid down that the number of person to be 

recruited, 

The IFS (Appointment by Promotion ) RuleJ966: Rule 5 prescribes that 

every year list of eIiible candidates who have completed 8 years of service 

has to be prepared which in case should include number of eligible candidates 

as 3 times the vacancy. The said rule also speaks about that the list has to be 

review every year and if there is any adverse entry same has to be 

communicated to the Central Govt. Rule 8 of the said Rule provides for the 

State Govt to appoint person of SF3 cadre to appoint in cadre posts. 

Rule 2 (g) of the IFS (Regulation of Seniority) Rules, 1968 defines a senior 

post as a post includedand specified under item 1 of the Cadre of each state in 

the scheduJ.e to the IFS (Fixation of Cadre Strength) Regulations, 1966 and 

includes post included in the number of posts specified in item 2 and 5 of the 

said cadre when hold on senior scale of pay, by an officer recruited to the 

Service in accordance with sub-rule (1) of Rule 4 or Rule 7 of the Recruitment 

Rules. The said calculation is also needs to be read along with the judgement 

and order so passed in O.A. No. 994/1990 as passed by the Hon'ble CAT, 

Calcutta Bench. 

Rule 4(2) of the IFS (Cadre) Rides1966 prescribes that that there 

should be timely review of cadre every 3 years. 

Rule 8 (3) of the IFS (Recrutment) Rules, 1966 emphasise that Central 

Govt. may make appointment of persons from. the 8F3 and when a. 

vacancy occurs in ajoint cadre which has to be filled up according to the 

provisions of this rule, vacancy shall, subject to the agreement in this 

Contd. 
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behalf be filled by member of SF5 of any one of the constituent state of 

the group. 

	

21 
	

That the applicant humbly sates that the action of the Respondents in not 

promoting the applicant to the IFS cadre when posts were readily available and 

when same became due has been done in most arbitrary and malafide manner 

exercising power colourably. The promotion ought to have been done by 

reviewing the cadre and holding meeting of the Selection Committee in time and 

in the instant case there was no cadre reviewing since 1986 and no meeting of the 

Selection Committee was held since 1987. The Respondents ought to have 

encadred the Senior Duty posts so created in the year 1986, 1987, 1988 and 1989, 

but the same was done only in the year 1995 causing immense hardships and loss 

in service benefits to the applicant. 

	

22. 	That the applicant officiated in IFS cadre posts on w.e.f 1993 to 1996 in senior 

time scale which was within the knowledge of the Respondents. The applicant is 

entitled to be promoted earlier to IFS as per Explanation to the IFS (Regulation 

of Seniority) Ruies,1968 and entitled for the benefit of officiating period also. 

	

21 
	

That the applicant begs to state that the applicant for a period from 16.9.93 

onwards has performed job an being appointed as DFO respectively at various 

locations with satisfaction till 26.9.96. The applicant had also underwent various 

courses/training at various institutes. 

CtMittL 
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That the applicant begs to state that the Govt of India issued a circular for holding 

DPC laying  down the guidelines to be followed therein. The Respondents in the 

following case has overlooked such guidelines for which the applicant was made 

to suffer. 

That the applicant further begs to state that when it being the admitted position 

that the applicant was eligible for promotion to IFS in the year 1988 after 

completing 8 years of service. It is also the admitted position that there was no 

cadre review since 1986 and the selection committee did not held its meeting 

since December, 1986 as enshrined under the rules and guidelines. As a result of 

such unreasonable and unjust act, no SF5 officers from the state could be 

promoted when posts were available at 33113 % which has also left the quota 

under utilised and caused hardships to the applicant The Respondent No.1 in a 

similar circumstances admitting the hardships caused to the SFS cadre from the 

stale of J & K and has allotted year retrospectively when same was due by issuing 

a notification dated 28.2.97. The applicant being similarly situated deserves 

similar treatment 

The copy of the notification dated 28.297 fis annexed herewith as  

ANNE XURE-K. 

That it is stated that the selection committee which ought to have met every year 

for preparing a list panel as per rules framed under IFS (Appointment by 

Promotion) Rules,1966, but the meeting of the selection committee has held on 

1QOS fi*r c nn nIR 	rc nhibhtnev skil fh nnflh11 i, 	neic CknA nrirnifil )A 
fl..' - 	 t*fl%'4 44. 	 J. %.P J S'W .J WS44.'4.'AA8 	 (.41* (.4*4' 4***S*144'44 r 4.4.Vtt**%1*%"IJ 144*44 eA J**flSJbS'% 4.4' 

C,ntd. 
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SF3 oflicers. Had the meeting been held regul y,1the service of the applicant 

would have been promoted to IFS in the year 1988 when posts were readily 

available and when the same became due to the applicant. 

27. 	That being highly aggieve.d by the arbitrary and malafide act on the part of th e  

Respondents in not promoting the applicant to the IFS cadre in the year 1988 with 

year of allotment as 1984, the applicant has approached this Hon'ble tribunal with 

a prayer to refix his year of allotment as 1984 by quashing and setting aside 

and/or modifying the order of appointment to IFS dated 26:.96 along with the 

year of allotment order dated 29.6.2000 to the extent fixing his year of allotment 

as 1984 and restoring his pay and seniority retrospectively as done in the case of 

SF3 of the state of Jammu & Kashmir. The applicant being similarly situated 

deserve same treatment. 

Grounth for present application, 

For that the Respondents never took steps in holding meeting for cadre review as 

well as for preparation of lists for promoting SF3 officer since 1987 and clubbed 

the vacancies which is contrary to the rules and did not appoint IFS officer from 

the promotee quota in the year 1986, 1987 and 1988 for which the applicant was 

denied for promotion to IFS cadre, 

For that from the entire sequence of events as stated above it is apparent that the 

Respondents have caused unreasonably delay in holding the meeting of the 

Selection Committee since 1987 and in reviewing the cadre. The entire action was 

rrpiQf44 n1fdøk and rhitrirjh, fnr whu4i th 	 f nr(uyijnn nf thp.  U 	44U'4 41 JU.0 L LU 	.LVL 	L&VIU 	 ''+J'  

Ciitd. 
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\ 
applicant to the IFS was further delayed and the year was reckoned as 1996 

instead of 1984. As by gefting promotion to IFS cadre s  one is entitled to have 
better service benefits. 

For as per Explanation 1 of the IFS (Regulation of Seniority) 1ulee, 1968 ever 

since the first select list prepared by the Selection C omm - Ittee. constituted under 
Regulation 3 of the IFS (Appointment by Promotion) Ruleg, 1966, the period of 

Continuous officiation in senior post declared has to be counted. Since the 

applicant was officiating in a. senior posts from 1993 to 1996 and having 

appointed as ACF in the year 1978, hence his due date of promotion to IFS would 

be in the year 1988. 

For that it being apparent that the Respondents committed error and were biased 

	

• 	in calculating the posts for SF5 officers when the posts were readily available and 

the applicant ought to have been promoted to IFS in the year 1988 with year of 

allotmeut as 1984 and for such irregularity, the applicant was deprived of service 

benefit and seniority and his service remain stagnant for years. 

e. 	
For that, the Respondents have regularly recruited 43 IFS officer during 1985-95, 

whereas as per IFS (Appointment by Promotion) Regulation s  1966, out of 43 
seats, at 33 113% and following the Hon'blo Calcutta CAT's judgement, 21 SFS 

officers ought to have been promoted. 

For that the action of the Respondents in the instant case besides being arbitt-ary, 

illegal, inalafide and biased is also violative of Article 16, 19 and 21 of the 

Constitution of India as because of delay the applicant was deprived of better 

service benefits to which he is legally entitled. 

Contd. 
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g. 	For that the action of the Respondents in the instant case is patently malafide and 

punitive based on irrelevant and extraneous consideration. The ordsr dated 

2.96 and 26/29.6.2000 thus needs to be modified by asking the Respondents to 

allot year of allotment as 1984 when it felt due to the applicant and when posts 

were readily available and he was within zone of consideration. 

For that the impugned action besides being arbitrary, illegal and malafide is also 

liable to be condemned and set aside as same has been done whimsica1ly,  

capriciously and under colorable exercise of power. 

For that the order so assailed and the entire exercise of power has been performed 

in violation of the principle of natural justice and administrative fair play. The 

orders as such is liable to be quashed and set aside. 

For that in any view of the matter the impugned action is bad in law as well as in 

fact and as such the same is liable to be quashed and set aside. 

6. 	Details of Remedies exhausted 

The applicant declares that be has no other alternative remedy other than to 

approach this Hon'ble Tribunal for getting redressal. 

1. 	Whether Any Appeal or Suit is Pendhi In any Court With .Reard To The 

Subject Matter In Agitation: 

That the applicant further declares that there is no suits, application or writ 

petition pending before any court or tribunal with regards to the matter as agitated 

in this petitioit 

Details of Relief Soubt for:- 

Under the facts and circumstances stated above, the applicant humbly prays that 

thjc fl(n'bli Trhiin& rr 	h nc4 fri uitmf fhIc nnflrfirn 	I1 fw 
1 	 £L..J 	 .11Lj 	 .E.SI1 I&L 

Otnitd. 
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records and after hearing the parties may be pleased to pass an order directing 

the Respondents to promote the applicant to IFS with retrospective benefit from 

the year 1988 with year of allotment as 1984 restoring his seniorltv with all 

retrospective service benefits by setting aside and/or modifying the 

order/communication dated 21196 (Annexurs-G) and 26/29.6.2000 (Anneare-

1) and/or pass such orderlorders to which the applicant is entitled as per law and 

equity including the cost of the proceedings. 

Interim reliefs if any 

Under the present facts and circumstances, the applicant reserves his right to press 

for interim order when situation arise and if there is necessity for the same. 

Particulars of LP.O 

1.P.O.No.7-Y9 'c dated 
	

for Rs, $0.00 (Rupees Fifty 

only) is enclosed. 

Contd. 
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VERIFICATION 

I ,Sri R.K. D&ori, sb S ke,t.rr presently working as Divisional Forests Officer, 

Nampoong Forest Division Jairampur, district-Changlang A.P. and as applicant in the 

instant application do hereby verifi that the statements made in this instant application 

from paragraphs 	2, l,IS 4,6,)6Aars true to my knowledge and belief and those 

in paragraphs 11 	-) 

are being matters of information derived from 

records which I believe to be true and the rest are my humble submission before this 

Hon,ble TribunaL 

I sign this verification on this "day of October, 2001 at Guwahati. 

Signature. 
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t'VClIMfNi OF MUNK HAL PFrJFFH 

OFF iCE PE THE 5EflRETL\pyF RESTS) 
lnr7gff1i 

NQFçfl.14q/c2
0 R 

On 	thoii successFul 	c"ropleton 	of 2(tuo) 	years 	i:rril- ning 	in 	the 	Diplon,a Course 	( 	178_00) 	in 	the State 	Forest 50r- 
Vice Coiléq 	Curn 	esParch Centre, 	Ournihat, Megha].aya, 	the 	Lt Gvorncr, 	Arunachal Pradesh 	is 	pleased 	to 	qpno tnt 	thn 	Cl 
PHI 	Wffli 	fly 

 
no 	Annuc.uunnurunQr or  lUi.OHIn 	lii 	LJin 	I 

Cdrü of Arunachal l:r3deIi 	Forest 	D5artmeHt in 	the 	stale 	of' I 	
40 	1000 	EU 	( U 1200/ 

other Cliowences 	as admissible Onder 	rules 	in 

pm 	p1 	is 

Force 	From' time to 	time, 	With 	efFect From thb 	dete's) 	shown agatnit 	each 
71—  INrimnof 1 1- 11—u No 

  LIir r fL y.  

1 .Shrj 	S .J . Jongsom 1 -481 (AN) 	Along 	Forest Agei.nsl; 	the 	pooi: 
Djvn 	with of RCF croatod 
Hqrs,at 	P1ong.vje Uovt's 	o'ir 

issued 	under 	[loins 
No. Fifl 	5 /o-. 	1'ilH / 
Ol 6- SSdt3i..iU.pp. 

20hrf R.K,Deori 	14-81(N) 	Ganderdewe 	
Ii f')H. / 	 Forest Dj\in, 	lgeinst t 

PCF crontori iHI with Hqrn. 	
1 t;nvI;.ud,• t floods d01J3 

underMemo No .F'(1 
1 15/D_5/pu /2fJm 
d t 	31 -10 UIJ. 

2 They will undergo practical Lraini,pg nr'jno ypny 
in forestry 

work under the euperviejorl of the DFOs/U1 s 

	

the training period they will have to pasE the prescrjb 	D5:r t. mental Examinatior 

Ed/_ 	E.S. 	Thenqam 
cretary(rorss) 

GovtrjF 	krun@chal 	Pre(JOSIiD 

Memo 	
No.roR.14902 / 81 /1I2 5 	/Date 

Copy to: 
1 The fiddi .uiccountant 	General (  Control 	[f  

S h 1110 n g. 	 ) 

2. The 
Li on 

DIPP,Arunecfa] 	Prsdosh,f1li01 	For 	rinhi oF 	I'In 
4 iii: 

'litfir 	IH 	KhO 	HWK 	'ilu 	I 	I hi 
. 

4. 
ii, 

All 
t;r n 	HCJ.UI:JiiJ 	C .W .L..li. 	), DCs,i/P, 	For 

S. C.1.J. 
information 

DFn, 	A.P. 	For 	their 	inForriietirin0 
 The fliFicr 	Concnpnj 
 The Iiccounto /ucJ i t/Dv. /rtot tot: ice]. 	Pr. oF 	1W 1 office. 

.8. 5 	spare copies. 

( E • 	• 	i.H rJ.' 
L5 ) 

	

A 	
govt, 	oF irurrachaj 	Pradenfi, 

o b d 	 /1//i) 	. 	 ..,.- 
*. 	----..-, 
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GOVJFNMENT OF \RUN' diAl PRIDESH 
c'i:i1. 	j1flJ 	 ) 

IT7NAGAR 

1. 

NO.FOR,60/E-2(A)/85/pt-I/. 	OR D E R 

The following officers, of Arunachal Pradesh Forest 
Department are confirmedin the post of Assistant Conservatorof 
Forests w,e.from the date nbted against each4 

Si  
Name of officer 	Date from

wbih, con- 	Authority. 
---------------------------------------------------------- 

1 	2 	 3 4 
-• ----- --.--- •.,---- ------------------------------------ 

I. Shri S.J. Jongsorn. 	1.1.85 	Against one of the 10 posts 
converted into permanent one 
vide orddr NO.FOR..274/E-2/82/ 
1304-44 dt. 25.1.83. 

....V2, Shri R.1(.Deori 	1.1.85 	 -do- 

3. Shri N.K,Paiit 	1.1.85 	 -do- 

4, Shri SjThirunavajcarasu 1.1.85 	 -do- 

Sd/-S.i. Roy, • 	 Secretary (Forests), 
runachal Pradesh, 

Itanagar 
Memo.NO.FOR. 60/E-2 (A) /85/pt-I/ -' 	Dated.Itanagar, the 	2 'dn/87. 
Coy to : 

The Accountrit General (Accounts) ,14eghalaya,I4izoram & 
Arunachal Prar1esh, Shillong. 
The Joint Secretary (Pol) 1  Govt.of Arunachal Pradesh. 

3, The DIPR, A.P. Naharlagun for publication of the order in 
the next isuo of the Gazette. 

4. Al]. Conservator of Forests, Arunachal Pradesh, 
5, The Chief Wildlife Warden, Arunachal Prndesh. 
. All PivisJ.naJ, Forest Off±cers/ACFs incharge of Dine, AiD 
The Officers Concerned., 
The confidential branch of this office. 
Pile NO.FOR.60/E(A)-2/85 0  

10,Personal file, of the bfficers concerned. 
11.20 spare copies. 

Secretary korests), 
Arunachal Pradesh, 

Itanagar. 
• lip 1v1U 

LL* 

AdV00at 
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GOVE1;NT OF AruNhaL PPJ1 
DEEVR.LMENT OF ENVIRONMENT & FORESTS 

• 	
Ii'iN1G)R 

L) _)1_ I 

ItiC Odvernor Ci zrunc.]. prd.'rh •I$•J 	 t,o 	ro.jIlL 

the following SFS officers of the Dparth1n111, L EVitOreItL 

ForeSS, Arunathal Praclesh to officiate on purely teurorary basis 

s iy Conservator of Forests ç)niLiSt thc cN)re posL of IF3 
otted. to rrunach1 Predesh in the scale of py of . 3O-i.00-3'tO 

-125-4500/- p.m plus other ailOi!0r1COS 	il1.e nr1 

rules from time to time for the foilo'ing periods w.e. frciin Lh 
dates noted aqinst each or until further orders .'bicheve: is 

earlier. 

Si. 	Name of 	 Period of officitinq 

No. 	officers  

l.SbriR. Hdi,DCF(SFS) w.e.f li6.96 to 10.9.96 

2. Shri S.J. jbngsarn, 	,'.e.f. 21.6.96 to 26.9.96 

DCF(SFS) 

ShrI R.K.DOri,DCF 	 27.6.96 to 26.9.96 

• 	:. 	(sF) 

H 	
Sc1/ G.P.ShUkla, 

ct.y (Env. & Forests 
i,rUti.dflil •Pradesh:: ILnajar. 

4ao.No.For.4lO/E-2/Ul/.J 3'0 -. 	Dtc.Itflacjir, 
/ 	 /Juiy/96. 

Copy to  
TeSeCr.:try to Unb]; Governor, i.p.Itauair. 

rpe p .P .S to Hon 'jJ 	-1icf hjnJst.r,A..P. ILntignr. 

The 	S.toUoflt1i].eMiSL(1fl1J.1.j. 

The P 3 to Non ftle Dy. Mittiriter (1&i?) ,7'.1 1LnoLJnr. 

The P.S to li Minis i.ers/sckar/rJJ. SrI er of 7. 1'. 

Itanacjar/NahjrlaJUn. 
The Dy. Scretary to the Govt. of I0di,MinisttV of EnV. and 

Forests,Deptt. of EnV. & Forests,Pr\/1Var2.n Pi-yan,CGO 
Caipiex, Lodi p0d,New Delhi. 

7, The P.S to chief Secretry,.P.Itflar. 
0. Te cnmissioncr (PR),7.P.Itc.fl2c1ar. 
9. • ll Dy. cmissioners/Pddi. Dy. CommissiOners, 	P. 

10 .me Chief Conservator of Forests,WildlifEj Itnaqar. 
11,7\11 Conservator of Forests, T.P. 
12 .The M anqing Ojrector ,7PFC Ltd. tan.-.r for information. 
l3.l1. Divisional Forest Officers, .P.includincj Dy.Chief 

Wildlife Warden, NaharlcUn. 
14.The Director of Information & Public RelatjOfls,GO\'t. cf 	P. 

)\112llJUtl jith the reciest to publish in the official Gaze -

tte accordincily. 
15 .Te 	r Directo of ;ccourrLs ,Govt . of 	• P .Hahjr i.-cu n 

16 :The P rinciOnhjI•P .Forest Sch 	n ool, olq. 

17.The 	.-rificiO D.ectO,SFRI,ChifflPu. 
2:O.The ofticers concerriedior necessary action. 
19. All  branches of this offiCe. 	 0 

20.Personai file of officers concerned. 
21.Tfl sàre copi5. 

(S.S.PAThIK') 
for secretary (EnV. & Forests ) 

)_04
nchl Practesh:: Itaw!cJFr. 

/i 2/ 
A 

,/ 
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GOIpj4JfJ 	OF lUHCI1ir, PF(A1jEI / 	

DEPAfThT OF' L D,UNN,IJ & FOIESTS • 	
ITANAGAR. 

	

O.Rj 	ER, 

	

Th Governor of A rch 	
PrOesh is 1.Iensecl to 010 mt 

p 	
SFS O2fj.c 	of the Dc; Utj1iiflt of EnvironLLlt & Forests, ArUflchl Proesh to o:Eficj, 

	(Al .ure1 tOn I)orry 
b0sjs os Dy. 

COflSeIVOOr of Forests açjairjo t the ondro post of 
IFs allotted to Jr.r1;•,chr1 Pradesh In the Scale of 

	of , 30C0-J.O0_3SOO_12545Q01 'P.M plus other 
Qll'.)W0rCS 5 b10 under ru1s from tIme to tii for the foilo,,in periods wee. from th 	noLd aqQi. 	

or untiL further orders wh.chever Is earlj.r.  

31. 	Namç: of 	
Period of °fficiatinçj 

Shr.i R. Modi, DCF(SFS) 	w.o.f. 12,3.96 to 9.6,95 
ShrI S.J. 	

w.c.f. 26.3.95 Lo 25.6.% 
hrj R.J(,D-;vi 	DCF(SFS) 	.T.p,f. 

26.3.96 to 25..6,96 

Sd/- G,P. ShuKl, 
Secretory 	For€; 
i: en.. ch,-J. i'r:nUcsi: It.u), • 

Merno.WoFQ4/ 	
I 

- 	DtU. 
Copy to 	

th 3I1ay/9G, 
I. 	Th 	crer, 

to Hon h1 Govertlor ,A . P. 2. 	
'Th. P,p5 to Hon 'bl& ChIef lV1injstrj P 
Th P.s to lion 'i 	Njfljst 	

(E&F)/h*P.Itnr. 
. 	

The P.S to Flun'b1 Dy. 5 .  

	

P,s to all 	

31.oJ\er of 6, 

	

	Th Dy, SCcrey to the 
Oovt, L It±.,, 

#NiuIsLry t tv. & FOrests,D. L. of tnv. & Iorest:sp y. vc,-n Uh won, CGO Car 1 X,Lo 	Ro:,N,1 Delhi 7. 	Th P. S to thief  
Th 	 S 	et-1r 	P. 0. 	

Canmissjor..r(p& 
CJ 

 Nil Dy. 
C1misSj()t(L.S/dLl .Ty. coriimj I'in3 

IA.P. 
Th Chief 

COSe1V0tor of 
Forcs.L3,WfljIf 	

I-mr(r 
11, All Conserv aLor(f Forts 	.p The M 	

jn Director 1F1c Ltd., 	
fo All Djvj001 Fore5t °fficers,Ap inc1ticj1 Dy. W11 Jute .Wnrden,Narl 

Th0 Directc,r of 
lOt 	

& PuljlIr 	:.j ,Covt of DIn with Lh reeuest to publISh ii) th °fficjni Gzett0 accorJi05j 15, 	p Djrctor 
of ccounts.flot Of Th PrjflCflJ 	

For 	School, ROi0c1 
Th0 	

Djrectnr,  19, ,j' 	Officer con 	
for necessary action, All bronch5 of this office 

Person01 f.jlc of Officers Concerned 
Te S:are coj. is 

s . s. p, 	-, j ) ccr (P&n) tot Secretary (Evi.niit porLStS  
Ch 

	

1 	 :. 

A ____ 
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GERNMENT OF AflUN,\aIL PRDES1.1 
DEPARThENT OF ENVIROI1ENT & FORESTS 

ITANACR. 

--- "~~9  S - 
IN 

2JER 

The Governor of irunche1 Pracesh is 
Pleased to  the following SFS Officers of the Dcrrtm(nt of 	

ippoint 
EnvironmEnt & 

Foxts, Aruncha1 Prc1esh to officiate on purely temporary 
basg as Dy. Conservator of Forests against the cadre post of IFS alloted to \runcha1 Pacesh in the scale of pay of Rs 3000-100_ 3500 - 125-4500/_ P.M 

plus other a].lownces as adrnissji,1e Ufldr rules from time to time for Lho following per lodo w .e.. from the CIaLLO flot d acjajns 
each or until further orders whichever is earlier. 

Sl.N. 	Narn. of 

	

1, 	Sr R. Mci, DO?(SFS) 

	

2. 	ShiJ. S . J. rJongsam,DCF  
(sFs) 

SI-iri R.K. Deori,D(3'5) 

Memo.No.For4lO/E...2/Ol/ 4262-4362 

P€ri 	of Oftica.,.ting 

w.i.from 9 .12.95to 8.3.96. 

w.e.fro-n 25.12.95 to 24.3.96. 

w.e. from 25.12,95 to 24.396. 

sd/- G.P. Shukia, 
Scrctary (Eriv. & ForcsLs 
rru:rch.1 Pra..csh : It n&r.;ar. 

JJtd. Itnagar, 
Copy to :- 

tfle 12th 	Fe}/96. 
1, The Srcretary to 

Hon'ble Governor, A.P. Iaflagar. The P.P.S to Hon'ble Chi.f Minister,Ap It.nagar. 
The P-S to Hon'ble Minister 
The P.S to Hon'hle Dy.Minjster 
The P.S to all Ministers/Speaker/D 	

of h.P. Ita nag 

The Dy. Secrta.ry to the Govt. of Iwi, Ministry of En. & 
Forests,Drtt of Env. & Forests, Duyvaran flhwan, CGOCompjey LOdI ROad,NJ Dolhj.. 7 v  Th P.S to ChjCf sccretary,Apltfla 8, The Ccn1flhissjoter (P&AR),jP 

9. All Dy. CommissionCrS 	
Itan  4 

lO.The Ci /Al Dy. Commissioners, A.P. L Conservator of 
11.A11 Conservator ofForests, A.P. 
12. The Mnagirg Djrector,1p . c Ltd., Itan ac  13.Al1 D,jVjSlOfl1 Forest OifiersA 	ar for 

Wildlife 	 p incluujgg Dy. Chief 
14.The Director of Iflfoiatjon & P 	 i 

	

.L1c R(ti1s Govt 	h of .p. 
eCcordin,1y, 
Nnhariaun with th request 

to Publish in  the official G.Lte 
lS.Thc.Dirccr of ICcount5, Govt. of A.P. Nai.Uaun 
l6,Thp Prir1cipa1,JpFore t School, 
17.me -offjcjo Director, 	 Cb impu.  
18.7he officers concerned for necessary 

action. 19.Ai1 branci5 of this offic6, 
20.Personal file of Officers concerned 
21.Ten spare copies. 

• . 

	 ((s's.r;,tfl<() C1(P&D 
Ecfaryc(]nv1:..&: .r$.).. 

pjjo :Itanagar. 

rtih ti w true t 

Advocat* 



FN 	 &)1T 
ITANTGAR 

The Governor of 7,..fl:cha1 Pradesh is Pls:ed to 
appoint the folloinçj SFS Officers of the Department of 

Envi-ronment & Forests, 	onacha 
tporary basis as 	 l Prciesh to Officiate on purely 

Dy. ConsErvator of Fo sLsaqniri 	the cadre post of 3s 111ott 	to ;,run.ac1 Pr:eh in the SCOip of pa of Ps. 3O00_100_3500125450fl/ P.M plus other allowances 
as admissible under rules from time tc time for th followincj 
periods w.e. from the datcs noted ac;irist each or until further 
orders whichever ia earlier. 

r! Period 

1. 	Shri R. MS .....,DcF(SS) 	 W - e-f 8.9.95 to 	7.12.95 
2. Shri S.J. 	 DCF 	w.e.f. - 24.9.95 to 23.12.95 

Shri R.K. DeorI,DCF(SFS) 	w.e.f. 24.9.95 to 23.12.95. 

84/- G.P. Shukia, 
Secretary (Env. & Forests 

Pradesh ::: Itangar. 

Mt 1-4No.For.410/E_2/31131 
0 	3 - / 	3 D.Ita.n 

Copy to :- 
ar, Nv/ gS  

/ 

The Scretary to HOn'bl Governor, 
A P.Itaar The P.p, to Hon 'ble 	 (i 

 Chief Mini.str,TpTtCnC The P.s. to Hon t ble Minister (E&F),i.p.Itanarar 
Th P.S. t.• Hon'ble Dy. Minister 
The P.s to all Ministers/si. 	Dy. S: :ker of I.P. Itanagar/NQbr1.gun. 
The Dy. Sc.tary to the Govt. of I.. 	, Minis Lry of Ehv. & Forests 1  D 	.t. of Env. & Fares I s, F:rv varari P1wu, Cc) onp J. , Lodi Ro c1, New Delhi. 	 C  

7. The P.S t.. Ch1f S. 
 3. The CommissionierXpf) ,z. P. ltanjar. 

All Dy. Cnmissioners/ Addi. Dy. ConImissjoters i,.P. 
Thp Chief Conservator of ores'Ls, wildl.jje, ILunir. zU. conservator of jorests, 2..P. 
Th 	M. ... 	... Dir.c thr , L.,., I.,... 	for iiuforiitioii All Divisional Forest Officers, A. P. incj.udji 	Dy. Wildlife Warden, N..":. 	•. 
The Di rector of Ir1j- 6fli,tiorj & P i c 1eJ Licn ,Govt. of Nahr1.n With the reqoest to pUblish in Ue Offji1 
Gazette accorc1iricj1y.  

l. The Director of Accounts, Govt. of Z.P. Nahorjcir 16. Th P.i.icpa], 	.p. Forest School, ROinj.
1.17. Thc E.:- .:Licjo Director, SFRI, thirnpu. 

Th Officers concern(d for necessary action. 
All branch(-S of this office. 
P''ror.a1 flIp of officers concerned. 
T. ' 	copies. 

ly 
S . S. P.rq ix ) CC F (P&D) 

for Secretary (:r]v. & tr 
Arua1 Pradesh 	Ianagar. 

5, , 	 ..S- 	
I"•:. 

/TT 



.... 

GOVERNMNT.OF ARUNACHAL, PRADESH 
DEPARTMENT O1 	J\J 	TiMm?w c. vnnp r.m. 

iTANAGAR 

I 
/ 

The Governor cf zrunachai Pradesh is pleased 
to appoint the following 8pS Offis Of the Department of 
Etivironment & Forests, ArunçchEtipadsh to officiate on purely 
temporary basis as Duty conservator of Forests against Uje 
cadre post of IFS allotted to Ar.1iac1j.jd Praoesh in the scale of 
pay • s. 300OlOO-3560-I25_4500/_ p.m plus other allowances 
as admissible under rules, from time to time for the following 
periods w.e. from the dates noted against each or until further 
orders whichever. ....s earlier. 

1. 	Name of Officers 	. Period of off1cietng 
. ... •1..•.. 	 ____ _____ 	__________ 

Shri R. Modj, DCF(SFS) 

Shri s.J. Joncjsarn,DCF(SFS) 

Shri 'R.K.eorj, DF(SFS)  

w.o.fróm 6.3.95 to 5.6.95 & 
w.e.frorn 7.6,95 to 6.9.95. 

w.e.froyn 22.3.95 to 21.6.95-
w.e.fran 23.6.95 to 22.9.95. 

w.e.frorn 22.3.95 to 21.6.954- 
W,e.fran 23.6.95 to 22.9.95. 

Sd/- G.P. Shukia, 
Secretary (Env, & Forests) 

Ar 1,aci'ial Pradesh 
I ( 	Cjar. 

MTIO,NO.For. 410/E-2/31/373_. 7 
	

Dtu. Itanacjar, 
Copy to 
	 the 	0/Jun 0/95. 

Th Secretary to Fh ,n'hl(. GOvernor, A.V. ItItcjr. 
The P.P.S. to Hfl'bl 	1if Ilinister,A.p,ILar1gar 
The P.s. to H•n'hl Minister 
Th e  P.S. to Hon'ble Dy. Minister 

The Dy. ScreLary to the GvL. of Thdi, MinisLry of EV. & Forests, Deptt. of Eriv. & F"rests ) 	S  
Pzuryvaran Dhawari, CGO Cmp1e, Loth Rc1, New Delhi. 

...2/- 

,. 

 

 

 

 

 



/ 

(1 

GOVERNMENT OF RU ciir L TTp  n'gi- 
&— 	DEP,RTMENT OF F IRONM1Thr' F, FO.T lcr  

0 R D E fl 

The Governor Of ArlinaChal Presh is plesd 
to appoint the following SFS Officers of the Dentt. of Environ-
ment & ForesLs, 1nrch1 Pradesh to officiate on purc].y tonij,o--
rary 1)aSis as DeDuty Conservator of Forests aoairIst the cadre 
post of IFS al].ottc1 to Arlinadial Pradesh in the scale of nay s. 3000-lOO -3500_125_4500/... P.M plus other allowances as ac]nhi-
ssihle under rules from time to time for the follüwing periods 
w.e.from the dates noted against each or until further or1ers 
whichever is earlier. 

Si. 	Name of Officr 	 Period of officiating 

1. 	Shri; R. Mod!, 	DCF(SFS) 	14 .o.from 2.3.94 to 1.6.94 

w.e.from 3.6.94 to 2.9.94 

w.e.from 4,9.94tr, 3.12.94 
& 	'.c.from 5.12.94 to 4.3.95. 

Shri S.J. JongSm,DCF(SF5) 	w.e.f'om 19.3.94 to 17.6.94 

w.e.frnrn 19.6.94 to i°..9.04 

w.o.from 20.9.94 t 19.12.94 

& w.e.frnm 21112.94 to 2.3.95. 

Shri R.K. D'r1,DCF(SFS) 	w..from 10.3.94 to 17.6.94 

w.e.from 19.6.94 to 19.3.94 

w.e.froin 20.9.94 to 19.12.9' 

& w.e.from 21.12.94 to 20.3.95. 

Sd/- G.P. Shukia, 
Secretary (1nv. & Forits) 

Govt. of 1runchrjl Praclesh 
I taflae r. 

Memo .No,For. 410/E-2/131/ J 3 7 -- - 	.• 	Otui. ItflaCar, 
Fh 	. 

Copy to 

Thi Secretary to Hon 'bi GOvcrnr, ..P, ILnnnor. 

Th P.P.S. to lIon 'blo Ci.iof Mi.n!trr,r.n, Itanorar. 

The P.S. to I-ron 'ble n in ister (Jri' 	.P, Tna 	r. 	- 
The P.g. to I-len ') -An Dy. Minister (E & F), 	•n, Ttronr. 

The Dy. Secretary to the Govt. of IndiMiñ:igt.ry of 
Environment & FOEtS,Dr.jitt. of Env. & F'- rc.sts and 
Wiidlife,Paryavaran Thawan, COO Complex ,Loi Tod, 
Nw D11ii. 

. . .2/- 

I 



GO\TERfl1jr' O} 	 PP7\T)igJ-J DEPT 4 Efl' OF E JIROEJTT & FOPDS-rs 

IA 

The Governor of run-cha1 Praclesh is 
pleased to appoint the following SF5 officers of the Deptt. 
of Environent & Forests, rna 	Pradesh to officiate 
&n purely tporary basis as Deputy Conservator of Forets 
against the cadre post of IFS 1lottrj to Arunacilai Pradesh in the 5 .a10 of pay Rs. 3000_10035oo125_4500/ p.m 1us 
other Qllowances as admIssible under rules from time r 

 to time for a period of 3(three) months w.e. from the date(s) noted 
below against each or until further orders whichever is earlipr 

-fJ2i. L!ue of officers 

S/Shrj R. Modj, DCF(p.ç 

17.12. 9•3 
R.K. DCOrI,DCF(SFS) 	 17.12. 93 
S. ThirunaavarasuDCF(SFS) 	

the date of issue S. Choudhury, DCF(SFS) 	
Of, ' this order. 

e r  
G. P. Sj- j Uj<L1j

) 
Sectary (Env. & Forests) 
1'Uflada1 Pradesh. :Itanyr. 

fl-d• ]:LaI-.(Jr Copyto 
The Scretary to lJOfl'hl Governor,  
Th P.p. to lion t blP Chi Th a 1'.3 to lJo 	 C Mirjsl;or, 	P, 1trii ritJjio Minister (hv. & Forest5) 

. The P.s to Ilon'ble ThPthty MinisLer (E & F) 
The Dy. Secretary to the Govt. of 

Idia,Mjnistey of Env. & Forests Dptt. of EV. & Forests & 
	

Paryavarin  ahavan Cco 
L0clj Road, Nw 	 . 
The P.S to Chief Scretar , ?P Itanag 
All Deputy Cofluuissioners/idl Dy. Commissioners 

	.r• 
The Chief Conservator of ForesLs, W.L, Wste1ands &Vigjlnri0 Itari agar.  

All Conservator of Forest, j.p •  lO.The Managing Djec)r 	Ltd.Itanagar for iOforrflatjon 11
.All Disiouai Forest Officers, A.P. 

IflClUdg 
Dy. C1)ief Wiidflj Ce 

Warden, Naharl a gun  

12.The Djrecr of i .ormUon & Pub1ic8 
	

Riotjons Govt. of h.P, Naharlagun with the request 	pubj5j1 
in the official Gzettc 

accordingly. 
ill ml.. 

. ze Uirector of Acoun, Govt. 
14.The Principal 	F . 	 of  

h 	
School, Roing iS.The Orchido1oI5t Ch in u,I tanaga  

l6.T °ficers cOncerned fot necessary acLion 
17.11 branes of this Office. 
lO.rersoflal file of °fflcers concerted 
19. Tfl spare copies. 

/ 

( 	SJ-iUI(L2 ) 
Secretary (Environirent & Forest5) 

7rtmacha1 Fraclesh. :It.anaqar.  

L 	A 	 I  /( 	 : 

 

 

4.. 

5 , 

'I 

H 
S.J. 3ongsm, DCF(SFS) 

30. 11.93 



- 	VEMET 02 AtU1'ACHAL FAADE&-I 
. 	 DEPAiTMET 01? E 1'VIADNMEyr & FORESTS 

ITAAGAR. 

The Governor of Aracha1 rradesh is  plec1 to ppint the following ss officers of Dptt, 
of En\ironment & Forests, Arunac1 Predesh to officiate eb Vrely temporary basis as Deputy Conservator of.  Forests ag&nst the cadre post of IFS llotte to 
Arnachal pradesh in the scale of pay ot P.s, 30oS-iO0-
3530425-4500/- F.M plus oth-r allowances as adrnLssibie 
unr rules from time to time for a period of 03(three) 
months w.e.f. 16.9.9i or until further orders whichever is iarlier. 

:. ShrL X.D. ChOwdhury, DCFSFS) 

Z. Shri Sj 70ngsam, DC?(SFS) 
a. Shri 	c. Z,,aL, DCF(SE'S)T 

G.p. SHWUJA 
Secretary (Environment & Forests) 

Aruncha1 Pradesh ::Itanagar. 

Memo.o.For. 400/E(A).-2/83(Fart/21iyç 	Dtd. Itanagar, Copy to the 17 	Sept/93. :— 

The Secre*ary o Hon'ble Governor b.c. 
The P.j.s to Hcn'ble Chief Minister, A.F. 

he P.S to Hon.'1e MinLster (Env. & Forests), A.F. 
The P.S. to HonLe Dy. Minister (Env. & For) A.P. 

5.. The Dy. Secretary to  the Govt. of India,Mirstry 
QE Env. & Forests, Deptt. of Env. & Forests & Wildlife 
paryavaran Bhavan, CGD Complex, Lodi Road, Iew Delhi. 

Ic. 
The .S to Chief Secretary, AS, Itanagar. 

A1 Deputy CommlssiOfler/j1 Dy. Commissioner 
A.F.  

The Chief Conservator of Forests,W,LWaste1anj& Vigi-lance, Itanagar. 
9.zi Conservator of '?orests, Ar. rradesh, 

10. The Managing Director, A.F.F 
11 A

.0 
Ltd, ttanagar for iormatjon. 

l Divisional Forest Officer, A.E. iflC1uing Dy. thief WL1Wjfe Warden, ahar1a6ur 
12

.he Director of Information & tublic telatjona ,Govt. of 
.F, INaharlagun with the request to Viblish in the 'Officlel 3zette accordingly. 

The Director of Acccunts Govt of AS, Vaharlagun 
The Principal, A.F.F. Schl, doing. The Orchidologist 'ahar1g.n 1. The Oft icers , DnCerne for necessary action. branches of thisoffjce 

18.Etttonalfjje of officers concerned. 19 9  cn aparo qots., 	 . 

(G.r. SHUA),6.3 
Secretary (Envird)nment& Forests) 

Govt. of ArUlnachal Pradesh 
Itanagar'(.. 

. ....... 

 71,  

Aj 



/ 	 GOVERNMENT OF IUNAC}1AL PIDES1-I 
DEPARTMENT OF ENVIRONMENT & FOREST3 

ITANAGAR. 	V  

NO. FOR . 4O0/E(A)-2/8/Vol_It. f:' 	Dtd. Ita, thMar/99 
To, 

Shri. A.S.N. Nurti, 
Un&er Secretary to 
Government of India, 
Ministry of Environment & Forests, 
Paryavaran Bhawan, 
CGO Complex, Lodhi Road, 
New-Delhi - 110 003. 

Sub:- IFS- Fixation of seniority of IF; officers 
appointed to the service under IFS(appojntment 
by promotion) Regulations, 1966- regardj.ng 1  

Rei:- MOE&i"s letter F.No,3201 2/1/93_IFS_I(Vo1_II) 
dated- 4/06/98. 

Sir, 
Kindly refer to your letter cited above, 

inresponse to which detailed information on the subject 
was furnished to the Ministry by speed j•ast vide this -office letter No .For.. 400/E(A)..2/83/Vol_l/27,2l0 dated... 
11/8/98 It is requested to finalise the fixation of 
seniority in respect of the officers of this State at 
the earliest. 

( 

1 	
.. 	 ...... 

-• 

V 

V 	 •. 

1 
:- 

..... 

• 	

••- 	--'--:- ....j 'V 

In this connection, a photo-copy of this office 
letter mentioned above along with its enclosures are 
oneagain sent herewith for your ready reference. 

Ec10 : As stated above 1  

Yours faithfully, 

- 

( S.R. Nehta ) 
Principal Chief Conservator of Forests 
& Principal Secretary(Envt & Forests) 

Arunachal •Pradesh :: Itanagnr. 
Iieno . !o. L or, /U0/E() 	1itc, ito. t1;iarj99 

Tot in orjr--jn.l 	-.--- 

Cop" to :- 	V  
1. The Principal Chief Conservator of Poros+, ni:or'am 

for ifliorinatton with referen -  to 1I.t3 L.(. letter No • A, 23021/1/97_ PCCF dntod 1 G/-/9q. 

"C 
Pf -' 0 nse r'v:jl;oi- 

C 1'lncjj,nl L'eer'et; p'' ( 
4/Lruflacha1 i-rzt1eL1l 

of  

•1 L 	:7J 



• Sub:... 

Ref:... 

Sir, 

VI  7 

OF ARUrJJflAL PRAuE3 	cdPo ) jj 	'1 
DEP1UT1. 

ITA 
1E OF ENVIftoNjT & FORESj UAGAJ 

I 

IFS— Fixatjo] f Seni.orjty of 
IFS officers aPtX)intecl to the service Under IFS(Appointmont by 1OmOo) 	

1966- rearcJjflr 
astryis 

letter F.No, 32012/1/93_IFSI (Vo1.I) dated 04/06/98 

2ID 
To Dtd,Ita AUg/93 

III:.'-. Shrj A.S.N. Murtt 
Under Secretary to the 
Govt. of India, 

MiaLstry o Environment & Forests, Parynvaran Bha,an, CGO Complex 
Lodhj Road, New—j]j - 110 003. 

With reference to aboy the 
8howi the No, of Sfsjor duty posts or Dy Conservtor 

, 
of Forests/Cons 	

of Forests & 
Chief Conservator of 

Fores 	
jj the Depart 

ts created 	
ment of Envjronjnt 	th Forc 

by the 
Govt. or Arunach l'radesli durj 

	
the peod beLeon 

the year 
1934 to 1996, the posts already 

iflc14ded in the Cadre ztroni of. IFS and the State Forest Sezfjce posts COfltirzg to exist 	
date is furnjsJCd in the statement OflClOSd hercth as 

desired fox' your ne 

Enclo: As ab,ve 

0 	
Yours faj.

S-N Ir3jj ta ) CCF (P&D) for 	ncji Chj 
Conservator of orests secrth 	(Et & 	 ) runacJa1 Fradh 	Forests 

Xana 

- 
•0• 	 - 	 _J 	.-,. 



4.XlCF(for Dibang Logging Divn., 
. flp1n (now re-named as Waste.. 
.indn Dev, Divn,, Roing) 

3000-4500) (pre-x'evjoed) 

5. DCP(for Lohit Logging Diva,, 
Namaj now -fl(?( as Lohj.t WaStelands L)ev.  Uivn., Namsaj 
(R, QQ0-45oo) (pro-revised) 

, DY, Co1servator of Forests, 

~ Fd .' 3000-4500/-
for Pro tection £drco) 

 pre-reviae 

. Consei-vtx. of Forests 
(ReSearch & Social Forestry, 
now re-named as Conservator 
Fores-ts, Southern Arunach 
circle, Deoniali), 	 \ (Rn, 4500-5700/.. (pre-revjne 

/ 
Govt. s order No, I For.1 27/u-5/7/ No 
Vol-I/33595...645 
dated 21/1 2/88, 

Govt.'s Order No. I No. For. 1 27/D-5/37/ 
Vol-x/38595_645 
dated 21/12/(38. 

Govt. order No. 
For,1 27/D-5/87/  110. 
V01-I/33544_913 
dated 21/12/88. 

GOvt's order No. 
For. 1 27/D..5/7/' 

I No. 

12741-95 dated- 
20/04/89, 

zl 

C)! 

S 	STATEMENT ShOWING THE CREATION OF SENIOR DUTy P0Ts. BY CDVIng. 	 ' 
1 	 PF AIWNACILAL PRADESII DURING TIlE PERIOD BERN Th EAI! 

- -  - 

 

	

--- - - - - - 
 - - --  -----  ---  - -   - --   - 

 

 - - - 	 - - Si. Ust,,r Senior duty posts Authority No& 	No.01' 	No, of posts Ojadd' 1th Stt5 cadre po;t 
No. createj by the Govt. of 	date of creation 'posts 	between. 1984-9(, byjthp.- 	Orttjn 	to oxi 

Arunchej Pradash during 	of the posts 	 Gov1, oIndj$j the period betwo5 tho 	
rity No . 	. ' 	 _• •-" 

year 1904 to 1996 	 . 
equivalent responsibility 

 and duties of a Cadre posts 
(DCF/CF/CCF). = : ::::: 

 I 	 6 • Field Director, Project 	 . 
Tiger, Namdapha 

 (Rs.1100...1600/... (pre-revised 	Govt. " ordex' No, I No. E!cadred'\rjdo Govof: 1936) i.e. revi sed pay Scala 	For.482/D_4/04,/ 	 India, ?4in.tntry, (,er_. S  of Rs. 3000-4500/...) (pre- 	20865-927 dated.. 	\ 	nonnel, PG & Pen,335r revised pay scale of 1996). 	27/06/c6 	 \ (Deptt, of persom1&,i. 
Training, vido 

innue1 uncid No 

dted 26/10/95.. 
2. Conse'yathr of Forests(co5_ 

ervatlon cell) 
(.i 800-1 OO'200O/-(pre..re... 
Vised 1986) i.e. correspon-
ding revised pay scale of 
l. 4500-57oo/... (pre-revised 
1996). 

GOVt o ts order No. I No. 

16 ,159-24 dated... 
15/05/57 

Encadred vide Ciir10 -
India, Ministry otr.. 
Connel, PG & Pensj; 
Deptt, of per$oe}i• 
Training) vide-1bt j;. '.14  
cation issued 
1601 G/4/95-AIs (Il ) 	: 
dated 26/10/95, 

3. DY. Conservator of Foroata(1F) (for Industry Cell) 
(I.1100-1600 (Pre-rev180d1986) Govt'3 order No, I No, i,e, corresponding revis ed 	For.478/D_5/pt/ ceale RI.3000..4500/_(pro_revined 16 059..214 dated- 

-199' 

S. 

Encadred vide (,t. at 	-- Indin'a, Minint Of 
Personnel, PG enrion--I'n-- 	--y• 

atjon issued unb 
1601 6/4/95/AIS (:)4  dated 26/10/95, 

-- 	 I No. 

lNo, 

I No. 

Encadred vido Govtf 
India, Miniatry.r,.. 
nOnnel, PG & Pe*s 
(Deptt. of pers&, 
framing, vide Ncti.. 
cation Issued ui 	--------- - 

dated 26/10/95. 

M b2 trua Cnpj 

A  

CO 



2 

:6:::: = 
B. Dy. Consdrvator of Forests 	Covt.'S order IIo.For. 

(for AnirJ. Social Forestry 	41C/D-5/35/25'191-851 
I No. 	Encadred vide Govt. of 

India, !inistry of lerso- 
Division, Anini. 	 dato$I 14/08/03. nnol, PG & Pensions (Deptt. 

(N. 3000-4500) (pro-revised) 
under No • 1601 6/6/9-AIS (II) - - 	A dated 26/10/95. 

9, Chief Conservator of Forests 	Govt. 1 8 Order No.For. I No. 	..-. 
- 	 INo 

(Wastelar.s Dev, 5F & Vig.), 	206/D..5/94/1973192 
Itanagar. 	 dated 19/07/94. 

(N. 59006700/(pre-roVii3ed). 

(1) A. Total senior duty posts 	(B) poets Enoedred by the 	(C)Ztate Cadre 
created from 190mmI 090 Govt. of India 	 posts continue to 

exists till date. 
DCFs 	 6 posts 3 Poato 3 POStS 
(ineltRiLig 
FioJ)irector 
Project Tiger). 

CFn 	--- 2 posts 2 posts 	 -- 

CCF 	-- I pOst. .1 	No. 

A - - 
( 	j • 	Shukin ) 

Principal Chief Conservator of Foreutn & 
Secretory(Envt. & Forests) 
Govt. of Arunacha). FThduth : :ITA. 



r, rThJ - 
1R W L S I I W AR 3 H A  

1' 	OUt SLCRETARY 

Mo. 13013/1/9 	IFS- I 	 Oted the 2th 3anurry 	199'3 

D a a r 

the 	MinSLry 	of (Thvironu.nt a n d 1* 0 , ',e S L s 	i r. 	the 	Cadre 

Contro1linj Aut.hority for the indian Fcrct Crvico, wi5hos to 
cctc thm. cncurrencc of the 3ont Cadre Authoi -  %ty (JCA) of the.' 

AGMUT J o i n t Czidrc,n the matter of notS'ora1 allocation of 

promotion 	quota v 11 c j-k rt c i e 	it. onyt thc Itir:contS Luont units ,. 
rin 	Arunachal Pradeh, Goa, Mizorarn 4411P . lUOUII 1cir\toije. 

• A 	you 	arc 	aware, 	aiir cocaine) int.o cc 1- Lcmc.v 	ol 	tho 	JCA 
dur\nçj 	March, 1909 (Ic.. after itt t  a SriineetLof Statehood by the:..., 

then Union. 	terrltoric'.. ol ArUltes(hiil Priidh. GOA and 	Mizorrtm 

) • rio 	.cicct. 	1 i;t., 	conttituent 	:Stwc 1.for 	promotion 

• 	Indian Forc'. t Scrv ce could be drzt..n up fos 7  Vic yci1r 	1909 and 
oriward. 	mainly br 'the rcaon 'that the iI ilc.lry wa. riot in 	a 

position 	to 	S cnd 	the req kI I.Iton to the.UPSC 	f o r 	want 	of 

'inforirratlori 	re.rdSn9 number of vacarcie.ttvill;iblc or. liky 

Lo bepvzi\1zible 	%n each 'cc,iitituerit unit ',o'i' the Joint 	Cadre 

f. or Lilt. period 'In quetSon 

2. 	Further., 	while 	in 	the case of IMnd IPS, 	the 	3oint. 
Cidrc 	Authority 	had 	il rc;dy c.on idrcI 	nd 	to 	a 	formal 
dec1on 	reardin9 allocation of promotio1Vvacar)ciCS to 	cach 

i tucnt 	u n i t 	on 	not lonal 	ba.i 	(side 	J C A 	decision. 

contained 	in 	the 	iinute 	of 	mcetiri9dtCd 	2 0 t h 	Juno, 

1990,) 	the 	J C A 	could not. formal Iy take. ii 	arid 	decide 	the 

notion.l allocatich of promotion quota v; 	r1c i as in respoct of' 

Indian Forct Service. 

	

'l 	• 

• 3. 	A. 	a 	reult o( 1t 	.iLuition. 1hi. Miiuitlry have 	boon 

rcceIvlri'ç 	, 	Nrmber of repre-scntatlon. 	h front the the, ,SIS'., 
• 	I 	r t.. 	rj f the. cmtt I i ' icr. t. tini t 	of tiid 	OS nt C.AdVL1 ilS 	PISO 

(rem 	ff 	Miati'..t.ry :"jo 
ri 'i 	roii ' n r' o4'  The post 	oc th 	. 	ion C'.inm I. to for 

I'!ctl1IO 	 (. Cl I.jbl' 	iflidr '.dtiiwn 	f iom 	St.ate 
tie Ir.:i'tn ' care " t 	i'ct 	'iidor 	the,, IFS 

(Appuiiitiii.ii re 	'I -i 1L l .o I I H 	 •. 

) 

....P 
	• 	 . 	. 	 . 

I . f 	•" ••'f ................... ) 
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I 	4. 	Cic•c 	fornitil 	dc•cSSon reqLrsiii 	lloct ion of promotion 

	

/ 	quota 	v;cicje. to eiich cont Stuent unit 	not ionzi 	bsSt l is 
/ 	 rcquird 	to bp t:ikn 1  : 	 was (Ioric Sn the, cae o f lAS iind IPS, 
/ 	 a priquiite 	for convcnli, 	the inetSrg of the 	Selection Cotm51 1e 	throujh 	the 	Union Publ Sc Service 	CommSslo, 	we 

WOUI(j 	I Me 	to 	i . CqUI.t you to cJ%ve your 	ornit1 	Concurrence 
n'icditcly, 	 tenbcr of JCAof the 	MMUT 	Joint 	Czdro Authority 	to 	the 	propos.als contained ill the 	enclosed 	N otc ilch 	ditr lbLFtcS 	the promotion quoLa vi( Ancles vIMOII)5t 	IhO 

fI)111 	4 	CUMILucllt. kili St.. 	(he not Soiij1 kli(.nt ion i; on 	the ;nc principles, 	:is 	were eirl icr considb:i J and approved 	by the JCA for lAS and (PS. 	You would kind1y 	ppreciatc that the 
State Forest Service Officers deserve thd hdno s hAra in 	the: 
All India 	Services which needs tobe pi•o:vdd to them without. further delay 

I 	We 	a r C iddr isin) the cornmuncs(jon I  tO (hi ollii Meinbot s of the JCA, for foria1 concurreñce/c1ecSjoi. 

With cc'jards 

Yours I i : j*1 c e r cy, 

	

(SAt<t.4I 	1IWA 	3HA) 
' I 

Sh r I 	i • .R I fl'.JU 
Chief Sicretary 	 H 
Govci nncnt of 	Arunachal,Pradesh, 	 I 

	

I t 	 I 

	

4 	 . I 	 •. 
hr S F. Pahnuna , 

Chief Secretary 
Goveriniieiii of 	?ti'.o.rar. 

796001 

Shri P.S. Bhatnagar, 
Chief Sccrctary 
Government of Goa, 
Pann 

Copy to : Shri V. Lakshril Ratan, Joint SecIre tary, beparLrnrt 
of 	eersonncl 	and 1ra5nirg, t'urth clock, New Delhi. 

• 	. 	.1, 
(.'AuwI 	I I W A' R 	ittA) • 	 JOLlIt 	eCicLiiy to LhieHGo'ieriiment af lnd%a 

• 	 . 

LI 

• 	c:i. L 	 : 

•. 	..I. 
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.-- il0to for the consIderation of the Joint cndr4 Authority 
for the IFS Cadre of Aruziacijal Pradorjh, Con, 	jizorarn and Union 

AGMUT Cadre of the Indiz Fororzt Service comprises 
the State of Arunachal Prodoah, Con, M10 am and the Ufliø 
Torritorj of A & N 

,.Iaiands, Dadra N ztr!Ho,ve]j & Havell & 

Danian and Diu; Fornicry, the cOfl1tUnC tnits of the ACIIUT 
Cadre were Union Territories and for Promotipna of officers to

,  IFS in accordance with the 
provisions coribainod in the IFS (Appointment by 

Pozotjon) Regu1atjo8,' 11966 0  a COmbined 
seniority list used to be prepared. Now wtLthe formation 

of State5 of Arun 
I ,j'chal Pradesh and Mzora'm and Coo,, the 

expectation is that the State Forest Service 
Officers belongina to these three 

States of the Joint AG1U , Cadre will get 
promotion to Indian Forest Service and be 1posted within 

the state, an in the cao of other Stat:oi Cztdroa 
2

, 

iilnlotry of Environment & Foreat is oxanilinIng propoao,1 	to consider promotion of State 	Offjcorn of these Statea - 5oporataiy and the UT officers In one unior1ty list, as baforo for promotion from SES 
to IFS. To nchinve thin, the promotion '. 

quota for each of the three tj 
 1: nton and si] 	the Union 

Territories (A & N I1o,d, Dadra & Ncigar Hava]i 
and Daznzin and 

Dlu) in. the ACIIUT Joint 
Cadre has to be worked out snd the 

vacancies in the promotion quota for each  
dejd d. 	 :tinit has to be . 	 -, 

3. 	
So far oc working out the promotjcn quota for the' 

consU tuent units of AGMUT Joint Cadre is cncerned. Incase of 
lAS and IPS officers, the Ministry of Ion At10 have adopted 

the principle that the promotion quota in rouirocl to bo worked 
out in proportion' with the saul or dtty pOstt,. 

in each 
constituent unit, viz. Arunacha] Pradeshi, Coa, Mizoram and - 
U.T'n. U.T's taken. an one unit. In +

cj ordl-Lnco with  the 
principles adopted in case of IA.S. andiIIPs, Ministry 

of 
Environont & Forests also proposes to dotn1ino the I)rolnotion 
quota lncauo of Indian Forest Service all det9iiod below 
3.2 	

In the Joint AGMUT Cadre of the IFS,tere are 
61 sonior 

duty posts and with the addition of Contra1 DPPUtOtlon 
Renorve, 

the total nuaber of senior duty posts work& dut to 73. 

A & N Islands Dadra Nuar Have] I 
and Do,r 	Diu. 	

- j9 Arunochal Pradesh 	 -  Coc 	 - 	
1/9 Mizoram 	 - 

Z4 	1i) 
2 S,,n 	' - jl7.f...t 	',' 	 '"•' 	

.. 

(-.:.  

-.- ...- 

Add CD:. 

hi 
1 
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TII(' 	p1 OH101iw (luo:i 	in 	I he 	 A(.I1LJj(.l(hi(. o 	lhc 	H• 
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A 	uii:i 	ia 1 	I'.iade .Ii,  

G o a 
 

I 	) 

• 	 Mi ; 01 .  Li III O4 
i 

Total 
 

IYI 

III 	thc 	Jo Snt 	AGMU I Cadreof L lu 	S 	I ir 	I . •I ; cI(Sc.ei''; 	IILiVC been f)roiotccI to 	IF 	.uI it 	iI i(fl.ed 	ttI1' Sri 

	

of Artinachal ,Prade.h and Goa, lhcrc hat. bcei •' 	!;ce 	u1i1 iztiori of P r orno Lion 	quo t a . 	In c a';e of Artii*:it ha 1 ii r icfer.Iu 	.jaii' t 	ii vi,ib1e 	pot, l2o(Ilccr 	.tond proinotc(1 :i)cj 	cat.eofCoj,, 
•0.:i i II. t 2 	pot 	• 	I off iccr 	:.tood 	'rornoI.ed 	flii rer'ec. I 	'of • .eJtnc'iit and 	MSzoi - an 	there 	hat becri 'nuder ut'l 1;a1 Son 	of. • 1 oinot mu 	qtuiI.a by 	3 ariI 4 	 rt.i&t• I lvo1.y 	('Aiuuixtii'oi  

I . 	 o 	S un;Up, 	Ii the Joini AGKU 	Cadre!:bd thIT  
20pr'rnotionqi,ota 

	

Posts 3vajlable 1  19 	o(I5ce' drziwi'froj'C'hc,'.. St;,t(• 1orot, 	S ervScc have 	iO far hce, ,i'o,no 	cIijto ff; (' poc:St'SQIi.' a•.', 	... 1. 	VJWJ,, . 	US 	of icer. 	IIOiui(.t('(I 	(( 	I II(' 	.C9IflCII%:', 	IIFICI MiI a r •Ini Tegmont 1  thci c has been tindi i1 'il il 	'M iiii 

5 • 	In 	order to work out vat ant irs ii c 	h o 	LI'ió '1 	eOnic'ut.' of Lli 	Jo5nt 	ACHUT 	adrc, 	it in nec't'.aiy It! 	icdi , trihiit 	the lroIr,o10 o((iccr 	among'ct the (our (OIV.(jtuCt) Htriit. 	(or W111C 	:, (It.' c S I on of I. he Joint C td re Au t hor 'i t y 10 now' V ol 1 c 11 ed . 	iii iu.i V. t r y of Uomc A((.Sr- 	have incUcated that In E ;i.e 	Ift! !AT atsd IP', " tha' JCA of AGMUI 	cadre has dccJed tci.notioiii11y 	ctu11ocatc;z11 thc'' 
avallable proinolc,e [AS and IP 	off iCer. ;iinc,irr t" the ( our 	ecJrnc, iit' of the Cadre. 	contidering the 0o.Stioi'i a. on '28.12J8. 'In ordr 
to en.0 	that. vacaflcie 	in th 	prcamcst.ioru ju ta Ihat would 	rie (t;IIiI'C 	a r c 	available to ti.. 	'I 	Officert of hor.im 	arid 	Ui n tj 	I or 	pi' c rl o k 	•.. 	t o 	t he ' 	I I 	a iud 	11 1 	(1 	i '41v Hi'i .11 ion 	of 	the 	f at I 	thai 	liii" 	1 wii 	.ejinri,t '. 	Ii;uv(' 	IU)I 

L
oe c 11 1 0 1 1 

	

	promaLloin 	i o 	I 1 	lit 	I Ii V 	-• I i i 	I 	" r (If 	'l I, I Oil 	I n 	I h c• 	I 10 HI Ii C' I' 1f 	• 	I U 	ii u t y 	r' o o 	. • 	t tue 	pu orn 	I 	I ( 	C r . 	1 	1 e I v 	I i'e 	i .  ' I Ii I 	a 

tlitinally
t 	'rIII 1c.t 	out 	of 	the 	tIioe 	i't.((tLy'H.(.,'ViIn1 ' wHi  

 allocated to citfici MLotam or U1 ; (qIIic(iI.. 

After 	concurretice 	of thir •1Ct 	for Icui1o,ii lou; 	of 	Ihe vni1ablc proniotee off iccr. vI 	iri in i ,*i';t 	of 	iizoini;zjid U.T. 	receIved, 	the MiiiiLry of f,ivironi,,t aict 1orcL 	will hit i a t c 	, c t S Or) f or pr orno t S on o I SF 	0 1 1 i  c 	ii t If c c ad r c 'Linde r tie 	IFS ( 	Appo5ritmrit by prooI i oru' R'i,i;& ion. Sn 	Couuultat.5oi I It 	I Iic 	C otp t I Litt Ci) I 	uni, I 	01 	1 he  
p. 	 I 

, ) 	I 	 • 	' 
I'! 'f.'.....f 	•'' 
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12. P.V. Savant 1969 25.07.47 13, J.F. Rangel 1969 26.03,37 11. R.A, Ma:al}car 1900 27.05.39  R.M. Nik 

U. T. .LAN1 

 3.A. Hathc,, 1969 13.06,40: 17, A.K. Sinha 	, 1979 '04,04,50 1  10. 1.11.: Kh.an 1979 15.12.51 H 19. S.M. Moitra 05.07.11 

31 ,(:7,2OQO 

3 1.05.  1997 
H 	30.06.2000 

H 	30.06.1990 
30.01.2000 
31.12.2009 
31 .07.1999 

Ila 

AN 7,;xU,i I 

COUSTJTU[NT UNI I - W1SC 

I'o1c our ICERS IN 	I HE INDiAN FOkLST 	LVICI 
Oh  

N;iinc 	 Year of 	Date: of 	Dac of Superani,tjon 3) IOtit 	b - h 

6.5. Thp1 iyal 	1969 	13.01 .37 	31 .03.1995 - .K. Raiu 	 1969 	) .07.44 	30.06.2002 R.P. Neog 	 1969 	01.09.42. 	31.00,2000 S.N. Kalita 	1969 	01.03.16 	79.01.2004 K. Namchoo 	 1969 	01.01 .45 	1 	31.03.2003 B.5. flniw1 	1979 	10.O6,4 	 30.06,2006 P.K, Scn 	 1919 	01.07.42 	I 	31,03.2000 1. MHiang 	 14.03.50 	31.03.2000 1 .R. Pait 	 22.00.'3 	 31,00,7011 N. Nain'oo,n 	 29.Q,5j 	31.05,200q A.K. CIiattc'rjee 	980 	26.05.49 	31fl 	00 -7 

C 	'':v: 	• I 
Al. 

tv  

/b1 1:! 
I 
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DEP21RThLNT 	LNVILUNU1T & F3FE.STS 

flU,FU. 543/(iJ-2/ 84/3 	
- 

TO 

Lht Chief COflsItat0 of Fojst5 

(wildlife) 
 chz 1 

C;:I3tVat0 r of ForestS, i'11j.  
jj 	ch:.1 pra-lesh. 

711 D 1 	! t.,l FOreSt Officers, 

ruriaCb8l p,1CSh. 

The Fiel1 Oir.ctor, 
Pro icct Tic r,Mc. 

The princip€d., h.P. FOrest SchOOl, 

going. 

Sub:- 	Ini-fl Forest Service (Fixation of Cadre strength) 

sixth jrnenUm.nt, RecJu1ti0flS 1995. 

Lnc1ose, please find herewith a Xerox cO LY  of  the 

Govt. o India, jnistry f 	LQflflCil P.G & Pe1isiOtS 

(De,arI1eflt 
of psoflflel & rj.rairii) , N 	Ulhi  

tiofl issU 	unQer 
N. 160l6/4/9515( )-j Ut• 26.U.95 

on the above SUbjeCt £OL your infouati0 

EC 	S bovt.. 

for P. CiTl 
Chicf consVat)r of FOIeStS 

ch: 1 pradesh  

Cop to :- 

File No. 	
120/6(\2/05/. 

/ 



(PI.II3LISHED IN THE GAZETTE OF INDIA PART II SECTION 3(i)) 

qr 	 Ho l6Ol/4/9 Aic(iiA 

-. 	 Government. of India O 	Nir.i.t.ry of Peronnei, P.G. & Pens,ion 
(Department of Personnel. & Training) I' 

New Delhi, the 	/e'O 

tfOTIFIcATIpN 

Gr. No....; 	 In exerciseof the powers cnferred by 
suh-sect.jon (1). of Section 3 of the All. India Services

o 
 Act., 1.951. (61 of 1 95.1) read with sub-rule (2.) of Fu)e 4 of the Indian Forest.. 

Service (Cadre) Rules, 1.966, the (:ertr.J, Government, in 
consultation with the Government of Al - unanhal. Pradesh, Goa and 
Mioram , hereby mke the following regu.Lati.ons further to amend 
the 	Indian 	Forest. Service (Fixation 	of 	Cadre 	Strengtj) 
Regulatjon, 1766, nameLy:- 

These regliiat.jons may he ealied Indian Forest. 
Service 	(Fixat.ion 	of Cadre 	Strength) 	Sixth 
Amendment Regulat.jons, 1995. 

(2) They sha...1 come into force on the date of t.hei.r 
puhlicaltjon in the Official Ga7.et.te. 

2. 	 In the Schedule' to the Indian Forest, Service (Fixation 
of Cadre Strength) Regulations, 1966, for the heading "Arunachal 
Pradesh -GoaMjoram_(jnjon Territorj" and entries occurring 
thereunder, the fo).lowjng shall he 5Uht.jt.ut@d namely ;- 

R'JNACHAL PRADESH - GOA-mZORAII_i,NION TERRITORIES' 

.1. 	Senior Posts under the Governrnent,s of 
Arunacha], Pradesh-Goa-Mizorarn_IJnjon Territories 	 95 

EQSt.s unde.r the Government. of Arunacha]. Prades 

Principal Chief Conservat.or:of Fq :rest.s  

Chief Conservator of Forest ,(Deselopment,) 	 . 	.1. 
rhtef ( onserv.tor of Forests (W'i.)d1ife, Wastelands  &, Vigilance) 	' 

• 	................ , 

Conservator of Forest.s.(Terrftorjal) 	 4.t 
[Central, West.ern , Eastern'& Southern] 

Conervator of Forests (P]an1ng & Development) 

Conservator of Fsorests (con rvtton-Iod 	Offic'or) 

Deput.y Consarvator.of Forests ,(Territ.or,ial) 	 . 	1.0 
[Dihancj, Lohit, Along, 'lamsaj, Pasighat., Nampong, 
andardeva, Deomali, H:eapo.lj, 'Bomdila] 

Deputy Cons.ervator of Forests (Headq.Iart.ers) 	 I 

Deputy Conservator of Forest.s (Wi1dl1f) 
. 	 1 

flrui I:. 	o,1rv for 	 ( I 	 .1 
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Ifr',iI 	v 	:ir 	''i.•vt'i' 	(f  • 	
I)PUY C Ir.rvt,(r' ol 	 f; 	v o 1..% 	 I,.II.t  

-• 	 I)iIit.y 	on 	rv 
€u rvoy) 	

t;or or Forrt 	(froIi, Ruôø. 

Oep'.it.y Conørvt.or of Fort. (i ),vc.i) t.ure) 

Dptit.y Conrvtor of r o r o s  
t P1 & n I1, rcj) 

 
C) r)u t.y cot srv , .oI' of Forc.t, & Fiø3,d 01 rot.or 
Projoct, Ti,çjor, tAd.iph 

	

r of Frcr, t'r% ( t) 	J , is 	) 
* 	. 	 34 

11 	

• 	 • 

4 .  

nr 

Citvp t.(t, 	oI 	Pc)r(t;, 

b€put.y Conrvtor of Forffit; (Trrt.orj,i) 
Cpt.i Iy Co 	rvctor• of r %I I- (A S (Che) 
.i)cput.y Corlrvator of Forc l: (Working 	P1'r 

OPPLI fY Conrv tor , of rf.AS (Vorc 	IJf..j 
Dputy 0 ' 	rv(R,r- For,t.s 

0pu t.y Co 	rvAt.nr or ros 

- 

Pi'ñcjp 	CItjl' 	n'rv'tor c' 

Ch1f Cot 	vtc)r,  Of Iorot. (ocvc1r)mEjfl t• 	At rio0) 

	

frHi1 Conrv(.or of For'ej. 	(Trrj t.otjL1) tI1 Ort:hcrrt, €oL.I l;hr 	,& Contre. 	Ci rc)I.(i3J 
C. 	'•rt,.ci I , 	4' 	

(•i-i, (b.. 

of Foret, & Ch.jE3f Wi1clU.j 	Wrtn 

	

t) iput.y ConI'v, t;or of FcI4; 	(Trri torJ.] Icoij-,, 	
Irtçj1c , Chrnphj 	Kirtp, 0r1wr 

rcPu t:.y COt orv tot' of 
	rinirvj) 

ly Cc., rv Ior of rc' t (1 incj) 
f 1 pLI ty Cot (g-v; t.t,r (if r.o r t t:.t (Workin0 P.1 
I,,Il•• 

rv.tIt.,r. 01' t:. I ,Jj iril 

	

U'pu Iy tOIi-v to r (yf Fo I'c t 	(tc;.ot.i 
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(' 

t.9 

P. N tQjr Admjl jc?Ja 

Princip.i Chief C:onerv, t.or of Forests 
Chief Conrv,n of Forest.s & Chief Wildlife Warden 

Conervt,oi- of Forrest. (Territorii) 
CHorthern & Southern Circj.eJ 

Conervt.oi- of Foret. (Reerch & Development) 
Con 6 rvator.of oret (Development & I..It.t)jt.j0n) 

Conservator of Forests (Wiidij'f) 

• 	Deputy Conservator of Forest. (Territ.orjf) • 	(Diglipur, Myahunder, Midd.l 	ndam.n, 
South Andmn, L.it.t].e Andaman, Nlcobar Islandsj 

... Deputy Conservator of Forests (Depot) 

Deputy Conservator of Forest.s (Bioshere Reserve) 

Deputy ConservtQr of Forests (hill) 

:.D@p1Ity Conservator of. Forests (Silvicui.ure) 

Deputy COflserv , t,or of Forest,s (Working Plan) 	* 

Deputy Conservator of Forests (Forest. lit.iUstj.on) 

Deputy Conservt,or of Forest. (Headquarterc) 

Deputy Conservator of For 	(Wildlife) 

AdM

••.• ii; 

Conservator of Forests 	Chifwj1d1jfe Warden 

Deputy Conservator of. Porestc'.(Terrjtor j a l) 
(Dadr. &; Nagar Havlj) 

Deput.y Conrvaf.or of Forests (Wildlife) 
(DadrA & Macjar Havelj] 

• Deput.y CoflseIvator of For@sts,r,am,n & Diu 

(zts 'gd- tb 	lJui ac.jnjwen 
Conrv.tor of For*t. & Chief Wi 1.di Ife W.rjr 
Ocpi t.y ronsprwI•or of Forect.. (Rural) 

1[ 	 0 

.1. 

6 

.1 

.1. 

1 

7 

1. 

1 

2 

1. 

.1. 

:1. 

23 

.1. 

.1 

.1. 

.1 

4 



d 	 ivJ)L) 
€p'..It.y Conservator of Forest 	( .Irhn) 

I)opul.y Conservl.or of Forests (Reserve Forests) 

under 	the Pondic:hrry covrnment. 

.Deput.y Con 	rvtor of Forests & Chief Wildlife Warden 1 

Post. 	under 	the Lakshd,e.et 	diuini.t.r aLign 

Dep.it 	Conservator of Forest. & Chief Wildlife 	Warden 

.1 

Posts under the Chgndjg-Mh Adtnijst.aLJgn 

• Deputy Conservator of Forest.s & Chief Wildlife Warden 1. 

.1. 

T0TL.: 95 

•' 2. 	Central Deputation Reserve @ 20% of 	Item .1. above 1.9 

3. 	Posts to he ftlied by promotion in .src.ordance with 
Rule 8 of 	the Indian Forest. Service (Recruitment) 

• 	. 	 Rules, 	1966, @ 33 1/3% of Items 1 and 2 ahove 

• 	4. 	Posts 	to he filled by direct. 	recruitment; (1+243) 	. 76 
ft2)—j 

.5. 	Deputation Reserve @ 25% of Item I above 23 

. 	leave Reserve, 	Training Reserve & Juni.or Posts 
@ 20% of 	Item 	.1. above 	.. 19 

• 	 0, 	
Direct Recruitment Post. 	0 

Promotion posts 	 . 38 

• 	 . 	. Total 	Authorisod St.rençjth 156 

ccfj?o 
(Madhtimi t-A 	D. 	M.i,tra) 

Desk Officir 

NoJ.L: 	Prior 	to 	't,.h e ...sue 	of 	this 	not.i f.i nation 	the t.ot u t  hr i.s.d 	s t.rehcj t:.h 	of 	.t.ho 	ArQinacha1.- Pradesh-Gga-Mj zo rain-t.Ini on 1r rJ t.or:jes Cadrewas 	1.00. 

Nra. 	The 	Principal 	ReuJ.at.j.ons were notified vi.de 	Not;tfi.r'.at.ion N. 	6/.1/66 	- 	AIS(tV), 	dated 	31.10.1.966 	as r1SR 	No.1.072 i.n 	the Indian 	Forp st. Servjcp 	(Fjxatjn of 	Cadre 	Strength) 	Re.sltinnc., I 	ha'; 	hpir 	arnrc4 	vi r 	Nn1,l f jn.F.jnrj 	•i vpn 	ht 	1.r.iw 

f'iei.1 	C( 	'.r 

j 	 • 	 • 	 1C 	)) 	cp\ 	Lo 1'iit1-;,, - 

o

— 

- 

0 	 ........ 0 

0 •  

4 
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(TO BE PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA) 

F.NO.32012/1/93-IFS-I 
Government of India 

• 	 Ministry of Environment and Forests 

Paryavaran Bhavan, 
CGO Complex,Lodhi, Rd., 
New Delhi - 110003 

Dated the 26th September, 1996 

	

• 	 (jf) 

NOTIFICATION 

Inecercie of the powers conferred by sub-rule (1)' of 
rule,8 of the.Indjan Forest Service (Recruitment) Rules, 1966 
read with sub-regulation "' (1)  of regulation 9 of the Indian 

• Forest Service (Appointment, by Promotion) Regulations, 1966, 
the President is pleased to appoint with immediate effect the; 
unde.rmentjoned twenty officers of the State Forest Service of 
Arunachaj, Pradesh, Mizoram , and ,. Andaman & Nicobar 
Administration,. constjtutent units of the Arunachal 
Pradesh-Goa--Mizoram and Union Territories(AGtiun cadre,to the 
Indian Forest Service against the existing vacancies and to 
allocate them to the AGMUT cadre of the Indjan,E'orest Service 
under sub-rule (1) of rule 5 of the Indian Forest Service 

() 	(Cadre).Rules, 1966:7. :  

----------
, '__ L_ 	-------------------------------- 

S-No. 	Name.. oL the,officer 	 Date of birth 

	

,1 	 2 	 0 	 0' 

Arunachal, Pradesh: ,, 	• .. . 

	

0 	 0 	 , 	 .• 	 '0 S/Shrj. 	c . , , 	, 	•, 	. 	
0; 	

0 	

0 

• 	01 	R. Modj.. 	•• 	, 	
0 	 01.03.1947 

	

02 	.J. Jogsom 	 03.01.1955 

	

- 03 	R.K. Deori 	0 • 	 0 	 01.03.1959 

	

04 	S. Thirunavukarasu 	 04.02.1954 
•0 	

•'• 	 0 	
0 

Mizoram: 
 

S/Shrj 

	

0.1 	R. Rozika 	 01.04.1939 

	

02 	B. Suanzalang 	 31.03.1955 

	

03 	P. Liankharna 	 01.03.1949 .•---•---------- 

	

04 	Lalthangliana Murray 	0 	 16.04.1959 

	

05 	Liankima Lailung 	• 	 10.11.1961 

	

06 	vanlalsawma 	 01.03.1959 

	

07 	[-Iminydailova Colney 	 01.05.1959 



41 .10 
p..' 

• 	' 	, 	p., 	': L) 
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• 	 •i 

I 	
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/ 	
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Andaman & Nicobar Adminintrationt 	
' 

S/Shri 

01 	J P Misra 	 U r1t1 	 05 07 1954 
02 	RandhirS i g ht4 	 ""' 	 17.11.1938 
03 	M.P. Singh 	 08.12.1945 
04 	B,P. 'Singh 	 01 04 1947 
05 	SC. Mukhopadhy' 	 26.10.1950 
06 	Anutoah Guha( '".' 	 30.01.1949 
07 	George Jacob,. 	 14 12 1952 
08 	V Chadrapandiar 

	
25.03.1953 

09 	Jitendra Kurnar 	,. 	 27.10.1960 	 4 - -------------------------------------------------------------- 

--

; 5J  woi 	i 
I. 

1) 	
(R. I Sanehwal) ' 

d r S e.crèta i.y : to the ovt'f India'iLrI"; P'1 	8.t 	IO,.? 1191416iL.Ij. 	'.' 	P r 	': 	dup 	(i.fW  
I. 	 (X1 .(i?rr'• 	 t -' 	' 	?' 	 icii 

. 1 : 	1' '• 	)pjq'.''i 
o c' 	'• 	 'ii 	" 	 '' . : f: :h ;rI'u3'h:uJ The Manager, 	
-.. 	 - t, 	1 ''  Government of .India Press, 	 . 	 ' . 

Fardiabad (Haryan)(with a copy of Hindi Version) 

t'l' / 	P(1J j . ' 	 r 	4 t . p 	
1 	b - 1 

(•-,). 	 ' 	 . 	
;: o 	.c.. Distribution:. 	 , . 	• 

1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar7 
 Th C h 4 f 	i-r - 	- _- F M 	 - 	• .t. - 	J 	• 	 i .. o& Qkjufi'I .. W . 

3.. The Chief Seci - etary,Govt. of Andaman &Nicobar I a l and a ,. 
Port Blair.,. 
The Principal Chief Conservator of 1 Forests, Arunachal 

• Prade, Itanagar with spare - copies for the officers ' 
concernd;' •• :, 	 . I The Princip.Tl * ch... f,onervator of Forests, Mizoram,'1 	': ' 

Aizwal with the spare copies for the officers 1 concerned.LJ. 
• 6.The Principal Chief'Conservator of Forests, Andaman & • 	.. ,...: 

.,.Nicoba'r Islands, Port'Slair with the spare copiesfor'he'A... 
: - .off jeers concerned.: 	. 

The Accountant; General, Arunachal Pradesh, Itanagr. - .,  
The Accountant s  General, Mizorarn, Aizl 

9.- The AccourxtntGenera1, Andaman Nicobar Islands, Port 1 	." 
Blair.  

10.-The Secretary, Union-Public Service Commission, Dholpur 
House, Shahjaha-n, Road, New Delhi. 
Guard File. ' 	.,•,.....  

4- 

•1'" 

/ 
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S 
To 
	 VAnU~4 - 

	 •1 

The Swrct,xy of Fcte 1  
Miriietzy of EnvIronment & Ftests, 
Qovt. of Xn&ta 4  

Tjj , 

( Through i'roper Chnnel. 
) 

Sub' 	
1' 

$ir 

with 'lue rczpect X beg to state following few 
lixen for favour of your informatlon and tympthetic 
cOnaietj,.oi please 

That 31-r, X  aM of 1978.80 3P.,3 Btth Qtficer  and 
became eligible to include in the select list on 1"4-'87 
as per thizã proviscj to regulation 5(2) of Ind ian Forest 
SdXvice (Appo.tntncnt by Prutot.jri) rçuj.tjt,n 19. Ply 
94rvice was confirmecA with effect from 1.4 .'85 • 
Inducted to XFS only in 196 vide 001 N ntification tq n

, 

F. Nu. 2012/j/Ø378..1 dtd. 29.96 after serving 39 years 
in the cra of State  porest erjce • Due to flon.ccnckucting 
the OPC in t1m 	was not inthtctd to XFS against yerwia 
vacanclos as thown below s 

AS 
s. 

• 	$enicc duty pest (27+1) 	 it 28 W108 , 6  
(r/ xct ciea & v.Ue crdc!r N o t 
4 32/D-4/U4%2O5.27 dtd.  27-6.96 9  

2, Central deutt Ion reserve 2 
itti; 	1 above 6 Nos. 

 Pest to be fillei 
Item up by promotj.on 33 .3 	of 1.2 	ç. 1$ Nos. 

 Pct to be 111e by rirectc.rujt, e t 
(1+23 	) 

21 poe. 

 Ueputatjon serv4 
, (Sta*te) 2% of item 2 

9 Nos, 

ti be 
	 Concc$ ...2... 



a a, • . .2 s a a a. 

Xo1flttee Qt±icezs in positions as on  
( tuT ( 	c1uing one Officer ptec in 
1986 .ainet vant Post of other U.T. becre 
fozmatiol of 	" C&r€ ) 

(t 
Thertre number of vacany, on 1'1'-87 	vs 3 Non. 

3.. Total nenior dutj poet (27+3) 	 30 Noes o  
VC pzt ar.ate in thr. year. 

3.986 	3. No. 
3.987 - !Norio 

2. Centre.j ck utatian xeerve 2 	of 
itEm No. 3. of ibøve 6 poe. 

• POst to b0  £i3.3.bl ujp by 	'romt ici 33 V of it ent 	1, 2 
1 S N08 •  

4 • Post to be 	jfle, up b' 	ictor 
recruit 24 Noo 

5. State deputation poet 25% of item 
1 & 2 " 	9 Noa. 

Prom, Qttj 	in 00sit jtn av 	 IIN09  
Q-11$fJ (ec1win; th- 	 mot 	 11 Nose 
in 198 & 1987' against Vacancy of other 
U .T • betore to rrnat ion 0± AGMUT Caz e) 

ThOrefcore €ber of Vacaacy as on 1-.i.4i* • a 4 Nos. 

Ailli OH 	12j 

3.. 	TottI senior )uty czt (27+7) 
pt 	irl the year  

198 	1 Uo, 
1987 '. 2 ios. 
1986 	4 iOs. 

Tota3. = 7 Xos o  

20 	ertraj dePVtatiop re$er,ct 
(2 % it em Noo 1 of above.) 

a 34 Nos. 

7 Non, 

true Cnp 



p 

fr 4 
	

3', 	Pnt t be 

	
0,0 e3I *0* 

"illed up by promotion 
33Y3 % of .ttm * 1.2 of above 
aria $ of heicz, ) 

4 • 'Q3t t3 be.,  W.1& up by Director 
recruit (1,+2) 

5 • state dOjPutaktiOn reaorye 25% o 
I & 2 above. 

rotta 0iticer in position as on 
1189 (xc1ziii threa Ofticere Promoted in 
1.0, 86 ard 1961 agairxt V°acncy other U.?.) 

Number ot Vacancy as on 1s1*89 

1. 	$erior duty yont, (2748) 
I/C past crectod in the yr. 

196 • I No. 

197 - 2 
198 — 4 
3989 - 1 ti. 

-t-,,. -u 
a 

- 17 N 0  

- 24' Noa *  

- lONg 0  

(t f< 
c 
I •?c 

7 Nod. 

- 35 Nos • 

2. Certtrel J11 0PUtation rsrve 2% of 
item I of thcavt 

IC3t to be 111a p br PromptIon  
33)3 % of itim 12 above 

(Cft) 

4. ?osc to be flh1et up by f'irector 
recrult (1+ 2 3) 

5, 	State dputatjrjxi aexvice 25% of 1tn 

Praucttec Of ±icr in ioit ion a 
on 1-19O 

(xc1uc i.r4q three Of ficir prmct e 
e9eixu3t vacsrlckiAQC other IJ.Th ) 

"umber of vcncy as on 1..1-.90 

7 Nos. 

- 14 t4o, 

2.8 lios. 

- 31 Nos t  

10 No, 

- 	4 Nos. 

crt) ...4... 

3 1i•'i 	L:t"v 



. .. 04. S.., 

	 _ 
.*. 	'rr'r.oticn of recruitment rule 

exit&. LtptQ 2289 or?ly, whcrc the state 

deutt'in 	shown arz ita 5, in the 

Schedule of the MS,  (iixat ion of cadie ètrength) 

reulaticrn 1  1967, is elea to be taken into 

account in aatermining the maximum number 
Of pciatc which can be fiUe by methcd of 
prtrnotinnr, at any given point Of it 	). 

AS --- ON -1-1-21 / 
I • 8enior duty post 

Ctrtl eputti rerve (2(% of 
item 1 ahove)/ 

Post to be filked up by promotion, 
3 Y3 S c9 it em"l & 2 abo . 

Poet to be fillecl up by Pir.ct.c,r 
recruits (1+2' ) 

- 35 NOB. 

7 flo$. 

14 c'a. 

L 28 Nor. 

5* ttate deputation aezvicG 2"% of item 
1&2aboye. 	 11Noe. 

?ibOtCE1iCer in posit ion. &v, anI.I.-9110 N030 

(xoiticinj three Oti!Wers prntot& against 
vacancy of other U,? ). 

Number of Vacancy av on 1"1-91 	 a 4 NQ. 

AS _NP2 

I • Senior auty post 	 a 35 Nos. 

20 Central deputatirn reserve 20% of 
item 1 above. 	 - 7 Nos. 

3. Post to be fille.1 up by pxomotion 
(333%itemI&i2ahve) 	 d,  14Hos. 

40 	?ost to be. fihid by Virrictox recxuit 
( 1+2'3 ) 	 = 28 Poe. 

51 	State 6eputation poet (2. of 
I & 2 bcv,  

Prwottec C'fice in posielon as an 1-1-92 	9 Noe . 

(t'xcLng three C±1 ccro porzt& 
vcanci of other u ,rs,) 

Therefore n.mber of vacancy as on 1-1929 	Nofl. 

Crtihe1 to be true Cn 	 co nt • . . . a. 

.. 



AS OW 
/ 

 

Senior jbty poet 

Central ieputt ion 2(X of iten I etve 

Post to be filled up by promotion 
( 33 }'311* jtrn 1 & 2 above ) 

Post to be filled by Director recruit 
(1t2'3 ) 

St at e zeut et i.o n poet 25% of it em 
I & 2 aJ.,<ip 

), 

zoftQttte Officers ii posiUo as en 
I ''9 3 

 

 

'4. 

5. 

- 35 14os. 

- 7 NOs. 

- 14 Nos. 

20 ros. 

* 11 

*7 N05 •  

(Exclwl inq thr,e Otficirs prm.)ted acciri;3t 
vacancy' Of Cther IJ.Te. heore ±mat1ri of 9 AQ4UT  vi Caere ) 

Therefore nurnbe c 	ancy as on 1 i 93 	7 N09. 

Further Z fot1d like to inezu you that bet or 
I inuc 	to X3 on ;uiax bas;Ls X wtj appjnd to 
Officiate on rrs 	

sc,al#aaint rtgUlar vacancy 
of Premotlorl'quo w.e,f. 164.43 vi.e /runüch1 Predeth 
Govt • ordev nz . 	

eto. 
17th Sept/1999 lac,py endorsed to th )puty Secxetary to the Govt • of Xniaijnjtry of 	 f Fcrests 

Enyjr 	& 'ctt & Wi1Life9 	c $ir'e I 8-9-93 
IcO rItIMiN Officiatirct in entor tin€e a cc le till I 

 

	

inducted to the Zndt Forest 	on 2t-9-9 •  The 
Department promoU',r, Committee for inducUort of 8P$ Ot±icer, urier 'A4j? 	tO V41a For crot a e--Vpice was halo aftet 9 yerz a no year of allctment has be,n cideo yet after 
laps of 3(three ) years . 

Lherefore. I earnestly XONUe8t Yo ur ho'ioui kindly 
to lQok iflto the 	t& oitflpathera1ly and IiX the year 
of allotment ouit ably in the yezr 	r&Jnç1 o yr wise 
vacancy 01 projotjc'n uot . 

iaithully, 

( R.I(, i)1:c4u ) 

	

D V 	ANAL. OE:$p 
 
0'1CJR 

1 	' 

xl~ 



3 	-IFS-i 
overnui,1 	of 	111(1 la 

Miniiry of 	Environment 	and For 

Paryavaran 
Lodi 	Road, 

Rh.....  
New 	09111i.. - 	110 	003 

Dated 	the 26th 	June, 	2000 

/ ORDER 

officers 
The 	'rear 	ot 

borne 	the 
allotment 	and 	seniority of 	the 	fol1oiy 

Territories 
on 

(AGtjUT) 	Joint 

	

AruuacIlF,1 	Pradesh 

	

Cdre 	the of 	1 
- 	- 	Mjzoram 	- 	Utijo,i 

were 	promoted 
Service 

from 	the State 	Forit 	Service 
ud ian 	Forest 	Serv ice 	who 

to 	IS 	Itidiagi 	Fo,pt 
iiidjcate(J 

with 	effect 
agaj,ist 	each 

from 	the 	dates 
is 

and 	vlde 	not if lcatiutt 
the 	provjsjo,is 

required 	to 	be 
of 	Rule 	3(2)(c) 	and 	4 	(4) 

determined 	in 	terms 	of 
of 	the Service (Regulatio n.  of Seniority) 	Rules, 

Indian 	Forest 
1968 	aI.plicat,le 	in 	their Cases: 

 

- 

A. 	ArutiachalPradesli 

S. No. 	Name 	t)Qfl Date 	of .1lt if ica 1 ion 	No. 

(S/Stir 	) 
PP 1. 	t.o 

- 

& 	l)a Ic 

------------------------- - - - - - - - - - - - - - - - - - - - - --- - - - - - - - --  - 

 R. 	Mod i 
(01.03,47) 

26 .09 • 9 F • 	32012/1/93- its- i 
 S.J..Jongs1 26,09,96 

	

ii. 	26.09.9 

	

- 	do 	- • (03.o 	.55) . 
(33. R.K,Deorj 26.09.96 - 	do 	- (01.03,59) - 
04. S.Thiru ,lavukarus,j 10.10.96 do 	- (04.02.54) 
05.. S.Chowdhury 

(01.01.10) 
17.12,97 

 I ?.12.97 

 

• 

R.Rozjka 
(01 .01,39) 

26.09.96 1.,14O.32012/1/q:311:51 
 fl.S'.Jan7a1cj 26.09.96 

dl .26.9,q 

(31 .03.55) - 	do 	- 

• 
 P.Ljarikliama 26,09,96 - 	do (01.03.49) 
 1. al th,an1 iana 76.09,9 do Murray 

(16.04,59) 
 Liankima 	Lailiiny 	26,09.96 - 	do (:10.11. .61) 
 Vap, 1 F'l sag 26.09.96  ( 0 1 . 0 3 . 5 9 ) 
 Hmiflgdajlova 26.09.96 do 	- 	 4 Colney 

c: , 

7 

A6 



lU: :.,.: ,., .: 	.:"" •''•'•"'• 

C. 

Notifi 
S.No. Name & 008 	 Date of 	

.Cin No, 

JPt. to 	
& )ate 

	

• 	 (S/Shri) 

 

I F S 	 -- 

J.P. Misra 	
26.09.96 	

F.No.32012//9311 

(05.07.54) 	
di. 26, 0 h96 - 

Randhi r Sngh 	26.09.96 	- 	- do - 

(17.11.38) 
M.P. Siogh 	 26.09.96 	 - do 

(08.12.45) 	- 
B.P. Singh 	

26.09.6  

(01.04.47) - 
S.C..tlukliopadhYaY 	26.09,96 	

- do 

• 	(26.10.50) 
Anutosh Guha 	

26.09.96 	 - do - 

(30.01 .49) 	 • 	 * 

	

• 	07. 	George Jacob 	
26.09.96  

(14.12.52) 

	

• 	08. 	V.ChandraPafldian 	
26.09.96 	 do -  

(25 .03 .53) 
3it P. ,hra K u m a r 26.09.96 	 - do 

P.M.Bhat.t. 	 11.10.96 	F 

(03.06.50) 	
- 	di. 1l..l0.9 6  

S.K.Mitia 	 (12,12.96 	F.Uo,32012/1./935' 
dh 	12 .96 

(23.11 .47) 	
. . 02 .  

2. 	None of,  these officers has 
o fficiated 	tt senior posts for 

the purpose 	of 	rule 	2(g) 	
read with rule :3(2)(c) 	

tFS 

	

of 	the  

(Regulation 	
of SenioritY Rules) 1968 prior to their 	

a)pOin1ment 

on promotion 	
to the Indian Forest Service in accordance with the 

provisions of Rule 9 of the IFS (cadre) Rules, 1966. 

3. 	AccordinglY, 	
in terms of the proviSions of Indian Forest 

Service. (Regulation 	
of SenioritY) Rules, 1968 all of them except 

Shri S. Chowdhury whose name appears at. S.No.5 under the 
Arunachal Pradesh segment. ae placed below Shr i tigilyang Tam, IFS 

(RR:1992) who has been continuWiSlY drawing the 
i'IOt' time scale 

for IFS prior 	10 	the 	date 	of 	their 	appoinifflC1t 	to 	IFS 	on 

promotion 	and 	their 	
year of allotment will he 1992. 	

Shri 	S. 

ChowdhurY 	
will be placed below Shri Sanlosh Ku,pa4, tFS (RR:1993) 

• who has been 	corItiUOUY draflt1y the senior Lime scale icr • 

before the 	dat 	of appointment, of 	S. 	ChoWdtiUIY to IFS 	on 

promot ion and his- year 
of atlut.iielth. witI be 1)9l. 



I 
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4. 	
01(Jp1. 	

Will 	Ol1ø 	
tëie 

se flj0. I 	
e. ty of Uie above °fH, 	

tI i 	10 ir 	AGfflJT Cadre. 

01 
I 

iS tribULI 	 R iwat) 
1)j 'ectc. 

Chief Secretary 	
rlu)acgla1 Pradps,i,G 

	
/ ioa,JI/A&N 	s fl1. 

• 	
PCCF, 	r(Jt,a11 

Pracfe,, 	
zotam/&N I] 

'I 	

9lai, 
. 	

CF, ;oa, Panaji 4. 	Secreta,.y. UP3 
	

New l)e ll * 

S. 	
AtCOun(ant Gete,.aj , 
	rUI) a j, J  • 	6. 

Deputy Accouaj 
rtat Ger,e,.aj 	

Port fllai, 

I 

/ 



'1 

'A 7w,~a  — 7 

The Staiy, 
&Qrt.. OJ I!ld, 
t1ifl1'3t'y O 	r\.rtrL.nt 
:i' 	.aVi Bh van, C. Li. C.. C Lftf)i CX 
Lodi .Roac4ew 1 'tthj 	1i0003.. 

2) 	The t 1 r ze to r, 
Got if IiLt 
P4inlvtr'j of, nV ofluItp & ores,. 

a 	 Bhavn C.G Vt CcvpL 
LodL 	 j-Q3 

I)rior OF E(g OP ALLCThrJT,OP SRI P,is,. r)Cot1, 
lo r.S. INDUC'Fi..D JK 19 A&p1g4p ,(ML'CML., 

MY R EPIP.ESUNITATION 1Q. WIL PATtD., 07/1o/i999 /\id) 
31 /o/2opp. 

Sir 1  
With clue rt sp€cL 1 bj to irf or You th a-t I hav e  

ir 	e resu 	toPi.cJ.1j 01 vr of .11- 
tui',; 1  i 	Tidai 1o.ct. srvic 

 

Wnde-i F NiUT,c(r, for the 

OfL.'er inc1cI.e4 in 1)C 	y.IJt ny 	 I to ct - 
i.d z i bove 'h.fch tjc j ' o yt t q ycj t.. cj by j114a  PIic Ipat. 	qonsc'rv 
t-3i 	Feçt- cv - . o. Fru achi. 	 ttb.cj> 

r4.I O/iQ/2oO 	but no any irLfQrr.tjQrL 

h'ic' bg ep ycev& s-,o 	after 1aps of near.1y cnr 

) 

 

1, thit 10)'O E91L(3 t you. Fc1dLv tcl coInnnIicdf:e 
thE 

 

	

11ECjS1Oyi tn by you oil Lhe subjec-. 	 as pO35:1)-r1', 

no a. f'ourcb 	ec s I olf 	tar& 

ti< clatrz. 01 Ifly lbf.. 1tt 	have to take le:Lp of cov. t 

J?t Just i ce .,  

YcATc 

	

( RK 	Ffrj J;f 
Nf)uCrLj) flt 

ACui'f' AONWA .(:,gj. 



To, 

Subs- 

Ref 

Sir, 

"-511 - 
The Socretxy, 
Oovt, of 

 inisty of Eriv. & Forest, 
Paryv&rn Shawan 
G.C,'j.O CCMpjeX  

oi 	Nø 	1hi.1 ZQfMJ 3, ( 
FXj OF 	A.tl O1 ILlE 	O TIlE OFIC):t INL)UCT1D TO 	F(Rc SERVICJ71 - 

GQV. Q:' INDIi\ 

~31  

Uith due respect I bog to t;t.te the !oilotd. 
few line5 in Conntjon with yeai of al1othont Ic'r 

fv:mr 
of your info tion ind kind con3idratjon 

4 )1 

That, sir, I am 1978- batch of 	C11je anI bacmia oligjl)10 for induction to Ind!an for in 1iOG, Zue to non holding of D.P., yerj I 	net; duc te to I nd in forc t c ervic e i t lino ti ou j) i 0 e re ci r Ir vacancie3 	vios inducted to X.F,5, only in 1 6 vi. Ic tiOn 146 32012/j/93 IFj Dtcj., 21/9/96, on the 	o D.p,C. held n 26/3/96. The last D.p.c, lies hold on 22/12/06 After 
is1Øng noti ci1on 

I was eagerly waiting thtth yor of 
7llothient tould 

be detejnd 5Uit1bly within 6 rt(:)1Ith from 
th dt0 of issuing of notijcj suit,- , bly in prop 'zcw by 
givinQ natur. justice. When no any informatjc,n could be rez- 
cived rerding fixation 

of year of &llotmott oven Zjftor ).apac, of threte yeir tien I a;)paa
lad your honour throtij1i Princip al  Chief Cor1se).3tor of P08t5,XtflaJar vic3 rz letter flo, liii Dtd,, l/1o/9 with a rcjuet for early fix ,-Ition of year of all- Otment Considering yej?Xwive vace. 

Since lonç t1zbe has been ta:en to deormj the 
Year of ullotinont for tho )fjc0 who in]uc-j to t.P,. unor ?iiflU'j CSdTO itz acco 	

with the 1rovision of c.ict1nj 1.ile, BO it wj b0licWd that SCmQ 
exmrcise was going on in th  1I:L-

ni,y for fij of year af allot nt 8Uit1b1y by giving 
natur ju3ticC, a part frafl exit1ng rule, for 

tho 0cer 

Cor;tcl0 ... 

44  
W to be true Ca 

lf5 

/ 



•1 

who have not ber-ijj promo hod dur% j to non hoidinq of iJ.i.C, 
for laat )  9ut I xurpri 	j*i aob,j  tThr yoti. f 
Otrtent o iutioj vide ode nès. 1il  
which WcS receivcd on /8/2000 0  eft no ny bnof it lw 
been given to the Officer. Who 	nutfcr clue L tco con 
ductin ).L',C, yearLqiso. It is ri' surrThirj thr1 IL tok 
more than -Lour years to et#rmin\Iio yoLlr of uilotcnt in 

ccordarice with the prorisjc*n of 	 nhlc?. If it all 
ecisjon have o be t'&p r 	etàud ion of year of all 

otrnmt in accorcmcc with te irovi4ou 	ex i nti mj rule,ly 
ivicj Only ftr ycar bonejit thcn\i 	''1vo been dcc_ 

lo2 in 199G it 8elf. Ior this 	Lrj 	ti irue I hrid to 
suffer mental egony, soda). ]tatus. auiso I \ i1VC bo 
4uivd for appeal in'g' ±n  time to the 	 r niturjl 
jUstiCe. 	 ,1 	

' urthor I would like to lnfon3 you tnt I 
Pticiating con tinuOualy , in sonor dut'o3t  
till I wa's inQuct 1b 	vice govt.' ot1e -  No. 	:- 

1OR410/E.42/81J25,467..577 Dt&,17/9/3. 

' 41//Sj/345O4$ )td. 22j2/9 4, 

2973/95. 
(4) 	lOR-.4 lO/$-. /8jJ3i,..473 Dt3,, 3o//)5, 

• 	 (5) 
	

'Oi4 IO/-.2/OJ3 10 33-.1e3 L) ti.i., 1'S/4/9 5. 
(G) 
	

FOrt'41o/j-.2/ejJ4262.4362 	12/2/1cj. 

(7) 

	

	
ORiO/-.2/oJ17, 	-.561 Dtd., 3i15/96. 

FQR-.4 10/E-2/a iJ2 1, 340-420 Dtd,, 10/7/9 6 

Copies of the all thovementjon3 orthr 
ñn1r0r 4- 	s-i-i....r, - 	 - 

wore 
.. 	 'crtciry to tbe.-govt 1  of Indiu,initty 

of EuVIOTCnt &ForestAcPartnen  t of I vJ.ronit 
ryvaran 

 
1311awan o  C,C.O canp1ex,w Delhi. 	. 'wil '10 like 

to inforni you th,-jt total 9 Nos of i3enior ty pt hdvo bcn 
create by the govt. of Jrunach. Prcje 	'ming the y:,r frz 
296to S)4 nd all thoøe senior duty pOLs,the ciJrc 	icor, 
tare holdinc Cntintouly si nce. the d-: -  

rjJd ti be rue Copy 

A~ 



--1 
: 

- •- 	.. 	 . - 

. 

ç;Uy request you honour hinfly 
U ccnje .or rvowing th 	year of ailotnGnt orler id 

ii 

	

ti-4 Year of allolaaant coi3ed.açj the year i5.e vr 

J hO1di3 review D.P.C. yrwiz, for frich 	ct 
(e ?QW? kie 	I sh. 	nine ever 	rtcCu1 to you. 

Yours fiithfu11j, 

- 	 . 	 -- 

if  
( n.r. 	1iOflI 	) 	1ii 

DIJLSXOflAt FOP3"J u1FtCrfl 
11OW3 ?OR1I 	vIicxu 

- 	

. 

14  

COW 

., . 

lesfilled to be true Copy 
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o 180 l/07I95 - US It t' 	 S 	rçç 

4 	 (,ovctnincnt of India 
Ministry of l!iivkoiuncnt and Forests 	c"1 *'$'" ; 

	
'0 . 

1' 

,i 	

l'niyavnraii 1311avan, C.G.O. Coinplcx. ci 	 , 

I mliii Rend, New I)cllii - 110003 1  C  
'.''• 	 DuIJ the 27 t6  Fcbiuwy, 1997, 	q,  

io 	 I..,. 	. 
The Chief Secretary, 	 C',& 

v 	c' 
OovLofJaiiunu & Kashmir,  r Snuagar.  

Sub: 	Indian Forest Service - .1 & K Cadre - Revision of sernority of oflicers 
eppOiJitetI on the basis of 1995 Select List. 

Sir, 
• 	 I am directed to say that S/Shri V.P. Modi and 27 other State Forest Service 

Officers of your Statc were appointed to the Indian Foiest Service (IFS) of J & K Cadre by 
promotion vide lids Ministry's Notilication No. 17013/07/95-IFS-I1 dated 12,9.95. all the 28 
ofliccrs were ksgiied'1991 as thcir Yeris of Allotment in terms of the piovisions ofiule 3 (2) 

• 	(a) aiid 3 (2) (c) of the IFS (Regula(ion of Scniority) Rules, 1968 vide this Ministry's Ui dci 
No. 180 1417/95-IFS-1I, DL 30.10.95. 	1 
-....., 	.. 	f.............. - 	. 

Representations have been received front the officers concerned that if the 
. Select List had been prepared annually, as envisaged in the IFS (Appointment by Promotion) 

Regulations, 1966, they would have been npl)ointcd to IFS earlier and consequently they 
would have got higher Year of Allotnicnt than 1991 and higher seniority position than 
assigned now. 

The Govenunent of Jaminu & Kashurir also recoinnietided the relaxation of 
Rules/Regulations in order to assign higher Year of Allotment and seniority to the ofliccrs H 

	

	 concerned, because the Select List of 1995 from wich the above said 28 officers were 
appointed was prepared afler a gap of about 20 years. 

4 	
-'''•,-The matter has been considered carefully. it is felt that undue hardship has 

been caused to these officers due to delays in the Conduct of Cadre Reviews and holding of 
Selection Committee meetings. If the Selection Coinmiuce meetings were held annually, 
these officers would have been appointed to IFS much earlier and would have got higher 
Years of Allotment and seniority. 

5. 	 In view of the undue hardship caused to the officers concerned, tire Cential  
Government, in eerciso of the powers conferred by rule 3 of tire All India Set ices 	

•. 	( (COnditionsico_jteuo; Mailers Rules 1960 as aONE1IME tneast::eispIcsctI - to 

determination of Year of Ailcjtjneut as shown in Column "4" of (lie table below. Accordingly, 
the deemed date of appointment of these officers have been wotked out on the basis of 
deemed, cadre rcview, inclusion of their nnmncs flour the year 1980 on'ar(Is which is  
calculated on the basis of vacancies in promi lot ion quota at the nipropr into I  icr iods, and then 
applying (lie provisions of rule 3 of time IFS WeguiRtion of Seniority) Ric, 1968, on the 	• 
basis of their deemed dates of appoinlilIcill to tIre IFS for acsiguiiig Yc;,r of Ailoti,iciit nnd 
inter-sc senior ity. (Staterircuis A rind 13 iindier,tiri1', irs to how the VrlUIlIiCjt 	wet,' mr i veil lii atrtl 
the rimrres of oh1icei, who would be acconi,rnodnicd agnirl/;t each vacancy aic enclosed lr 
ililonflatiot, 	 . 

• 	 • 	 ' 	 • 	 . 	 • 

. 	 , 
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 ..NwiieiILII 

, 1 •' 

\'Car of 

41Uo"'ICIII based 
2.3 

2.. 
V.P. Modj 

• 	.t . 	}l.A.Kawoosa  3. 

 
31.12.80 

B.K. Shanna 31.12.83 
• i 	. Sluj 	Naqas l 

Y.S. Narsingid a 
o. 

•d
-d

o. 1 6 . S.S. I3alj 
A.R. Wadoci 

- do.
-tie- 1 8 . g9. 

• 	
. .K. V 	Zadoo - do- 

.4. JO.  
* ClIaJIdcr.Mot 	SCÜL  -do- 

- 	

..,..-,•. 

i SlIafati%juj ' 	-do-- 
I II. .". 12. 

S.K.KaJ -do. 

j13., 
Shanjrn Molid. 	ian 	I  •• -do-- 

31.12.86 -__tf. 
15
14. 

. 
Quwjj  

SublIash  ' 	31.1288 •_• 	-.--. 

- 	- -. 16. SurajPrnjashSh - 	'. 31.1289 

17.1 
. 	-. --..-------.----- 

Nanodersifigh 

 
.Upind 	Pacimmida 31. 12.90 

 Abdul Qayoo, 	Klia,n -do. 

 Molid. Sliaflq Kban -do.. 
Matiu Raj Singli -do. 1 21 . 

22. Lj Kun 	SJina -do- 
MaIIZOO Ati,,j -do-- j23. 

24. 
Muketjcct ShaEna .. . -do- 1 

25. 
Arun w ' 	-do. 

, Asgar 'nayatuJlah -d o. 

27. 
26.

do. A.R.A 	Lotoo 
' 

2g .' 	
' 

M.A. llaJ<ak - d o. 
Njssar 	tied llakcc 	. • 	3 1.12.92 

31.12.92 

1976 
1978 
1978 
1978 
1978 
1978 
1.978 
1978 
1978 
1978 
1978 
1982 
1984 
1985 
1985 
1986 
1986 
1986 
l986 
1986 
1986 
1986 
1986 
1986 
1986 
1986 
1988 
1988 

NO1 :The revisjo0 prescny coye ozy 
those Officers 

who have been actual appotht to 1 --- •"- 	.,.. 	.,.. 	.. IFS ofi & KCa-e on th basis of 
1995 Sckct List. 6. 	

For PUlVoscs of bltcr.sescjtiorjt they shl be jJIacd bclo the dicc Teclulls of the COCSPOIIdg Year ofj 	
hi the $Wfle ord. 

Your5 faithfill>., 

Sd/-A,S N.M 111( i . 
 

Copy to: Under Secreia to the Govi of India.  
• 	

Dcpartjlicnt of Pcrs,,j & Inj North Olock 	Dcfl,j 
(AIS-i Section) 

Thc Case No. F. No. 14014/32/96 	SJ refers. 
COpy 50 : 

Guard File. 

1 

f  
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:z1Benc. 

DISTRICT 'T PAPUjPARE (ARUNACHAL PRADESH ) 

BEFORE 	THE 	CENTRAL 	ADMINISTRATIVE ThI BUNAL 

GUWAHATI 

( GAUHATI BENCH ) 

O.A. No. 43412001 

IN THE MATTER OF :- 

O.A. No. 434/2001 

R.K. Deori 

ARPLICANT 

—Vs- 

Union of India & Ors 

S.. RESPONDENTS 

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No.2 

(i) 	That a copy of the Original Applicatiofl 

which has been filed before the Central Administrative 

Tribunal and has been registered as O.A. No.434/2001. 

A copy of the same has been served upon to the State 

of Arunachl Pradesh being Respondent No.2. 

(2) 	That the Respondent has perused the 

application and has understood the meaning thereof. 

The deponent has been authorised to verify the written 

statement being conversant with the facts and 

circumstances of the case. 

S... •SS 



IFA 
zM 

. 	a, 	• 

. 	 '. 	. 

That all the averments and submissions 

made in the Original A-pplication (hereinafter 

referred to as the 'application' are denied by the 

answering respondent save and except what has been 

specifically admitted herein and what appears from 

the record of the case, 

(3) 	 That as regards the statements made in 

para 1 of the application, the deponent states that 

the applicant namely Sri R.K. Deori, Sta-te Forest 

Service Officer has been inducted to IFS cadre w.e.f. 

26.9.96 vide Govt of India, Ministery of Environment & 

Forests, New Delhi's order F. No. 32012/1/93-IFS-I 

dated 26.9.96 and year of allotment in favour of the 

applicant has been AA16 assigned as 1992 vide Govt of 
India, Ministry of Environment & Forests order No. 

32012/1/93-IFS-I dated 26/29-6-2000. The cadre strength 

of IFS of AUT was reviewed last during the year 1995 

vide Govt of India' s notification No. 16016/4/95-AIS(II)A 

dated 26. 10.95 and the selection committee meeting was 

held on 26.3.96. It may be added that the representa-

tiónsof Shri R.K. Deori as referred in the application 

have been forwarded to the Govt of India (MOE & F), 

New Delhi time to time. 

Copies of the Notification dated 

26.9.96, order dated 26/29.6.2000 

and notification dated.26. 10.95 are 

annexed herewith and marked as 

A-nnexures A, B and C respectively. 

... •.• 
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o 

That as regards the statements made in 

paragraphs 2, 3 and 4:1 of the application, the 

deponent states that same are matters of record and the 

deponent does not admit anything which are cøntary 

to and inconsistent with the same. 

That as regards the statements made in 

paragraph 4:2 of the application, the deponent states 

that after completion of 2 years SFS training course, 

the applicant was appointed in the Service as Assistant 

Conservator of Forests w.e.f. 1.4.81 and confirmed in 

the post of Assistant Conservator of Forests w.e..f. 

1.1.85. 

That as regards the statements made in 

para 4:3 of the application, the deponent states that 

a copy of the final gradation list of Assistant 

Conservator of Forests as on 1.1.83 published vide 

No.For. 180/E-2/84/21,316-364 dated 30.7.93 in which 

position of the applicatht Sri R.K. Deori was shown 

correctly at Si No. 21. 

A copy of the final gradation list 

is annexed herewith and marked as 

Annexure—D. 

That as regards the statements made in 

para 4:4 of the application, the deponent states that 

it was not the fact that he was appointed in a Senior 

State Cadre post as Divisional Forest Officer/Deputy 

Conservator of Forests from 1985 to 1993. In fact 

for administrative reasons and as a general procedure 

00#04,4  



:- 4 -: 

of the Government, he was posted to hold the charge 

of various Divisions time to time from 1985 onwards. 

He was promoted to the next higher grade post of 

DCF(SFS) w,e.f,30, 11.92 vide Govt's order No.For.100/ 

EA/88/Pt/37641-37,705 dated 28.11.92. However, it is 

a fact that the applicant was appointed to officiate 

on purely temporary basis as DCF against the cadre post 

of IFS allotted to the State of Arunachal Pradesh 

time to time for a period of 3 (three) months w.e,f. 

• 16.9.93 with one day break in each spell till he was 

appointed to IFS cadre on regular basis w.e.f. 26.9.96. 

A copy of the order dated 28.11.92 

is annexed herewith and marked as 

Annexure—E. 

(8) 	 That as regards the statements made in 

para 4:5 of the application, the deponent states that 

allotted cadre of post of IFS for the State of Arunachal 

Pradesh was 27 as per cadre strength allotted vide 

Govt of India, Ministry of Personnel and Training, 

Administrative Reforms and Public Grievances and Pension 

Notification No. 16016/3/84—AIS(IV)—A dated 26.3.85 till 

26.10.95 i.e. next review of the cadre strength and not 

28 numbers as contended. 

A copy of the notification dated 

26.3.85 is annexed herewith and 

marked as Annexure—F. 

...5... 
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That as regards the statements made 

in para 4:6 of the application, the deponent has no 

comments as it concerns to Govt of India, Ministry of 

Environment & Forests, New Delhi. 
/ 

That as regards the statements made in 

pam 4:7 of the application, the deponent states that 

same are matters of record and the deponent does not 

admit anything which are contrary to and inconsistent 

with the same. 

(ii) 	That as regards the statements made in 

paragraphs 4:8 and 4:9 of the application, the deponent 

has no comments as it concerns to Govt of India, 

Ministry of Environment & Forests, New Delhi. 

(12) 	That as regards the statements made in 

para 4:10 of the application, the deponent states that 

the applicant was confirmed in the post of ACF(SFS) 

w.e.f. 1.1.85 and he came in the zone of consideration 

for promotion to Indian Forest Service w.e.f. 1.4.87. 

His name was first recommended by the State Govt to 

the Govt of India, Ministry of Environment & Forests, 

New Delhi for his induction to IFS Cadre during the 

year 1988 vide Govt's letter No.For.400/E-.2/93/440 

dated 23. 12.68. 

A copy of the Govt's letter 

dated 23. 12.88 is annexed herewith. 

and marked as AXnexure—G. 

. . .6. . . 



That as regards the statements made 

in para 4:11 of the application, the deponent has no 

comments since the matter concerns to Govt of India, 

Ministry of Environment & Forests, New Delhi. 

That as regards the statements made in, 

paragraphs 4:12 and 4:13 of the application, the 

deponent states tht same are matters of record and the 

deponent does not admit anything which are contrary to 

and inconsistent with the same and states that the cadre 

review was done during the year 1995 and cadre strength 

in respect of Govt of India's notification No.16016/ 

4/95/AIS(II)—A dated 26. 10.95. 

That as regards the statements made in 

para 4:4 of the application, the deponent states that 

out of 27 allotted cadre posts: of IFS, one cadre post 

of Chief W—ild Life Warden (Conservator of Forests rank) 

was upgraded to the ox—cadre post of Chief Conservator 

of Forests, Wild Life vide Govtts order No.CWL/E/10/92/ 

1936-85 dated 17.6.92 and this in fact cadre strenth 

reduced to 26 and during the cadre review, the following 

8 posts were encadrod and included in the cadre strength 

of IFS raising cadre strength to 34 in respect of 

State of Arunachál Pradesh. 

CCF (Wild Life) 
(Upgraded post of CWLW) 

Conservator of Forests 
CF(Conservation) 

CF(Sourthern Ar. Circle) 

.... I No. 

•... 1 No., 2 Nos 
..... I No •1 



•• 	I 	
•. 

- 

 

.1 

5 Nos 

 

(iii) Field Director(PT) 
(DCF rank) 

DCF Mouling Wild 
Life Division 

DCF Industry 

DCF Anini SF Ditision 
DCF j{4 Tawang SF 

division 

I No. 

I No. 

1 No. 

I No. 

I No. 

Total ... 8 Nos 

And as such it is not correct that 

6 DCF level posts were encadred. 

A copy of the order dated 17.6.92 

is annexed herewith as Annexure—H. 

That as regards the statements made in 

para 4:15 of the application, the deponent states that 

same are matters of record and the deponent does not 

admit anything which are contrary to and inconsistent 

with the same. 

That as regards the statements made in 

para 4:15 and 4:16 of the application, the deponent 

states that the representations of the applicant were 

forwarded to the Govt of India, Ministry of Environment & 

Forests, New Delhi time to time except representation 

dated 9.8.2001 wtx which appears to be not received. 

That as regards the statements made in 

paragraphs 4:18, 4:19, 4:20 and 4:21 of the application, 

the deponent states that same are matters of record and 

the deponent, does not admltt anything which are contrary 

to and inconsistent with the same. 

. • . 8. . • 
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That as regards the statements made in 

psra 4:22 of the application, the deponent states that 

same are matters of record and the deponent does not 

admit anything which are contrary to and inconsistent 

with the same and in this regard the deponent has 

fully stated in the para 7 of this written statement. 

That as regards the statements made in 

paragraphs 4:24, 4:25, 4:26 and 4:27 of the application., 

the deponent has no comments to make.' 

• 	(21)' 	That as regards the statements made in 

paragraphs 5(a), (b), (c), (d), (e), (f), (g), (h), 

(1) and(j) of the application, the rwø deponent has 

no comments to offer since these matters concerns to 

Govt of India (MOE&F), New Delhi. 

(22) 	That as regardsthe statements made in 

paragraphs 6, 7 and 8 of the application, the deponent 

states that the applicant is not entitled to any 

relief whatsoever. The applicant Is not entitled to 

have promotion to IFS with retrospective benefit from 

the year 1988 with year of allotment as 1984 restoring 

his seniority with all retrospective service benefit. 

(23 	Tht as regards the statements made in 

paragraphs 9 and 10 of the application, the deponent 

states that same are matters of record and the drponent 

does not admit anything which$A 'are contrary to and 

inconsistent with the same. 

...10..., 
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VERIFICATION 

I, Sh ri kfr A ,,,kjrAA 

S1q,,Q,4 aged about $ 	years, 

presently residing at Itariagar, in the district of 

Papumpare, Arunachal Pradesh and presently serving as 

JJ.TL. cLLt& 	in'the Department of 

Environment & Forests, Govt of Arunachal Pradesh, 

Itanagar, do hereby verify that I have been authorised 

to swear this verification. 

The statements made in paragraphs 

I3 1 1(.,L%,1912_02..3,are true to my knowledge and belief, 

those made in paragraph 	 I 1 14i s 1 7,214 22. - 

being matters of record, are true to my information 

derived therefrom and the rest are my humble submission 

before tlis Hon'ble Tribunal. I have not suppressed 

any material information in this case. 

And I sign this verification on this 

the 214.t day of February, 2002 at Guwahati. 

M JLQYLr) /kA 
PKB 	 Signature 

-S 
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E PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA) 

E.NO.32012/1/93-i-i 
Government of India 
Ministry of Envirorrnent and gorests 

Paryavaran Bhavan, 
CGO Cornplex,Lodhj Rd., 
New Delhi - 110003 

Dated the 26th September, 1996 

NOTIFICATION 

11, 

In.,ecercje of the powers conferred by sub-rule (1)' o f  
rule.,8 of ,the Indian Forest Service (Recruitment) Rules, 1966 
read with sub-regulation (1) of regulation 9 of the Indian 

• Forest Service (Appointment by Promotion) Regulations., 1966, 
the President is pleased to appoint with immediate effect the 
underrnentioned twenty officers of the State Forest Service of 
Arunachal. Pradesh, Mizoram and Andaman & Nicobar 
Administration, constitutent units of the Arunachal 
Pradesh-Goa-Mizoram and Union Territories(AGMUT) cadre,to the 
Indian Forest Service against the existing vacancies and to 
allocate them to the AGMUT cadre of the Indians Forest Service 
under sub-rule (1) of rule 5 of the Indian Forest Service 
(Cadre) Rules, 1966:-.. 

\ 	I.,  

S.No. 	Narneof. the officer 	 Date of birth 
- 	 •. 	

. 	 Tt.T ,. 

,1 	 2 	 3 ,  

Arunachal Pradesh: 

S/Shrj. 
 

01 	R. 1odi .. 

02 	~ .J. Jorigsorn 
03 	R.K. Deori 
04 	S. Thirunavukarasu 

Mizoram: 

S/Shrj. 

01 .03.1947 
03.01 .1955 
01 .03.1959 
04.02.1954 

01 R. 	Rozika 01.04.1939 
02 B. 	Suanzalang 31.03.1955 
03 P. 	Liankhama 01.03.1949 
04 Lalthangliana Murray T6.o4.1959 
05 Liankirna Lailung 10.11.1961 
06 Vanlalsawrna 01.03.1959 
07 Umingdai.Iova Colney . 01.05.1959 

J 



)\ndamzn & Nic9i1snni 

- 

On,-- . 
-: 2 - 

S/Shrj 

- 

.O7.1954 
01 	J.P. Misra 	

O 02 	Randhjr Singh 	•J"("::,  
03 	 17.11.1938 M.P. Sinh  
04 	 08.12.1945 F3.P. 'Singh 	'" 	

01.04.1947 05 	S.C. tlukhopadhyay.' 	
26.10.1950 06 	Ariutoh Cuba 	

" 30.01.1949 07 	George Jacob 	
. 08 	V. Chandrapandian 	 14.12.1952

25.03.1953 09 	Jitendra Kuar 	
27.10.1960 

LA  • 	•J 	 (•., 	 .. 
(R. Sanehwal) 

Under' Secretary to the Govt.: of India •'.i 	 '  
To 	 •!.r:fI.: ................. . 

The Manager,  
Government of India Press, 

?iabad Haryana) (with a copy of Hindj Ver5io).''-

DsLribution 	I 

The Chief. Secretary, Govt. of Arunachal Pradesh, 
Itangar The Chief,  Secretary, Govt. of Mizoram, Aizca1. ' 

The Chief Secretary, Govt. of Andarnan & Nicobar Islands, 
Port Blair, 

The Principal Chief Conservator of Forests1 Arunachal 
Pradesh, Itanagar with spare.copjegf or  the officers concerned. 	 . 

The Principal Chjefconser\Tato r  of Forests, tlizoram,' 
Aizwal with the spare copies for the officers cor1cerfled'.s 
The Principal Chief Conservator of Forests, Andarnan & 
.Njcobar Ialand 	

-Port Blair with the Spare copies for' the. officers Concerned. 
The Accountart 

General, Arunachal Pradesh, Itanagar. ' 
The Accountant General, Mizoram, AizI 	 - . f .  

The Accountant General, Andaman Nicobar Islands, Port Blair. 	 . 	 . 	
. 

The Secretary, Union Public Service Commission, Dholpur 
House, Shahjahan, Road, ew Delhi. 
Guard File. 

 
A 

I: 



3 -IFS-i 
Gove rnme,, 	of I 11(11 a 

or, Envro,ime,iancj For 

Paryavaran 
L..odj Road, Nec' D1hi. - 110 003 

Dated the 26th i'we , 2000 

ORDER 

he 	a i 	o, 	i 1 1 o I men I. aim d 	e mm io r it y cm f 	t lie 	f ol 1 ow i ti y Otilcers 	I;oriie 'o, the Aiuimndu1 Iradeh, - 	- Miorrn - Territories 	(AGIiur) .Iojs't 	dre of the Indian Forest Service who were promoted 	from time State Fore.l 	e r v it.n 	lime hmmlian Forest Sci'j(c with 	c'f1mt 	from 	the 	dates 	amid 	vide 	not if ic.aijon indjcate(J 	
agaittt each is required to be determiij,mecj in ternis 	of the provjo, 	of 	Rule 3(2) (c) and 4 ( 4 ) of lime 	tcJian 	Pore s t Service (Regulaij 11 o  r S('niority) Rui, 1960 nj'p1irhin in I.Imir - 

A. Arunacha]Pradesim 

S.No. Name 	& 	1)0(3 Date 	of NO if icat ion 	H. 

(S/Shir 	) 
app 1.. 	t. 0 
irs 

& 	t)i t:e 

 P. 	Mndi 
(01.03,4,') 

2( 	.09.96 F . No 	37012 1 1/9 	- J FS 
 s.,) . 	 Jottycomn 16 .1.19.96 

ti., 	26.09,96 
do - 

 R.K,Deorj 26,09.96 -. 	(10 	- (01.03,59) 
 S.TF1jru,yukr.&j5ij 10.10.96 

- 	 do 	- 
04.07,5i1) 

05, S.Chowdhuc•y 
(01.04.40) 

17.12.97 F.Iir.32OJ.2/l/93JFSj 
t. 	17.12.97 

B. 	Mizoram 

 R,Ro7jka 
(01 , M39)   • 

26.09.96 

 . Stnn 	I ;icig 26. 0. 96  

. .26.9 ,46 

(31.03.';';) 
 P.Ljauktii,,a 26,09.96 - 	do 	- (0i.o3.4)) 

1 al tlmai,qi mon  76.1)9.96 d o  Murray 
(1 6. 0 4 . 59) 

 Li aiik i ma 	L nil wig 26. (19.96 -. 	do (10.11 	.fi) 
 •Van I 	'1 	arn;i 26.09.96 do 	- (01 	.{) 	1, 	1-111 

(p7. limnindai1ova 26,09.96  

;o 



rZ1 

"AL 

No. t4ame & 008 	
f  

ppt. to 	
& Dat.e 

• 	(S/Shr i) 	
I F S 

01. 	.1.P. Msra 	
26.09.96 	F.No.3223' 

•O5 .O7• 	
di. 26.0),96 

6 
Randhir SnYh 	

2,09. 	
- do 

(17.11.38) 
M.P. Sinyli 	 26,09.96 

 

( 08.1  
ü. 	,P. Sinyh 	

26.09.6  

(01.04 .47) 
S.C.MIkl10PF1Y 	

26,09,96 	- do 

( 2 6 . 1. 0 . 5 (1) 
Anutosh Guha 	

26.09.96  

(30.01. .49) 
0,. 	george Jacob 	

26.09.96 	 do -. 

(14.12.52) 
V.ChandraP9 	

26,09.96 	 do * 

(25.03.5 3 ) 
3H.eiidra Kiimar 	

26.(19.96 	 - du - 

1.2 

1 	P.M,Oat.t 	
1.10.96 

h 
	F 

(03. (16 .50) 	 2fl / 93  
j t 

tL0.320
.  

U. 	S.K. Mia 	
(12.12.96 	F.

1 

(23.1.1.41) 	
dL. O2.i2.9' 

2. 	Uone of the 	0fficers 	
0 f NC 	ted in seniol' postS for 

the purpose 	ol 	rule 	2(y) 	
read with inTo 3Ufl(c) 	of 	

the 	rs 

(Regulation 	of Seiior.Y tule) 
	96U priol' to Lh1 
	ppontmt 

on promot0 	
to the Indian Foresi 

SerViCmn a.cotdat1 	
with the 

proV jSOflS of Rule 9 of the IFS 
(cadre) RU es, 1966. 

3. 	AccordinglY' 	
in terms of the proViS1!5 Of Indian Forest 

Service(Re9l?tifl 	of,  SeniOt'tY) Rules, 1968 
	11 of them except 

Shri S. 	ChowdhllrY 	
whose 	name 	appearS 	at. 	

,tIo.5 	under 	the 

Arunachal Pradesh ce.yment ate p aced below Sh 1 Nyu Tarn IFS 
(RR:192) who has been continuouslY drawing t.he cmimior t line su:alo 

for IFS prio'r to the date of their 
appO 1Iflt to iFS on 

prornnti0 	tmcI 	heir 	year of all oimnefll w11 I be 
j992. 	Shri 	S. 

	

• 1 	 ChowdhUtY 	W1l he placed below 
	lmii SnIt1 Kuma, IFS (IRt1993) 

• who hac been 	.ommt limliotiSlY (IiW%flY 
the 50;tor time SCFII 	for 	IF1 

	

• 	before the 	date 	
of appoitmeilt. of Shii S.' ChoWUhurY to IFS 

	on 

pm ouno 	
on atid 1, s year 01 a 1 lot iimi.i' I 	Wi I I hR 1 J9 I 	

Ae 

_____ 	 • : 	•• • 	 - 	 - 	
•..• 	

•••'-- T 
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4. 

flrcJ. 
e above  

rp 9 , 	• 
1 tJ 	t i c  

jni 	s. 
It (CMI I1( T Cadre 

DiStrb 	. 

, 
Secre 	

' 7 	p?'9 3 r/Pa, a j ' 
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1 s 1 afldq 

COuj  
t ailt iaIi 1  
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(PL'3LISHED IN THE GAZETTE OF INDIA PART U SECTIOM 

:NOj6Qjt/4/95Ajij)A 
Governmet- f, of India 	. 

Iiinitry of Personnel, P.r, F' Peneki 
(Depart.m; of Per:onrie1 & Trdnin) 

New Delhi. the  

aJ.JLJcItL 
G.S.R. 	 In exercjof the powr 	conferred by 
sub ecLion (1). of Section .3 of the All India Services Act, 1951. (61 of 195) read with Ubi'ui (2) of Rue 4 of the Indjrn Forest. 
Servjc€i (Carire) Pu.Ie, L966, the CentrJ, (overninent., in 
Consultation with the Govcirnm9ntof Ar'.jr - o1 Pradesh, coa and Mizorarn hereby make the following recJu.Latjon fUrther' to amend the 	Indian 	Forest Service (Fixation 	of 	Cadre 	3trengt.j) Re9ulatjon.q, 1766, nameiy:- 	

'I 

1. 	 (1) 	
These regu1atjon may he called Indian Forest. 

Service 	(Fixation 	of C:adre 	Strength) 	Sixth Arnendnt fegulatjo, 1995. 

(2) They shall come into force on the dat.e of their 
PUblicaltion in the Official (3aette. 

In the Scheduj to the JfldjanFor 	Servjc( 	(Fixation of Cadre Strength) Regulajons, 1966, for theheadjng 
"Arun.3cha]. .' Pradesh-oa_MiQr_(Jflj0 	Terrjt.orj" and entries 	occurrjnç thereunder, the followjhg shall he $UbstitUted n.me1y 

;- 

	

8i3ijiQji EL ar-u 	7OR_U.HoJ1 TBR !JQR,I F3," 
1. 	Senor Posts under the ( overnrnent,q of 

Arunachal 	Pradsh.Goi..t1j7Qraffl.,fljQfl Territories 95 

: 	
Princjp1 Chief Conervat.or 	Fc?;ro--,t.t,. - 1• 
Chief CQnsrvator of Foret(Dve1opmeflt) 

1 

(h1ef Conservatorof Foretc (Wi)d1ife, Waste1tnds 
. 	 V1gi1.nco) I 

Conservator of Forests .(Territorjil) 
[Central, 	Westerr..Eacterfl& vt 

Sout.hern) 

Conservator of Forests :(P).annjng & Develop;net) 

Conservator of Forets(CQflsrt tonWodaj Ofjcer) 
 

1. 

Deput.y Conservator of 	Forf s,(Terrjtorji) CDihang, 	Lohit, . Alonct, 	Narnsj, 	Pighat, 	Nampong, Bandardeva, 	Peom:Lj, 	I- epo1j, 	E3omdj) 

10 

Deputy 
Consrvatr of Forests (Headquarters) 

Deputy Consrv.tar of forests (Wildljf6) 
I 

4 
li , rvf,r,r 	Of'  



I: 

I,  

CF T 	
.- 

V (7 	• . J '.:: 

	

(f 	iii',l 	(,ui1 'VJ 

FupU iy CIi!rVLt°t) 	01 	cI't 	r Ul't , 	U t 

h'i;.tty 	vtOr or 	ri$ (Ftcc3\roh1 	UC( 

6urv Y) 

• 	Dputy Conse 	of FortM (vU tr) 

rpt.'t.y car srvt0r at 	 ort 	ttttC' 

pi.tnnin.) 	. , 	• 	 . 

DpUt.Y 	 of For't 	& Fieid F)i r'Ot:Rr 

Pro joct Tiwr, Iici.ph' 

Co a r 

i 	-vt .or, 

 

t)erAIty Concrs.\t.Or of EorLs (TErrtOr.Ci) 

I:,cp.Ity Con 	rvt.or ot tr(.ts Cshcw) 

• 	•• 	.I)cpUty ConsorvAtor of For;B 	(oi'ki.fl 	P112fl 

DEputy onrvt.Cr 1ot Ire 	(ror%( Lit ttion) 

Ôo,'irv Wr of P(3r8ts (.Ld1tr) 

Copu1.y roin t4t.Oitur n .r For't. (oQi 	rOrt1iY) 

.1 

34 

1. 
'4 

s ••  " 

• 	.1; 

• ::::: 

p .  
t' 01..W$u:' 	 •; 

• 	 PC.P\1 Chf 	C 	rvt.or Of 	ForüSt. 	 . 

Chicf 	Coi1rv\t,Or. of 	 (Ov 	)pIflEflt 	fA 	(tr1fliflc)) 3. 

• 	 tfri -i,1 	ConrvEttMr 	of 	Foi't. 	(T 	rit.orSi1) 	.• 

4orthtrri, 	I3o.it1mrn • 	Crtc 	Circ3Ll3!'] 

I 43 r 	4( 	F*ic't 	(t\cI'h 	(1c 	 • J. 

Corrvt.cir 	at1 	Furs(s 	CI1' 	Wi1d'Ltf 	 • .3. 

t)pUt.y 	i-vtar 	of 	Fo't 	(Tirritori.'1 ) 6 

Cii]. • 	tco).i.b, 	.unçj1e. 	Cliwnphai 	K 	sr.tthri, 	Dr.Lawr 

• - 'pti t;y 	Cot 	tw' 	of 	For' 	t:. 	(P1 	rinY 	• 	' 

•ity 	(.ortarvI.Or 	of, roI  

( ) &tf'U t.y 	C 	rvi.ar 	of 	F.or 	(Wcrkita 	r' 

I')48 U$ULY 	Cr,l1 , nr.'. 	•ur ' 	of 	Irc . (4.t 	Wt iril i fin  

CHsU ty 	Cowrv;t t.or 	F 	rc'• t" 	(t1t.oli I'ciit. 	3u s1")' , 

fl• 

•n. 

• •- .-••-• - 	- 	•-'- - 



I. 

- Si]vii ur ). 	 id P1• 	 I cq;) 
1.9 

/ 
: 	/ 	•Princip1 Chief Corisi'vf,c,r or Fore 

Chit (:onserv0f E9rest & Chief Wlldlifarder 

Conervat.oj- of Forrest,s (Territorial) 
[torthern & Southen Circles) 

.1. 

2 

Of FoPst(RQarch 	De\seiopIfleflt) 
Corervator. of .  Forests (Devel 

O PmOnt & Utt) ist.jon) 
conservator of Fore, (Wildlife) 

• • Deputy Coflsrvator of Forf.s (Territorjaf 
[gl 	 ) • 	Diipur, Mayahun 	,Middl 	darnan, Baratang, 
South Andarnan L.ittj.e Andaman, Nicobar Islands) 

Deputy Conservator of Forest,s (Depot) 

• 	Deputy Conservator of Porest.s (BiosRher.e Reserve) 
• Deputy Conservator of Forests (hill) 

Deputy Conservator of. Forest's (SilvicuJIre) 

i Deputy Corservator of Forest.s (Working Plm) 

Deputy Conservator of Foests (Fdrest Ut.itistjon) 
Deputy Conservat.or. of Forests (Hsadquarterc). - 

; Oepuy Conorvator of Forests. (Wild1jf) 

	

• 	
". 	 .• 	• 	i• 	 - 

	

S 	

4. 

Conservator 
of Fore5ts & ChifJ Wild:Ufe Warden 

Deputy CoflervatOr of 
Forests.(Terrjtorjaj) (Dadr & Hagar Havetj] 

Deputy Conservator of Forests (Wildlife) 
tDdr. & Najar Hvelj) 	• • S  

• Deputy Conserv.at,nr of Forots,[mn , & Diu 

Lj,rr tb 	1 LJ 	ynft- 
Cflnrvttor of Fr)rt.s & Chief Wildjjf 	rr) 
tDC'pty coriservrr, of ror 	(Rural) 

J.  

•1. 

1. 

7 

41 

I. 

4: 
•1 

2 

1. 
• 	

•J. 

• 	.1. 

23 

.1. 

I 

• 1•  

4 

I. 

_-- 

im 



• 

J 	- IA 	 V  

ç)Aptlt.Y o erVt 0 	
For r of 

 

i•y conserv0r of FO%e 	
For (serve 

 

f 0st5 
Wild Chi 

•(ept.Y 
ro 	rvor  

1' 

epUtY Conrt0r .f . 
 Foet & chief WUflVtfe 

	rden 

V 	 V  
V 	

V 

flVii UJ 	

V 

V 	

con rvt0r of orest.S 	
chief W1ifC Warden 

95 

V 	

VV 

V 

 Central 	
putat.10n RSe.rVe 	

2O of Item 1 bOV6 	
19 

V 	 POStS to be 	
).1d bY promOt° 

j•oCO eflC 

1S B Of t.he jnd 	
Fort. erv&O 

RUiSS. 1966, @ 	1/3 or Ite'fl 1 and 2 hOV0 

PoSt•S 
to he filled by direCt reCrutt.nt (t+23) 

V 	 76 

- 	
v 

5. 	DSPtttOfl 
Resere • 25 of 1t.B' 

U 	

hOVC 
 23 

. 	 ' TrainI 	
peser.va & untor 

Po5t 

@ 2O of lte 	I aboVe 	
• V 	

VV  . 	• 	 - • 
	 1.9 

Re.S  

V 	 ireot Rcru.t nt pot•, 	
- IIB 

	

V 	 • 	promoi0fl potS 

V 	
• 	

$trencJth 	
1.56 

Tot  

V 	 •• 	 •H.H 

	

V 	 • 	 •• 	

V 

V 	
ç. 	i'1itr') 

officer 

V 	 • 

n 

Pri or to 	
o 	this 	ti 

 

tt th1 j 	ti 	
.h 	ç 	the 	nar 	

oa_rn.7.Or 	Un3 or' 

1 -t ri t)ri r 	
ccirO wr• oO• 

No 

	

The princi.Pt 	
•at.iOnS er 	ot.ifi 	vl.dt? 

tS(tV), d&Md 3iV.V0.66 s rSR 
to.i,02 

in the 

i 	
SViC 	

of 

n'i ° Forest 	r 
trengt) Reg%.Iiti00 

vi de lc ti f 	
V'IPfl  

- 

- 	

G 	V.9'\  

- - V 
 - -- 
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f OJVEIc:tT .Ji? AjO-1AL DESR 
O??LCE 0? THE EICLEAL CHIL? C)r- SEVT3 	0 2  10 .ESTS 

& SECETAY (ELET & ESTS) 
ITACM. 

/ f rEVtSED G.-UDATtJ 	USTO.? ASSTT._GJSEVATO.0'- ?UESTS AS 	1.1. 63 

iT Thm 6f içn'tfj dtictr Tht 	3'f it 	5'f1st — - 	Date,Ofaçr- 	- rernarks 	- 	- 	- 

lo. officials qua1ificaior birth ajçoirtrnert to 	oi ntmert to the 
71 Govt. service 	çresert_yost. 

S/Shri B.K. Baruah ACi? B.SC 1.5.1940 31.3..196 31.3. 	196 r?.esicred 	w.e.E. 	5.11.84 

 S.B. Choudhry, AC? I.Sc. BA 1.2. 	1934 1.4. 	1956 6.4. 	1970 	. Inducted in.o Iscade 
• w.e.f. 	20.783 

 P.K. Sur AC? ISO rassed 1.2. 	1930 4.5. 	154 15.4. .1970 Inducted irto 	35.•e• 
w.e..f. 	20.7.83 

 M..; ScaTma oy AC? ISC passed 2.4. 	1931 30.9.1!51 .8.3. 	1973 Iducteditto IS cadre w.e.f 
C.7.83 retired on 3w.4. 	1989 

5 B. Ben1wal AC? B.Sc 10.6. 	1948 a 3.3. 	1974 1974 	. Inducted into LS caarc 	•. 
- • . . 	

- w.e.f. 	7O.. 	2 19,03 

 F.K. Sen AC? ISC 17. 	1942 '4.7. 	194 .27.2. 	1975 Irductcd intIS cadre 
w.e.f. 	20.7... 1983 

 AK. Chatterjee, AC? M.Sc 265. 	1949 27.2. 	1975 27. 	1975 -  Inducted into I5 cadre 
w.e.f. 	19.4 	194 

 1I  K.C. Malakar A(fc,  Matru1ate 28.2. 	1931 6.12. 	1951 17.3, 	1976 	-. Expired 	n'51.8' 	• 

9. " .. 	Iodi AC? E.Sc 1.3. 	1947 31.3..973 . 1. 	1978 

14-. T. Mi11ai AC? • .a.sc 14.3. 	195C 3.3. 	1974 1.5. 	1976 	• Inducted into Ii?S cadre 
- w.e.f•. 	29.6. 	1986:. 

• . 
 R.C. Deka: AC? I.Sc passed 1.4.1929 1.4. 	19(' 15.12 	1977 Retired W.!f. 	31.3. 	67 

 N. 	lzamcoo.m AC 	. B.SC 2.5. 	151 1.5.' 197 5 1.5. 	.1979 	. 	- Inducted intQ1S cadre 
- • 	• 

. w.e.f, 	126. 	87 

 " L.K. rait AC? B.S 	(Agri) 

	

22.S. 	1953 
- 	. 

1.5. 1.5. 	1979 
. 

Inducted into tS cadre 
w.e.f. 	12.€.19f7. 

-• -- 

- 

Cortd.2/- 



7. 

1.4. 196 	15.12.1977 

1.4. 1957 	.15.1.2. 1977 

1.9.1948 	15.12. 1977 

21.12.1954 	15.12.1977 

15.19.948 	15.12.19.77 

22.11. 1953 	15.12. 1977 

1.4. 1981 	1.4. 1981 

I A 	1Q1 	 1.4. 1981 

_8 

ietLred w.e.f. 31.5. 19 

rornoted as DCF(SFS) from 
1.5. 1987. 

jetira3.Ofl 31.7. 198 8 - 

Expired on 18.5. 1990. 

etron 28.2. 1987 

1978-1980 SFS .3UrSe rrOmotec 
to DcF(sFs) w.e.f. 1.8.87. 

1973-80 SFS cytSe. . 

ak 

-- - - - -47•-5;P 

Shri p.c. Goswami 	ACF 	 isc .(EA) . 	1.6..1931 

Shri K.D. 	Qwdhury AC 	
1935 

Shri B.C. Sinha, 	ACE 	 MatricUlate 28.2 1931 

)-17. ShriR .K. Sengupta 	Ad 	 ISC ça .sed• 12.8. 19.3 

Shri S.C. Sarrna 	Ad 	.. Matricl.até 1.3. 1.929. 

49. Sh:1 .. Chakrab3rty Ad 	 Matriculate 29.2. 1934 

20. Shri S.J. JongSOIfl (t) Add? 	 B,SC 	 1955 3.1.  

21 hri R.K. Dean 	•XD) 	• AC1 B..Sc •1.3. 

tt acharjee, ACF Matriculate 111935 710.1953 10. 1.1979 

21. Shni A.K. 
() • 28.,. 1955 6.11.191 .i. 1981  

 Shri K 	palit 	(D) • M.. ACE M.Sc 	. 

() 	' ACF I,scpassed 1.2. 	1939 1.9.1961 5.3. 1979 

 shni j.R.DeY 
4.2 	1954 .11198I f.11.1981 

 shri S.,ThtflWk8Su. B,Sc 

ACE MatriUiate .10.193 3.6.1955 11.1. 	1979 

$.K. 	au1 • 

NBhattach9rJ) A do 1.2. 	1930 8.10.1953 	. 1.3. 	1979 

27. Shri. 

shr1.. k(brtY 	(r) ACE - do - 1.2. 	1930 1617. 1953 8.1. 	1979 

28 

29. shni pa 	Deb(fl Ad dc- 	- 
40 

1.5. 1929 1.10.1953 9.1. 	1979 

(P) AC' . passeSSLC 73. 1935 23.9. 1954 9.2. 	1979 

 Sh1 S.R0 	anikar 

() ACE .Sc I4. 	1940 10.7. 	1957 4.6. 	1979 

 SchoWdhUrY 
ACE Matriculate 1.7.1930 1.12, 1951 25.6. 	1979 

 ShriL:K, ukan 	() 

Chri M.c.BaEuah 	) ISc 	.assed 31.10. 	1941 	14.10. XI96,1 	2.5.. 1979 
 

1979-81 S.'S carse. 

1979-81 SF6 cours. 

(red- red) 
w.e.f. •30,.9.69•.. 

romotee (retired) w.e.f. 
29.9. 1.984 

promotee (retired w.e.f. 
31.1. 19.88 

iromnotee (retired) w.e.f. 
30.4. 1987. 

promotee (retired) w.e.f. 
30.6. 1988. 

contd. 3/ 

,M'eqhtrnit 	r. Mitr' 



I 
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I 
- 
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• 
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.2_._ . 	-.' _!. _•±. 	..J.!_ - - - - 	- 	 '-  

34. Sh ri P.K. °akraborty, ACF Matriculate 1.5. 1940 3.7. 	191 	, 21.5. 	1979 promotee 	(eiredDn 
7.8. 	1986. 

35, ShrI A,K, Sen (p) AC? B.sc 1.3. 1945 2.4. 	1969 29.10. 	8.) 
 Shrt K. Tailong 	(D) AC? .8c 62 1957 31.1. 	1902 31.1. 	1982 19SO82 Sr'S cDurse. 

 Shri D.C. Das (F) AC? B.Sc 	•-- 8 1197. 29.1C.80 	; 

 Shri. K. Ferti (p) AC? B. Sc/ MA 7.3.1.95 1.11. 	198, 1.11. 	1982 1980-e2S24course. 
(Fre) , 

 Shri B.C. Dek AC? Matriculate 1,4 4  1938 31.1. 	1962 30.10. 	198' 

40, Shri Hi 	El (D) AC? B.Sc 27.1.. 1957,. 1.11. 	1982 1.11. 	1982 1980-82 course. 

 Shri B.K. Dhar r) 	• AC? Matric.1ete 1.. 1932 1.7.3 .1. 	1981 promotee 	(retired) 
- - 

w.e.f. 	31.1. 	1990. 

 Shri Anand Krtshn (D) AC? M-Sc 5.1. 1958 26.10. 	1983 2.10. 	1983 1981-83 SFs course. 

4. Shri T. Sitang (D) AC? B.Sc 1.. 1959 2;10! 	1983 26.10.1983 	 d6 -  
 Shri Hith Role (D) 	- ACF B.Sc 28.10,1957 26.10 1983 	- 26.10 	1983j19813 

 
SS course) 

 shri COK. Narnsoom LED) AC? B.Sc 23.4 1958 26.10. 	1983 26.10.1983/ C6- 

- 

- 

Contd.4/- 



Ql 
— 

8. 
4- Shri Oni Dai(D) 	ACF 	 BSc 	7.11. 1959 	26.10,99 - 26,10,1963 	1981-83 	S orse. 47. Shri Dasu Sha (D) 	ACi? 	 1,9 . .19.59 	26.10.1983 	26.10.1983 	— d — -8, shri B. Sanerjee (D) 4cP B,Sc 	A2. 1955 	26.4. 1980 	3.11. 1984 	1982-94 SFS course 

• - 	 SHUKLA) 	 01 

Princiçel Chief onserato of forests 
'& Secretry(Eflvjronment& Forests) 
Anacha1 rradesh :: Itanagar. 

N. :— P Denotes Froniotee 	 . 
ft D Denotes Direct 	 C) 

Mern9.to,For. 180/2/84/\ 	 i 	
Dtd. Itana Copyto 	 gar, the 	•-J July/93, - :.. 

The Chief Conservator of Forests, W.L, Waste 
A 	 land & Vinacha1 Fradesh 	 • 	 lance.

X for iT)formatjo & 	iance, 
Th Eovd gradation list may 

All Conservator of Forests, AF Forest Deptt 	
leae be brou9ht to notice of 

A.F.F.C. 	 . all.sened 
All Div jo1 .

Forest Qffjteras includl-ng 	
X 	 - Dy. Chief Wildlife Warden, A.F  

The DIp, Govt, QA.p with the requst to 
F&lblish tn the next issue of A.p. GaZettee 	 - 	 . 

• 	 - 	- 	... 	
. 	: 	 ( O.F. 	UA) 	</ •Frincipal Chief Corseiafor of .a?oss 

& Secretary •(Enronmet & Forests) • 	
Arunachal Fradesh :::: Itanagar, 

d 
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O1 FIC; OL' Ti -iL 	CR1I-U< Y 
IJ 

NO. FUR. lOO/)/Oo/Prt/ 

U R D'i 	- 

1)atU 	itariagar, 
The 28th Nov'92. 

The Governor of 1-runachal Pradesh is pleasec 'o 

order for prc • t 	uotiOfl of 6hri 	Panikr, CF(SFS) 

on deputfrtOfl Lu runachai P 	esh orest Co,r'uratiOfl Ltd., 

to the pot of UCF(SFS) in th scal e  of pay uf KS 22OO_75280ç-

t_1UC-4OUC/- p.m. with immediate effect until fbher orders 
against the post creaLd vide Govt's order Nu.FOL .18/D5/B'7/ 

Vo1-i/38575-645 dt, 21.12.8. 

2. 	The Govrr1Or of  tAP is further p1asU to order pro- 

nobiOn of Shri 	Deorl, CF(S'S) to tht VJSL Of DCF() 

in the scale of pay of <s 2200_75_28UOL100_4000/- p.m. with 
immediate effect until further ord.r vice bhri 	

niker,C 

(nOw DCF) deputed to Arunachal Pradesh j'orest CorporaiOfl Ltd. 

d/- G.. Shukl8, 
secretarY ( Forests ). 

Govt. Of runachal i. , radesh 
nictr. 

jvjemo.NQ.FOt.100/,(/Bt/ +) 	
Dated 	Itanagar, 

) 	' The 28th Nov'92. 

Copy 
 
to: -  

he Secretar' 
-  

to Hon'b.le GoverIl0r, 	, 	itanagar. 
P, 	Itanagar. 

 ihe SecretarY to Hon'bl 	Chief ijjnister, 
(ForeStS) 	iP, 	Itanagar. 

 the PS to Fon'ble 
p b  to  t'ion'ble 

Minister 
Dy. Minister 	(For) 	Itanagar. 

 The t - 	---' 	 o 	s.1P, 	itanagar. 
The PS to Cfl1t 	 -i' 	 -- 	 - 

All 	R DCs/DCS, Govt. of 
CCF(ildlite, vastel-and & Vig., Itanagar), 
MD, Arunachal Pradesh Forest Corporation Ltd., 

All 
CFS, Govt. of Arunachal Pradesh. 

ll Divisional Forest OfficerS, Govt. of jP. 
Field Director, ProjCt Tiger, MiaO, 

Pr' cipal, Ap Forest ' hool, Nlnsanymh1kh. 
Orchidologist, ORLC, NaharlagUn. 
eersonal fil(.sOf officials coricrnd. 

DIPR, Govt. of AP, Naharlagur) with a reu'St §0 

pu]cliSh in the next 'issuU of Gazette. 

All branch5 of this offiuc. 
Officials concerned. 

I. B. Of:tice order pad. 

ltana,gar. 

to 

	

____-• Th( 	1 

	

(,v mash I<: 	3 L'LF (iit) 

	

for becretar 	Forests), 

Govt. of Arunac . L Praclesh, 
udr. 

.... 

LA? 
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PLISHED IN PART II SECTION ill SUB SECTION (1) 
THE GRZETTEE OF IJDIA EXTRAORDINARY) DATED26N [ARCH/85 

No.16016f3/84-MIS(IV)-A 
ruvornment of Iridia/Bharat Sarkar 

1inistry of Persoriel & Training l Administra- 
tive Reforms and Public Grievances ed Psion 	S  
(Karnik Air Parshikeen, Parshasnik sudher Aur 
Lok Shikayet lathe Psion Mantralaya) 

Depa;rtment of Personnel & Training 
(Karmik !ur Perhiksan Jibhag) 

4-90 

New Delhi, the 26th Ilarch,1985 

NUll Fl C1TIUN 

GSR-308(E) In exercise of the powers conferred by sub-section 
(1) of section 3 of thp All India Services Act, 1951 (61 or 
1951) read with sub-rule (2) of Rule 4 of th Indian Forest 
Service (Cadre) RuJes, 1966, the central GoUerrmt hereby 

the fo ]wwing regulations further to emend the Indian 
Forest sorvie (rIxtion of cadre treng.h) Regulations 9  1966, 

namely :- 

i) These regulations may he called Indian Fort 
Ser'ilde (Fixation of C 5 dre strength) Second 
Amendment Regulations, 1965 

(2) They shall come Into force. on the date of thi 
publication in the official Ga7ette 

The the 5checulo to the 1 ndin Forest service. (Fixatio n 
of,Cadre Strength) Regulations, 1966 9  for the heading IlUnion 

Territories 	' a 	entries occuring therjndet, the foilwlng 
heading and entries shall be suhstituted,rlemelY — 

"UNION TERRITORIES 
0 

1. 	U!LJ U 	 61 

LCL 
Chief Conservator of ForctS 	 1 

Conservator of Forests 	 3 

Dy. Conservator of Forests 	 7 

Dy.ConservatOr of Forests,DepOt Division 	 1 

OYo Conservator of rorests, 11111 Division 	 1 

oy0 Conservator of Forests, Silviculture 	 1 

Dy. Conservator of Forns'tS, Jorking Plan 	 1 

r)yConser\Jator of Forests,Uti]i5it.iDn Divialon 	1 

Dy. ConsrVaLor or Forests,Pial)ttig & StatiStical 1 

Dy. Cori1rr1ator of Foreits,UI].d1if 	. 	 1 

'CI 

'A 

1. 

-- 	 S - .----- 



ci 	Lans 	ator of 101 Oc 	

1 

dd1. 	

1cnnt 
f 

Chf C01Sft0r of 1rPt9 	

1 

o 	

3 

cfl rvato of For e ts , 	
y & 0ev 1op en t 

Chi°1 Iii id1i fe 	

1 

o 
0qetv8t0E of ForOts  

Dy. consprvBtor of 

Dye 	
of Fort99 	

1duif 	

3 

	

. Ch19f 
'Ujjdjj f 0 Uatd en 	

1 

of Fore, 	
0jVISIOfl 

t5 U0t 	P1 n 
 1 

Dy. or erVt0r of orn 
	lLSatL 	

DVjSOfl 	
1 

Dy. ConsPr5t0r of 
1ort9,R0UtC 	

ur"Y D1Vi 
1 

Dy. 	

nser tor° 1oreSts,9h1v1u1tU 	
Divisi 

o 	

ol 
 1 

Dy. COnE tot of F0 
t5,F09t tatt 

5nd Planth9 1 

COfl59t0t 
of Forasts  2 

Dy'conservatorof ForestS  

. 
conslervatOr of FotC, Cash 

	DV1° 	
1 

Dy. C
O flSS atot of 	

\jorkiflQ 	

1 

Dy. C 1s0ivatOt 0? 
10sts,d Forest 	

OffLC 	1 

POSTS 	
THE DADRA UNDER 	

AND NAGAR HAEL1 AOI1N1TRI\ThUN ------- 

rVatOt of FOt Dy. Cone e  

pQTS UNDER THE GOUERNr1ENT OF 

Che.f 	
atot of COfl C  

cSetV0t of 	

2 

rorests  

oy.
cnaprt.0r 	c ror 	

4 

t o 
Dy . cnn pvatnr of FOE c- 

61 

cnn ntVa° of 
rot 9 ts , )EId 	

n 

2. 	C°' 	i 00PLj t3ti011 

 

---- 

. 



- 	
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H: 

3. 	Posts to be fi11d by promotion in accordance 
with rule B of the Indian Forest Service 
(Recruitment) fiIs, 1966 

4, 	posts to be fi1d by direct recruitmit 

, 	Deputation Reserve 0 15 of 4 above 

6() 	AdhoC dpputttnn rcervn 

p- 	LeaVe Reserve 0 11% of 4 above 

JuFPiOr posts 11 20 of 4 aboVe 

8. 	Traininq Reserve 	10 of 4 above 

Direct Recruitment pst8 

Promotion posts 

Total authorteed'strfltt1  

24 

49 

7 

10 

5 

10 

85 

110 

sdf-' TC. r1inhe 
Desk officer 

To 
The Manager, 	 -,-,'. 
GoVt.Of India Press, ---------  __- 
risyapuri,  
Ni Qnlhi.

çc-:- 
- 	I) 	 I 
y :' 	

0 

ii/ Z14 	
421YV 

27-J'b: 

a 	
> 	 - 
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LLivC'ct,tNT Lii ?HUN 	1L 	

• - UFFILE Li THE bECRE.T,y (1OTs) 
ITANAi.AR 

0  

To 	
Datedeltanagar the 	0ec/8. 

Nau Oalhj...110 0034 	
•' 

COO Complex, Lodi Road, 
Paryavaran 8havan, 

Deptto  of Envt o  rarest0 £ Wildljf5, 

I'linibtry of Envjronnt & Fore8ta, 

the Gav.rnn,ent of IfldL, 
The Joint Secretary to 

a'. 

Indian Forest Service. UT Cadre tflClUajon 
'I. 

of Stt Forest 1i.arvj 	Off Lcstq in the S•lut 1L6t. 	'I 	 •., 

Sir, 	elf ' 	

- I • .11, 	

'JI 	• 	

I 
'4 	' -• , 

	
In iflvttjg • refurence ta the cerrEpondOfl0  

'. 

XsutLn with the fLnjz,08 etf 
dt, 9-9"88 and telegram NO.4,321012/1,/88 

dt. 6-.7o..R on the aubje 	mentioned above 1  I aii dL?SOtd tot that —4 

	

	

; the 
.Gavt, of Arunachsj. Prd.uh recamindtLth., fçcwing 

• Of?Lc,g eho 'have completed 8 years of eerWLc, iflclud.. 
Ing 2y.are 	

the State For,t ervice :t 
fog consLdn.tLOfl of 	

to the sapior scale tflZFbCadr.g 	
. 

10 Shri Ii.R. Sarnia Roy, AGE, 
2.Shrt 

ft. •PIOdL, ACF (sT) 	• • • 
, ShrL P.C. Goewami, ACE. 	

.4 

4, Shri •.ongsam, ACF: 

Shri (.0. Choudhury, ACE. 
• 6. Shri.fl,K,. 000rt,gcF (sT). 	' 
- 7. ShgL 4#LPltt, ACE 

8,'StrL R.Jc. Sengupta, Acf* :,  
7/ 	90 Shri S. Thtrun'avukaraau, ACE.  • 	

All the above mentioned officers RXrn 

\ 4  

\ 

\' 	1' 

'I 

- WFJyUpa, 	
(Sl.NQ.8) are aubtantjv, to the post f ACF 

with effo0t fprn the date shou, agatht thei flames in • 	••s Aflnóu 	
encicoed herewith. Alç .8fltIlosed PIeaes, find 

• copteo of thug corIf in ttci, ordax far ready reference. 
•,: 	 I 	• 	

• 	
1 	41 	• 

2 It may be rnentjflq that' there is • dpartman., 
'tel case Pending against ShrL K. Sengupt,:. AF -and th.re 

f5 OPChe on 11-6--85 haVe kept th.1r recommndtton in 

a sealed cog which will, be opened orly' after•4fjflaljtjon 
of the pending enquiry. 

COfltcj. .2/ 

7. 



I 

J 
The details of ths pa:tculars in respect of 

,4fficer are furnished in tho pofprrna at Annexure I & 
r'uhich are rinclod hruwjt. 

,srl 	I 

It will b uarthutjle t0 moflticn,backyround of 

the services of the Officers under conidaratipn for tnclu.-
, eLan of their names in select 1iBt Accordingly, eervica 

pariculars at not covered unda tia.eba'e rr*gntjoned Anne 
xureo, are mentioned beløu for you kind perua1, 

(i) Shri I1.R. Sarma Roy, Ad 	Shri. Sarrna Ray has 
beon serving in Arunachal Pradeah for over last 30 years 
and uill ,ret ire from service after attain ihg - the age of 8uper 
annuatLot on 30th April/89 (AN). Despite the fact that 

ShrtjSarma Roy has put in more than 30y.are of e.rvicea in 

xsmot/and dLfficult areas of Aruncha1 Pradeeti he could 'get 

only,an.prniotjon i.e. ?Zom FQrestRing.r to-'AcF' It' may be 
rejevant 'tópoLnt cut 'that aa per 'the provisions of clause I 	- 

.5(3) o? IS (appointment-by promotion) Regulation. 1966 

da.rvir'Ts Officers who hn. •v.n'croe.d.thpr..orjb.d 
aça itmi for'appointmunt in IFS cadr. can b.icOn.td .rsd for 
thcluSiOfl of their names in the select list of IFS. Shri Sarma 
oy had crossed the age of 54 yuaro on 2485, His case could 

not be constderedearj.Ler føZrthe reaaons'-menttoned.tn this 
ot?ica'iatl.r,  NOJO038?/E.2/86f424 dtd. 6th D.c/88th. response 7 Q • 	Nthiètry's léttarrNo.22012,.36/8...IFs.II dt. 15th Nov/88 

which may kindly be'perusad. 1n pursuance of'thu order passed 
by`Hon 9 bli CAT Gauhati (copy sent-vids this offic. letter No. 

• FIIR. 387,k(A)-.2/86/424 dtd'. 61 	 has not,J 
been given aeñiortty'uver s/Shx . j : o.s',.sefljual, P.K-.Sen, and 
A.K. Chattarjee who have already been inducted into I. .53. 
5hrt Sarina Roy has since been cop?irmad in the past of ACF 
(SF5 Cadre) u.s,frorn 1-5-79 0 -  

• 	 ' 	 3 I 	 * 

As 'regard promotion to indtan Foret, Service, the 
Ho.n!bla Tribunal observed that 

5ths applicwit has to be eubetantitive in the Stat. 
Forest Service for being altgib].e forconvideratton. Hare also 
us may observe 4that in*the  event of ht&confimatton.ujth 

* • •i 

: 	retroBpe'ctjvo effect his caee for promotion to the IFS- may be 
• • 	placed bofor the aojction Committ.e4n due oour.i notuith- 

standing thaprovision of tho &ub'régul'atlun (3) o.t3 Regulation 
5 of If S (Apjrnintment byPromwtton) Regulation, 1,966if he 
uOu4 	 otherwise 	 coi6t4rat.pn hs his 
senior1tynd cant Lraatton been earltór decidsd. 	- 

 

 

-I 

•I F 	Ill  t ontd. .3/ 
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/ 

It may be mentioned here that on his Leviau appli-

C.tiofl In a mipor 1 penalty 	der ç 	censure', the Governt 

of ArunachaiPradesh has exonertnd hip frup 	chargev.de 

order I1O.FUR . 140fl8/Vol/100 .-9 dt, 25-7r88• (copy enclosed). 
• 	I 	•.. 	 * 	 - 

	

4 	 fl 	
•c 

case of inclusjonintn aelact is of,IF, may 

kindly be considered in the light of the background mentioned 

above. 

(ii) Shri P.t. Goawami, Ad .s:Shri eswami has also 

put iore than 30 yeaa.of serv•46 and served in remote 

and d.iftLclt areaapfl 4unach4 P;adrsh. During the long 

span of more than 30 years of his service career 1  he could 

get only one promotion i.e. from Fore&t Ranger to Ad.. He 

had attained thu age of 54 years on 1-6-85 and shall be 

retiring from uuxiice on 31st May/8' (AN) after stteinin 

the age Uf superannuation, His cane may also kindly be 

conederod in the light of the provisions contained in 

018U8e 5(3) of IFS. (Appointment by Promo oç)eQulation, 

1966. 	 . 
qp I 	. 

	

- 	
..• 	I. 	- 

..(iu) iri Km J di,ACF — Shrt Modi is an Arunechal 

Prad.sh5 Trthal 0fficerPia has earved as forest Ranger in 

this dePameflt w.e.rrQm.1,"3'4, 	t may be uorthuhile to 

mlqption here that?n  hLeevteua appl3cat tOfi in a minor 

the qvt. of- Arunachal Pradash 

has exonerated Lm,fromthu.charga8 vide order tesued under 

pemoQ.F.i40/78/Vul.'Ii/1Q8-'1 U dt, 25-788 (copy enclosed). . 

The Got* feels that tf...hrt flodi ic tn3uded in the solect 

list of IFS, he being a local tribal officer utli be in a 

better position to serve the interest of public andcauae 

of foraatry affectively in thispredópinantiy tribal State. 

His case to also r000wi'usndad for consideration for inclunion '-• 

in eelect let of IIJ.S. 

(iv) Shri K.0. ChoudhUry, Ad - It may be stated 

that the name of Shrt Choudhuxy was recommended by the 

Arunachal Pradesh Covt* for tncluain in Wa C3dre along 

with other officers icat year. The ritniotry vido their 

x1i letter No.320t2/1/87"IFS"I dt. 11-3-88 intimated that 

the name of Soori Choudhury has been included in the Select 

list of IFSao iacoamendad b the UPC eublect to cAaance ot enquirY pendLng agatnst rutm and tne grar cf tnt.i .i.Y 
%/by by the State ovt. The I'lintsty may kindly refer 

our lettr/ NO.1 OR.400,t-2/83/277'?9 dtd, 29-7-88. The case 
is yet o be finalised. 

	

/ 	
contd..4/ 	 - 
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() The ACR dositers of the above tiantionod nine 
r-  •?ftcero (against Par. 1) aro also sent herewith along uith 
;\ .a attem.nt at AnnaxureII duly filled in, ohoutny the post.-

tion of'.ativerse entries, and certific,taa to this •ftt are 

enclosed hereujh, The particulars of the AC! being enclose 
are siown at Annexure-.'III. 

(vi) Vigilance certificates and integrity certifi-
qatea 'in respect of the above 'ntioned officers are sent 

herewjth in triplicat. o d.ejr 0  

- r 
• 	 YOUre rsLthfully, 
• 	 EflC1LOI' 

1) Annexurs I (P.rticui. 	 1 
• 	 of çzfficur. In trtplLca- 

to).. - 	 , 	• 	 • 
- 	 " (P.P.Palhotra), 

.2) Confirmation order 4 	 Secretary (Foreete), 
• 	 , 	 Govt. of-Arunachel Predes 

• 	3) Annexurj.II (Stateunt 
ohouthg the Adveree. rersarku 	''' 

recorded in the ACR. •? 4U 
in triplicate). 

4) C.py ofMoiau.NQ.FQR.140178/ 
Vol. 11/1005-07 dt. 257'.88(one copy). 

• 

	

	5) Copy of rno.NO.FOR.143fl8/vol.II/ 
1008-10 dt. 25.7'88 (on. copy). 

6) AnnoxureIII (Statement or 
AL'Js of officers in tripli'. 
cute. 

• 	7) ACRe (a. pe AnnexureIII). 
Vtgilance certificate in 

triplicate " 
Integrity certificate f .respt of a eh 

officers. 

10)Certjfj.ta of adveree •ntrie 
in reapect of 9 (nine) officer. 
(in triplicate). 

• 	

.4... 

I 	•• 	•' 	 L• 	i• 

4 	 , 

7; 

/.: 	.. I.  

. 	•1 

1-.--. 

I. 
• 	4 	 • 	• 	 .4, 

S. 	 I 

.4 ,  

4 / 
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GOVT • OF ARUNxC14A L wpr)Ei 
rMpxRm~ Emr OF PIRSONTEL 

ITkWAGYiR. 

e 

0 

7o,C/i.O/92 	 ' 	 aagar 	 Juno/920 

r-- 	
Tie GoVrPet 	 pleased 

a Ocod 5anati 	t. 	rd*tiO1 c 	exietiflg 

'post o 	ie Wfl8lifW 	V(sn. Th' cadre post) in th e 

ic],e c$ pay cfR, 45oo.1&Q'L%Joo/w t  th '. lvéløf 

'.O,jefcthrerr,0  
viLgilnçe) ir, the. scaLe OrP!5df 	59OO.4O6100/ 

epm  (ith.!frêdiatè effèct. '  

S 

 

41k5  issues with concurrwaceof the rinanee 

beptt. .GoVt. of .P1 vie the v.c.. )O 
456 4t46.929 

	

the Gvts; 	.V.ItII1* 

	

eio.NO.E//924936S 	Dt. xanar.the 17th 
W 

 
j./92. ". 

CopytO' 	 S 

'he secretarY to Hon'b].e 	 A.P ItaJ 

lf S.eretarYt0 	
Oblo. 	sr.P,Tt5' 

3 • Th PS to all .iniq 	.F1V' 

	

- 	

- 

' 4. ThÔ ec tar!' 	
bt 	

Er . 

	

. 
øSSt Te)tt O 	W. 

• a*re .BWaflre1 
flQ3Wth 	et 	pd3Y. Sóce the poet of 

' 	fCOD$1 	
b*etl ends & 

- v14t1ance.? WtiL o 	
. óxi*th, post of ief 

WdJW1 41p**tLmtl affect. 

to Ctt Smc.tUV. 
10f.p,t$ager. 

of 

tariese 
T.sY 	

W 	LI 

Govt. of .P t*na9er'' 
 

8. All' Dy. Corp j5sioner/M1 D
MtnO 

90 	1•l 'HcadS of Deptt(MIi 	& 
, 	 • 	 71 	

•, 

' 10.' Th pjeçtor of fdrmatt° £ 
ub1iC 

GqIt,.t of 	
r1qUfl. }l .15, requested to pub1i* 

the se'e in the nest i84f 	UflChal PradCS1 ' 

Gazette. 

• ii. The secretYv 

12. order BOOk (13OUiC.COPY' 
A 

4sd T.R.D. PtrkaYa8th8  
un4eL' SecretarY cperaonflel ) 

G0Vt. of 



_ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• , UWAHATI; BENCH - GUWAHATI 
I' 

In the matter of : 
O.A. No. 434 /2001 

Shri R.K. Deori 

t .  

ppjicant 

Vs. 

Union of India & Ors. 

........Respondents c 	 >c, 	 N / 

I, M. Suiya Prakash, aged 42 years S/o Shri M. Sree Rama Murthy, 

working as Director in the Ministry of Environment & Forests, Government of 

India, Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say as 

under: - 

That I am Director in the Ministry of Environment & Forests, 

Government of India, New Delhi and having been authorised, I am competent 

to file this reply on behalf of Respondent No. 1. I am acquainted with the 

facts and circumstances of the case on the basis of the records maintained in 

the Ministry of Environment & Forests. I have gone through the Application 

and understood and contents thereof. Save and except whatever is specifically 

admitted in this reply, rest of the averments will be deemed to have been 

denied and the Applicant should be put to strict proof of whatever he claims to 

the contrary. 

That the answering respondents begs to state that Indian Forest Service 

(I.F.S.) is one of the three All India Services constituted under the All India 

Services Act, 1951. The service is organised into cadres, one each for a State 

or a group of States. With the conferment of statehood on a number of Union 

Territories in the late eighties, the erstwhile Union Territories Cadre of IFS 

was reconstituted as the Arunachal Pradesh-Goa-Mizoram-Union 

Territories(AGMIJT) joint Cadre. of IFS and notified vide Department of 

Personnel and Training Notification No. 1103 1/35/88-ATS(ll) B dated the 28th 

December 1988. With this notification, the UT Cadre of iFS ceased to exist 

) 
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and the last time promotion of State Forest Service (SFS) officers to the UT 

cadre of IFS was made in 1987. 

That the answering respondents begs to state that the State of 

Arunachal Pradesh is a participating unit of the Joint Arunachal Pradesh -Goa-

Mizoram-Union Territories (AGMUT) Cadre of IFS. Appointment of persons 

to this Service is made as per provisions made in the IFS (Recruitment) Rules, 

1966, IFS(Appointrnent by Competitive Examination) Regulations, 1967 and 

IFS (Appointment by Promotion) Regulations, 1966 and other provisions as 

amended from time to time. 

That the answering respondents begs to state that consequent upon re-

constitution of the UT cadre of IFS as joint AGMUT cadre of E.F. S., several 

vital issues had to be addressed and sorted out before promotion of State 

Forest Service Officers to any of the constituent units of the joint cadre could 

be made. There has to be a Joint Cadre Authority (JCA) in relation of the 

Joint cadre to exercise some functions of the 'State' mentioned in various rules 

and regulations relating to the Service. The JCA for all the three All India 

Services of the Joint AGMUT cadre was constituted by the Department of 

Personnel and Training vide Notification No. 13013/89-MS (1), dated 3.4.89. 

While the powers and frmnctions to be exercised by each of the constituent 

Units of the Joint cadre, the Joint Cadre Authority and the Cadre Controlling 

Authority at the center namely Ministry of Environment & Forests were being 

considered by the Ministry, the Department of Personnel & Training re-

constituted the JCA exclusively for lAS and IPS of the Joint AGMIJT cadre 

vide Notification No. 14015/40/92-MS (1) dated 11.12.92 and advised the 

Respondent to suggest'revised constitution of JCA Exclusively for IFS of the 

Joint Cadre. The Hon'ble Principal Bench of the Central Administrative 

Tribunal, however, while deciding a case O.A. No. 222/94 in the their 

judgement dated 2.6.94, ruled that the JCA constituted for the IFS of the Joint 

AGMIJT cadre vide Notification dated 3.4.89 continued to exist, and that set 

all the doubts at rest. 

That the answering respondents begs to state that once the JCA for the 

Joint AGMUT cadre of IFS was in place, it had to undertake the exercise of 

notional allocation of the promotion quota posts in IFS to the units to the 

Joint cadre in proportion to their sanctioned Senior Duty Posts as has been 
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done in the case of the other two All India Services of the Joint Cadre. 

Thereafter, the JCA also undertook the notional allocation of the promotee 

IFS Officers of the Joint Cadre to the constituent Units, after which only a 

clear picture could emerge about the number of promotion quota vacancies in 

each, constituent unit of the Joint Cadre. The cadre review of the Joint 

AGMUT Cadre of IFS took place in 1985, resulting in increase in the number 

of posts in the cadre as also in the promotion quota for the constituent Units. 

All these developments took a long time, as a result of which no meeting of 

the Selection Committee as provided in IFS (Appointment by Promotion) 

Regulations, 1966 could be held after 1987 till 1995, and the first meeting of 

the Section Committee after the UT cadre was reconstituted as Joint AGMUT 

cadre of IFS was held in 1996, on the basis of which the Applicant was 

appointed on promotion to the Indian Forest Service. With this background in 

view, the replying Respondent proceeds to reply to the specific averments 

made in the Original Application. 

That with regard to the statements made in Sub-paras(1), (2),(3) of 

para 4 of the application the answering Respondent has no comments of offer. 

That with regard to the statements made in Sub-para (4) of para 4, in 

so far as it relates to the appointment of the Applicant against cadre post for 

IFS in the year 1993. It is submitted that approval of the answering 

Respondent as also the U.P.S.C. as required under the Cadre Rules for I.F.S. 

has not been obtained for such appointment of non-cadre officers against 

cadre posts for I.F.S. The issue was examined by the Apex Court in their 

Judgement dated 29.11.92 in Syed Khalid Rizvi & Ors. Vs. Union of India 

etc. 1992(3) SCALE p.  287 and the Apex Court held that such officiation of 

State Police Service Officers on posts included in the State Cadre of Indian 

Police Service which has not been approved by the Central Govt. and the 

Union Public Service Commission as required in terms of the provisions of 

the Cadre Rules for the respective services has to be treated as purely 

temporary and local arrangement made by the State Governments themselves 

and by natural corollary, such arrangements can not give benefits of seniority 

on their appointment to the All India Service to the concerned officers. 

9. 	That with regard to the statements made in Sub-para (5) of para 4 of 

the application it is submitted that till the creation of the Joint AGMUT Case, 
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as long as it was UT Cadre of IFS, no separate promotion quota for IFS was 

allocated to any of the Union Territories. The Applicant's contention about 

the promotion quota for Arunachal Pradesh out of the total promotion quota 

for UTrs. is baseless and irrelevant. 

That with regard to the statements made in sub-para (6),(7),(8)&(9) of 

para 4 of the application it is submitted that prior to the Indian Forest Service 

(Fixation of Cadre Strength) Third Amendment Regulations w.e.f. 1.1.98, the 

promotion quota used to be not more than one third of the Senior Duty Posts. 

Therefore, for a cadre strength of 61 Senior Duty Posts for the U.T. Cadre in 

1986, the promotion quota .should have been 24 that is one third of 61 plus 

20% of 61. The Applicant's Contention that the promotion quota was 29 is 

without any basis and not in conformity under the rules/Regulations prevailing 

at that time. 

That with regard to the statements made in Sub-para (10) of paia 4 of 

the application the answering respondent submits that the point the Applicant 

wants to make is not very clear. However, the position in so far as the 

Respondent is concerned is that as long as it was U.T. Cadre till its 

metamorphosis into the Joint AGMUT Cadre in 1988, there was no separate 

allocation of promotion quota posts for the different Union Territories. 

Promotion from the State Forest Service to the I.F.S. used to be made on the 

availability of eligible Officers in various Union Territories against available 

promotion quota vacancies in the U.T. Cadre. As a result, there was no 

promotee I.F.S. Officer from the Arunachal segment. 

12. 	That with regard to the statements made in Sub-para 11 of 4 of the 

application it is submitted that the calculation of quotas ascribed to Arunachal 

Pradesh is the Applicant's own, which has no link with the rule/regulations. 

The position as far as the Respondent is concerned is that till the Cadre review 

in the year 1995, the promotion quota for U.T. Cadre and later AGMUT Cadre 

of I.F.S. was 24. The circumstances under which why no promotion from 

State Forest Service (SFS) to IFS could be made in the year from 1988 to 

1995 have been explained in para 5 and 6 supra. 

13. 	That the answering Respondent does not wish to comment on the 

hypothetical situation depicted in Sub-para 12 of para 4 of the application. 
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The circumstances under which no cadre review could be conducted in the 

transition period between 1988 and 1995 have been explained in paragraphs 5 

& 6 of this written statement. 

That with regard to the statements made in Sub-para 13 of para 4, it is 

submitted that the position has been explained in para 6 above. In short, once 

the U.T. Cadre of I.F.S. was re-constituted into a Joint AGMtJT Cadre, the 

Joint Cadre Authority had to undertake the exercise of allocation of the 

available promotion quota posts in the units of the Joint Cadre as also the 

notional allocation of the then existing promotee I.F. S. Officers to the various 

units of the Joint Cadre, so that vacancy position in the promotion quota in 

the Constituent Units can be worked Out, and promotions can be made in the 

Units of the Joint Cadre from SFS to IFS. 

That with regard to the statements made in sub-paras 14 & 15 of the 

application it is admitted that as a result of the cadre-review in 1995, the 

sanctioned strength of Sr. Duty posts for the Arunachal Pradesh Unit of the 

Joint Case was increased from 27 to 34 and the Applicant was promoted to 

IFS in 1996. 

That with regard to the statements made in sub-paras 16 and 17 of para 

4 of the application, the Respondent submits that the Year of Allotment of the 

Applicant has been fixed along with the same for other officers promoted to 

the Joint AGMUT Cadre of I.F.S. vide order of the Ministry dated 29.6.2000 

as per rules applicable to them. 

That with regard to the statements made in Sub-para 18 and 19 of para 

4 of the application, the historic events responsible for non-holding of Cadre-

review (which as per latest rules position, is required to be done after every 

five years) and promotion from State Forest Service to the Indian Forest 

Service of the Joint AGMUT cadre have been explained in para 5 and 6 

above. It is submitted that the meeting of the selection Committee was held 

and promotions made to IFS as soon as all the relevant issues like allocation 

of promotion quota to the units of the Joint Cadre, notional allocation of 

I 

promotee officers to each unit  pf the cadre, determination of promotional 

vacancy for each unit etc. were sped out. 
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That the answering Respondent begs to state that the points made in 

Sub-para 20 of para 4 of the application, these are all matters of 

rules/regulations and the answering Respondent has no comments to offer 

except that the IFS(Cadre) Rules 1966 have been amended w.e.f 10th  March, 

1995 making provision for review of the strength and composition of the 

cadre after every five years instead of the earlier provision for review after 

every 3 years. 

That the answering Respondent begs to state that points made in Sub-

para 21 of para 4 of the application, it is strongly denied that the answering 

Respondent acted in an arbitrary or malafide manner or in any colorable 

exercise of power in the matter of promotion of the Applicant to I.F.S. On the 

other hand, the Cadre was going through a transition phase from 1988 to 1995 

and cadre review and Selection Committee meiting for promotion from SFS 

to IFS were done as soon as things stabilized and a clear picture regarding the 

number of promotion quota vacancies for each constituent unit of the Joint 

Case emerged. 

That with regard to the statements made in Sub-paras 22 and 23 of 

para 4 of the application, the Respondent's position has been explained in para 

8 of this written statement. 

That with regard to the statements made in Sub-para 24 & 25 of para 4 

of the application, the answering Respondent's position has already been 

explained in para 5 & 6 of this written statements. The Applicant's case is that 

he became eligible for promotion to IFS in the year 1988, and vacancies in the 

promotion quota were available from 1988 to 1995, but the Respondent's case 

is that the vacancy position in the promotion quota for various segments of the 

joint cadre could the determined by the Competent authority, namely, the 

\\ Joint  Cadre Authority, only by the end of 1 995/early 1996, after completing 

the exercise to ensure equity and fair play to all the Units of the Joint Cadre. 

As regards the case of Jammu & Kashmir Cadre of IFS, where seniority of 

promotee I.F.S. Officers was given from retrospective date, there can not be 

any real comparison between the situations of the two cases, as in the case of 

J&K Cadre, Cadre Review and Selection Committee meeting for promotion to 

I.F.S. did not take place for far longer period, and retrospective seniority was 

given to the promotee I.F.S. Officers under the extra-Ordinary provisions of 
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the rules as a one time measure. In spite of that the Respondent at one stage 

was seriously exploring the feasibility of giving benefit of Seniority from 

retrospective dates to the promotee AGMUT Cadre Officers including the 

Applicant on the analogy of the promotee officers of J&K Cadre, but the same 

was not found feasible and seniority/year of Allotment was fixed under the 

normal rules. 

That with regard to the statements made Sub-para 26 and 27 of para 

4of the application have been replied to vide para 5 and 6 and other 

proceeding paragraphs of the written statements. 

That with regard to the statements made in Sub-para (a) and (b) of para 

5 of the application are strongly refuted. The position of the answering 

Respondent has been explained in the proceeding paragraphs. It is also 

refuted that the promotions have not been made from SFS to the U.T. Cadre to 

I.F.S. in the years 1986 and 1987. The position is that promotions have been 

made from the State Forest Service to the U.T. Cadre to I.F.S. in the years 

1986 and 1987, but thereafter promotion could be made only in 1996 after 

completing all the procedural formalities due to re-constitution of the U.T. 

Cadre in to the Joint AGMUT Cadre. It is also strongly denied that there has 

been any arbitrary or malafide action or any colorable exercise of power in 

the matter of promotion of the Applicant to I.F.S. 

That with regard to the statements made in Sub-para, (c),(d) and (e) of 

para 5 of the application, the answering Respondent beg to state that the 

period of officiating against senior duty posts as claimed by the Applicant, has 

not got the approval of the Central Govt.IU.P.S.C. as required under the 

provisions of the I.F.S.(Cadre) Rules, and therefore does not count for 

seniority purposes. This position had been examined by the Apex Court in 

Syed Khalid Rizvi Vs. Union of India etc. as explained in para 4(u) above. It 

is also denied that there was any error in the matter of calculation of 

promotion quota in the cadre. On the other hand, it has been done as per 

rules/regulations. 

That with regard to the statements made in Sub-para (f) and (g) of para 

5 of the application, it is strongly refuted that the answering Respondent acted 

in any arbitrary, malafide, illegal or baised manner or that there has been any 



violation of any of the Articles of the Indian Constitution. On the other hand, 

the promotion of the Applicant to the Arunachal Pradesh Segment of the Joint 

AGMUT Cadre of.I.F.S. has been done as per rules/regulations. 

That with regard to the statements made in sub-paras (h), (i) and (ii) of 

para 5 of the application, it is strongly denied that there has been any violation 

of the Principle of Natural Justice of Administrative fair play or any law in the 

matter of promotion of the Applicant to the Arunachal Pradesh Segment of the 

Joint AGMUT Cadre of IFS nor that there has been any arbitrary , illegal, 

malafide or capricious action on the part of the Respondent. 

That in view of the statements made in the foregoing paragraphs, it is 

abundantly clear that the present Application is devoid of any merit, which 

deserves to be dismissed forth-with and the Respondent prays accordingly. 

VERIFICATION 

I, M. Surya Prakash, presently working as Director to the Government 

of India having office at Paryavaran Bhawan, CGO Complex, Lodi Road, 

New Delhi - 110 003, being duly authorised and competent to sign this 

verification, do hereby solemnly affirm and state that the statements made in 

para . £ ZI4.'3  /2')Ze true to my knowledge and belief and those made 

in para 2: !4 1 8: ?1?3  'being matter of records, are true to my information 

derived therefrom and the rest are my humble submission before this Hon' ble 

Tribunal. I have not supressed any material fact. 

And I sign this verification on this 26 th  day of April, 2002 

at New Delhi. 

Deponent 
(Dr. M. Surya Prakash) 

Director 

MiiistrV of Env. & ForeStS 

Govt ,  of IndIa, 	w Delhi 
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